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CENTRAL ADMINISTRATIVE TRIBUNAL:
GUJAHATI BENCH :::CUWAHATI-S.

0.A.No. 243 of 199§

DATE OF UuCISION..ﬁiﬁ,%ggﬁ.....;
ﬁhri Jhantu Dasgupma. o (PET IT TONER (S)

; : Mr.Ne.Dhar, Mr.P.B.Mazumdar ‘ ‘ )
; Teak, WEeTeScMazumdat o  ADVOCATE POR "HE
- TooTTT T CoTrmmm T PETITIONLR(S)
; : '
¥ VER3US
Union of India & Orse RESPONDLNT ( S )

€L AEFREL L ST D OrT D TR N LTS AL NI CSHT 36 R AT meT s

M W M wem SRR AR IR GMR  SEE G Gl G AR SR A GWER S e AR e el e

S Mr@GoSharma.'Addloc GeSeCe . ADVOCATE FOR THE A
RESPONDENT (S ) ﬁ'

) THE HUN-wws MReJUSTICE D.No.BARUAH,VICE~CHAIRMAN
f- | THZ HON'BLE SHRI G.L:SANGLYINE, ADMINISTRATIVE MEMBER
1. Whether Reporters of local papers may be allowed to
! see tihe Judgment ? e
; 2. To be referrcd to:-the Reporter or not ?

L 3. Whether their Lordships wish to see the fair copy
gL of the judgment 2 o

4, TWhether the Judgment is to be c1rculateo “to the obher
Benches ?

i Judgment delivered by Hon'ble ' ADMINISTRATIVE MEMBER
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- CENTRAL ADMINISTRATIVE TRIBUNAL - T
',GUWAﬂATI BENCH o - L.
Orlginal Application No@243 ‘GF 1996 . |
Date of Order. ’I‘h::.s the 28th Day of August. 1998.'
HON'BLE: MR.JUS’I‘ICE Da N.BARUAH. VICE—CI-LAIR!@;N
HON'BLE SHRI Ge L.SANGLYINE,ADMINISTRATIVL MEMBER
- Shri Jhantu Dasqupta, ‘ | N
. /0. Late Bimal Dasgupta, - e T
C/O.Smti Dip&li Dasgupta. L o ..f"""
" Road No.8, Arundhgtinagar. »
Agartala, Police “tation-West Agartala.‘
District West Tripura. o e
o0 ® ’ *e® Petltl()ner .

_By Advodate MreNe Dhar, Mr‘P. eMazumdar.

.. ~vs-

1. Union of India,
Represented by the Secretary,
Department of Personnel & Administrative
Reforms, Ministry of Home Affaira.
New Delhi. 3

2e Staff Selection Commission.

Represented by the Chairman
"Block No.12, C.G.0,Block, ,
Lodhi Road o, New Delhi-110003.

3. The Regional Director, NER,
staff Selection Commission,
Chenni Kuthi, Hill side,
Nabagraha Road,

Gauhati-781003. .se eos Réspondents.

By Advocate Mr.G.Sarma, learned Addl.C:G+S.Ce

‘SANGLYINE. MEMBER(Al_

By Advertlsement No.3/7/93~P&P (Annexure 5)
the respondent No.2, Staff Selection Commission. notified
for recruitment, among others, to £he,posts of Inspector
of Central Excise ahd‘Inspector of Incohe Tax in

different places of the country. This notificatxon

Mas published in the Bmployment Neﬂ% &@elergaiy;§9§3ézf

The competitive Examination for this purpose was to be.

held on 12~ 12-93. At the rel evant time the applicant was

working as Accountant in the office of the Accountant

General(A&E) Tripura. Agartala.\-In the advertisement,

o contd /= .



. there is provision‘for age relaxation as follows as far as

relevant to the applicant :

"Upper age limit dis relaxable upto the age
of 40 years (45 years f£ir Scheduled Caste/
Scheduled Tribe candidates) .to the departmental
camdidates who have rendered not less than 3
years continuous andviegular service as on
9-8-1993 provided they are working in posts ~
which are in the same line or allied cadres and
where a relationship could be established that
the service rendered in the department will be
useful for the efficient discharge of duties
of posts for which the recruitment is being
made by this examination in terms of DP & AR's
OeMsNOo4/4/74~Estt(D)dated 20=7=76 & DP & T's |
OeMeNO35014/4/79-Estt(D)dated 24-10-1985 OsMe
N0»15024/3/87.Estt(D) dated 7-10-1987 and O.M.
No.15012/1/88=EsttfD) dated 20~5-1988,

- All Group *C* non-techinical employees with
three years continuous and regular service(in :
any Central Government office or Union Tertitory)
as on 9-8«1993 fulfilling the nexus will be
eligible to be considered as departmental _

. employees for grant of age relaxation under this

- sub~=parae. S . ’

The applicant submitted his application pursuant to the
_aforesaid adivertisement. Though he was Ohé: aged he could
claim age relaxation on the strength of the aforesaid
stipulétions_in the advertisement. His appligation~was
accepted by the respondent No.3,. the Regional Director. .
NER , Staff Selection Commission, Guwahati. He was
successful in the written test and was directed to appear
for personality test/interview on 27-10-94. The applicant
complied with the directions of respondent No.3 and appeared
in the personality test/interview on the aforesaid date.
He was declared to have passed the Inspector of CE/IT
Examination, 1993 provisionally. However, on 13-2-95 the

N\
respondent No.3 issued Annexure 8 letter to the applicantl
to prove with “.:2 documents that«he-was working in a post

which is in the same line or allied cadre as that of the

’

contd/~



candidature.

I+

'Inspector'of Central Excise/Income Tax and WEEreea

| relationship could be established that the service rendered

by the applicant in his own department will be useful for

fefficient discharge of duties of posts for which the

recruitment was being made by the lnspectorvof Central
Excise/Income Tax Exdmination, 1993. Fnrtherﬂunless-such'"
nexus is proved claim of'age,relanation under the terms oi
the aforesaid advertisement will not be availablejtcjhim |
and, consequently, his candidature will stand cancelled.
The . applicant submitted reply saying that his service in
'Audit and Accounts department will be useful for efficient

discharge of duties of the 'posts for which recruitmehts were

being made by the Inspector of Central Excise/Inccme Tax

 Examination on 1993 and requested for relaxation of his age

" accordinglye. However,iresbcndent Noe.3 informed him that

the duties of the applicant as Accountant in the office of the

Accountant General (A&E) » Tripura do not have nexus with

 ‘that of the post applied for by him and the: applicant

cannot be treated as eligible for the recruitment cf

Inspector of Central hxc1se or Incone Tax etc.Examination.

'1993 in terms of the stipulations in the advertisement aboveo

‘His candidature was acccrdingly cancelled.

26 The applicant has submitted ‘this application praying

for setting aside and quashing the. Annexure 8 letter -

No.SSCG-Ae 11011/28/93-95/1\1011/527 dated 13-2-1995 and the
lett.er NooSSCG-Ao11011/28/93-95/N0m/1951 dated 30-5-1995. .
Annexure 10, declaring his ineligibility and cancelling his -
”3e : We bhave heard learned ccunsel on beth sides. The'
grievance of the applicant is against the cancellation ofr

his candidatureo lhe first contention of Mr.Dhar, learned

.(ccntd/i‘ '



counsel for the applicant, is that the cancellation of the
candidature of the applicant was not on the basis of the
Annexure-~5 Advertisement aforesaid but it was based on the

-

Annexure-11 Advertisement which was published in the

Employment News of 3-9 June 1995. In this later advertisement

it has been stipulated that departmental candidates applying
under sub para 4(e¢), i.e. age relaxation, must submit a

1ist of duties performed by them in the present post, duly
certified by their office, as per Appendix VIII alongwith
the applications to enable the Commission to decide their
eligibility. Mr Dhar submitted that such stipulations were
not incorporated in the Annexure-5 advertisement. We find
that records however show that Annexure-8 order was issued.
on 13.2.1995 requesging the applicant to prove with documents
that his work in the present post will be useful for the
efficient discharge of duties of the posts for which he was.
to be appointed. The cancellation order was also dated
30.5.1995. Therefore, apparently. there is no reasonable
ground to hcld that the aforesaid letter dated 13.2.1995
and 30.5.1995 were issued basing on the advertisement dated
3-9 June 1995. Power of cancellation of candidature was
available in the earlier advertisement Annexure-5 itself.
According to this advertisement relaxation of age of overaged
departmental candidates is available provided they (depart-
mental candidates) are working in posts which are in the
same 1ine or allied cadres and where a relationship coculd

be established that the service rendered in the department
will be usefﬁl for the efficient discharge of duties of
posts for which the recruitment is being mage by the
examination concerned in terms of C.Ms. dated 20.7.1976,

24.10.1985, 7.10.1987 and 20.5.1988 mentioned therein.

contd. 5
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Further, it is provided that all Group ‘C°* noﬁ technical
employees with 3 years continuous and regular service
(in any Central Government office or Union Territory) as
on 9.8.1993 fulfilling the nexus will be eligible to be
conside;ed as departmental employees for grant of age

relaxation under the sub para 4(e). This clearly shows

* that the respondents has a policy and brocedure to

scrutinise the eligibility for relaxation cf age of
overaged departmental candidates. In the process such
applicants, who are affected persons, are also Bound to
satisfy the authorities regarding their eligibility for
relaxation of age by showing that they fulfil the nexus.

P , _
Another clause to show that there is power for cancellation
is in the note below item 4(f), namely:

"NOTE : Candidature of person who is admitted
to the examination under age relaxa-
tion_as a Departmental candidate and
resigns from service, after submission

of application, is liable to be
cancelled.®

Again‘}nfélause 19 of the advertisement shows that success.
in the1exam1nation confers no right to appointment unless’
Govt. are satisfied after such enquiry as may be considered
necessary tha; the candidate is suitable in all respects ’
for appointment to the post. In the facts and circumstances
the contention of the applicant has no force. In the

course of scrutiny, letter dated 13.2.1996 Annexure-8

was issued requiring the applicant tc prove with documents
that he was eligible for age relaxation. We f£ind nothing
unreasonable in the 1et£er giving the applicant opportunity
to show that he fulfils the nexus as required under item
4(e) of the advertisement, Annexure-5. The respondents

have come to a conclusion by Annexure-10 letter dated

30.5.1995 that on examination of the evidence produced

contd..
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by the applicant, the appiicant was not eligible. This

Tribunal cannot go into the merit of the decision taken

by the respondents as indicated in the aforesaid letter

‘dated 30.5.1994.

4. The next contention cf Mr Dhar is that the candidature

of the applicant cannot be cancelled as he has already been
allowed to appear in the Personality Test/Interview and
thereafter had come out successful in thé examination. He
referred to item 23 of the advertisement, Annexure-5 and
submitted that there is no scope for scrutiny of candida-
ture after written examinﬁtion was over. We however find thét
acc&rding to the advertisement nowheré it was stated that.
the scrutiny should be done before the personality test

or interview. The advertisement simply‘says that the.

. commission do not undertake any scrunity of the application

before the written examination but will scrutinise after

the result of the written examination. No limitation was

placed that it should be done before the interview/personality

test. Item 23 of the advertisement reads as follows :

*admi'ssion to the Examination : Before
submitting his applicaticn, the candi-
date must carefully read the eligibi-
lity conditions for the examination .
and satisfy himself that he fulfils
all the eligibility conditions. The
Commission do not undertake any scru-
tiny of the applications before the
Written Examination and all applicants
are allowed to appear at the examina-
tion on a purely provisional basis
subject to their eligibility being
verified after the result of the Written
part of the BExamination. Accordingly.,
merely because a candidate has been
allowed to appear at the examination
will not be considered as a ground for
his being admitted finally to the
examination."

Moreover para 2 of Annexure 7 letter calling for interview
makes it clear that further scrutiny was contemplated and
may result in cancellation of candidature. In the light

of the above we do not £ind any force in the contention

contd..
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. of the applicant in this regard.

5. Then Mr Dhar submitted that there is a discrimination

against the applicant as departmental candidates who applied

within age limits were not required to show the nexus of
service rendered by them in their own departments with that
of the posts applied for and in their case there is no
question of proving,ﬁhe relationship between éhe two services.
In the case of aepartmental candidates like the applicant

who claim age relaxation however they were required to prove

such nexus. According to him, this is not sustainable. We

find no force in the contention of Mr Dhar. These are two
different types of candidates. Those who are overaged were .

to get admission by availing concession. This concession can

.be availed of only after fulfilling certain conditions pres-

cribed. The other departmental candidates,on the other hand,
are not availdng any concessioﬁ. Therefore, it is reasonable
that'they dc not héve to supporf their caée by any other

means. Moreover, the_applicant cannot agitate the issue now
as he has already submitted himself to the jurisdiction of‘

the examination and the advertisement simply because he failed

to satisfy the authorities that he fulfils the required nexus.

Similar is the case with the last contention of Mr Dhar

. that the cancellation of his candidature has put the applicant

in financial difficulties as he had incurred éxpenses for
attending the interview. The terms of the Call lettet Annexure
-7 are very ciear in this regard. In para 2 of the said
letter of the Sgaff Selection Commission it stated thus :

"please note that your candidature is
purely provisional. If it is found
later at any stage that you do not
fulfil any of the conditions of eli-
gibility laid down in the notice of
the above Examination, your candida-
ture will be cancelled and no appeal
against such cancellation will be
entertained. To avoid inconvenience
later on, you are again advised to

contd .. .
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check carefully before coming for the
personality test and satisfy yourself
that ycu fulfil all the conditions of
eligibility such as caste, age and
educational qualifications, etc.”

Further, in para 5 it is clearly spelled out that travelling
expenses were to be borne by the candidates themselves

except in some categories in which the applicant did not

fall. Thus any attending financiali; hardship was conscioﬁsly
borne by the applicant at the relevant time and he cannot

make any grievance in the matter 1a£er after his candidature

-“was cancelled.

5. In conclusion, we £ind no merit in this application

and accordingly it is hereby dismissed. No costs.

b

: 2 &7 &
( D.N.BARUAH ) ( G.L.SANG NE/)y7
MEMBER

VICE CHAIRMAN ADMINISTRATT)



I THE CENTRAL ADMINISTRATIVE TRIBUNAL
\ GAUHATI BENCH

ORIGINAL APPLICATIOH NOf?;é(;%.OF~1996

I N D E X

~ SL. NO. DESCRIPTION OF DOCUMENTS PAGE HO.
| 1. Application : 1-25
2. Annexure-1:0rder dated 8.7.96 passed by the

Honlble High Court in Civil Rule No. W1 of
1996 with the observation that the Hon'ble
High Court has no jurisdiction to enferiain
the writ application giving liberty %o the
petitioner to approach the appropriate autho-
rity for appropriate remedy

2 6-27

3. Annexure~-2:Lettor No. 218 dated 16.11.1988
appointing the petitioner in the post of
clork/typist in the office of the Accouniant
General(A & B) ,Tripure - 2%

L, Annexure-3:Establishment order No. 38 dated
C«'\'/’ 29.4%4,1992 promoting the petitioner to the

w post of Accountent - QQ) ot

\ ,\ 5. Ammexure-b:Establishment Order No. 29 dated
, («\@ (% _ 20.6.1995 issued by the Senior Accounts Offi-
T (\ JY“O ' . cor, promoting the petitioner %o the post of

Senior Accoun:ant. = 20.

6. -~ Annexure-5:Copy of the notification published
in the employment news dated 16-7-1993 - |- j?,z{
7. '~ Annexure-6:Copy of the application in prescri-
bed form dated 5-8-1993 made by the petition-
er for appointmemt to the post of Central Ex-
cist/income tax - 3h *?Iy.
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8. Annexure-7:Copy of the letier Anted 20-9-94
requesting the petitioner by the Responden®
No. 3 %o appear for the personality test/in- jgfgf'

torview at Gauhati

9. Ammexure-8:Copy of &

issued by the Be:powz,n
petitioner to prove wiik

‘%%”“

r dated 13-2-1995

Nb. 3 requesting the ;
docunents thet he is

working in a post which is in the same line or

allied cadre

10. Arneyuvo-9(sevies) Copy of the letier 6f for- . ;
: warding with certificate dated 23-2-95 furni- '
*he Senior Accounts Offi-
cor(Administration) as %o the pro8f of same

shing certifieate of %

1ine or allied cadre

1. Amnexure-10:Copy of *the
' eancelling the candidat

for the post of Inspeete

ser dated 30-5-95
f the petitioner

rof_ CE/IT Exam'93 - A4

12 Anncxure=-113:Copy of the newspaper 'The Employ-
ment News' dated 9.6.95

-43 %—jé

“For use in Tribunal's office

 Signature of the applicont

Shinks am,ﬂp]d?

Date of riring /4 - /0~7%

o7 -T2 2
/51096

Signature

for Registrar,
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH

ORIGINAL APPLICATION NO.OQ.’é/.z. OF1996

IN_THE

MATTER OF:

- wmas ey e eEm e v wmm o

An #pplicatm_n under Section 19 of the Administira-
tive Tribunals Act, 1985, for quashing the leiier

No. SSCG-A-110011/28/93-95/N0M/1951 dated 30th Mey,

| 1995 issued by the Respondent No. 3 in ANNEXURE-10:

IN THE

A N D
MATTER OF:

Shri Jhantu Dasgupta,

S/0. late Bimal Dasguphy,

C/o. Sm%ti. Dipali Dasgupta,

Road No. 8, Arundhutinagar,

Agarinle, Police Station-West Agartala, |
District: West Tripura.

QQQQOQOQOOOCOOGOPETITIom
-:Vorsuss=

Union of India,

Represented by the Secretary,

Department of Personnel & Administrative

Reforms ,Ministry of Home Affairs,

New Delhi. |
Contd.....P/2
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2., Stnff Scleciion Commission,
Represented by the Chairman,
Eock NO. 12, C.G.0. Bl8ck,
Lodhi Road, New Delhi-110003.

3. The Regional Director,N.E.R.
Staff Selection Commission,
Chenni Kutti, Hill side,
Nabagraha Road,
Gauhati-781003.

Cwivuuuees. .BESPONDENTS

The petitioner mos humbly and respect ully begs

o shtate as follows:-

1. That the petitioner was declared to have been pa=’

gsed by *the Respondent No. 3 in *the Staff Sclectign Exa-

mination for the post of Inspoctor of Central Excise/

Mo
Income Tax and the peiitioner received letter No. SSCG-A.
11011/28/93-95/H0M/527 dated 13th February, 1995 from the

Regpondent No. 3 direciing him #o prove with documents

that he had been working in a post which was in the same

1ine or allied cadre ¢ a
, 1 cadre as that of Inspector of Central Exa

‘! i me/I«ACOm - -'ax - - hod Rt hd ! od L4 ey ke 2]
it > RN ) - il) !J..'_( [ RY &y ' i ),

Contd,,. .P/3
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charge of duties for which the reeruitment was being

+
’

nade and the petitioner submitied sufficient documents

hefore the respoment No. 3 %o prove his elligibility

i

for the post applied for, wt the responlent No. 3 withe

out considering the documents cancelled the eandidature

of the petifioner for the post of Indpector of Central

Excise/Income Tex by his letier No. SSCG-A.11011/28/93-

95/N0M/1951 dated 30th May, 1995 .

2. That challenging the legaliiy and propriecty of

the letter No. SSCG-A.11011/28/93-95/N0M/1951 dated 30th

Mey, 1995 issucd by the Respondent No. 3 cancelling the
candidature of the petitioner Br the post of Indspec-

+or of Central Excise/Income Tax, the peiitioner filed
’ P

writ petition bearing Civil Rule No. 41 of 1996 before
the Hon'ble Gauhati High Court at Agariala Bench and the
Hon'ble High Court disposed of the Wrii application by

its order dated 8th July, 1996 with the observation thats



"This writ court does not have jurisdiction to
entersain this weit application in as much as the
petitioner should have approached the Central Ad-

pninictrative Tribunal,

In thnt view of the matter, this writ sswrk opp-
lication kxx stands disposed of but the petition-
er may opproach the appropriate forum for appro-

priate rcmedy.

I have heard Mr, D. Chakraborty, learned advocate

for the petitioner and Mw», S. Bhatiacharjee, lcare
P ’

ned Adlvocate for the respondent®,

.

Copy of the lesier dated 8.7.1996 passed by the

»xod heroto and is marked as ANHEXURE- 1.

Hon'ble High Court in Civil Rule No. 41 of 1996 is ann- i
.'r

3. That the impugned letter was issucd by the Res-

pondent No. 3 on 30th May, 1995 and the petitioner filed}
!

writ petition before the Hont'ble High Cour® shkX challexny
L

.
ing the letter on 18th January, 1996 and the Hon'ble High
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Courﬁ disposed of thc writ applieation on 8th July,
1996 and the present application hes been filed without

delay., ~

FACTS OF THE CASE

ki, That the petitioner was appointed 1r the post of

Clerk/Typist w.e.f. 11th November, 1988 in *the Office

of the Accouu nt General (A & E),Tripura, Agariala, by

;:0

an Establishment Gvdov No. 218 du ed 16th Novenber,1988

=

ssued by the Acce nts Offkcer of the Depariment and

the petitioner joined the post impediatel y after appmint4'

ment, thereafter the petitioner was promoted £o the post

of Accountant by an Establishment Order No. 38 dated
29+h April, 1992 issued by the Deputy Accountant Genoral
w.0.f. the dnte of taking over charge of the higher postf
ayl thereafter the petitioﬁer was promoied to the post

of Senior Accountant w.e.f, 20th June, 1995 br {rom ﬁhe.
det \cf taking over charge as Senior Accountant by an
Establishment order No. 29 dated 20%th June, 1995 issued

by the Senior Accounts Officer in the Qf rice of the Acc-

ountant General (A & E) ,Agarinla, Tripura{
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Copy of the Order No. 218 dated 16.11,1988,copy

of the order No. 38 dnted 29.%,1992 and the copy of the

order No. 29 dated 20.6. 1995 nre qexod hereto 2

merked a8 £ ANNEXURES - g*wa &l (Ser .).

mad are

5,  That a notice was published in the Employment

Neows dated 16th July, 1993 from the Office of *the Res-
pondent No. 2 inviting applications fxp for the recruit-

ment o the post of In5pecvozs of Central Excise,Inconme

Tax vte. 1993 wﬁrti.g thet e

"No. 317/93-P & P. Staff Sclection Commiss-
ion will hold, on sunday, the 12th Decepber,
1993 a competitive cxaminction for recruite

ment of the following ch,Pgo“ies of posis:

(A).Prevcntive Officer(Ordinary Grade), in
Cu.,., Heut 0: Bombqy, Ca.! Cu.;u,., GO&, CO‘.

chin, Medras and Vishakapainam.

(B). Exominer(Oxdinery Grade) in customs Hou-
ses ot Bombay, Caleui®a, Goa, Cochin, Mad-

and Vishakapatnan.

@

Contd,....P/6
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(C). Inspcctor of Central Exeise in differ-

ent Collectorates of Ceontral Excise.

(D). Inspector of Inmcome-tax in different

Charges of the Commissioners of Indome +taxe

(E). Assistant Enforcement of 6fficers in Di-

rectorate

of Enforcement (FERA).

(F). Grade-II Offlcovs of Dnlhi Administrae

tion, Subordimnte Services.

In the scele

of pay 164+0-2900 foxr poéﬁs fron

(A to E) and 1400-2300 for post under cate-

gory (F) above ",

Age 1imits for the post as presceribed in paragraph

4 of *the notificaiion

~

are 18-25 years as on 1.8.1993 for

he gtk ca-dida+e. has been o ™m not

IS 4

earlier then 2,8.1968

paragraph h(o) i has

is relaxable upto the

arxl not later than 1.8.1975 and in
been stated that upper age limit

age of 40 years(4§ years for sche-
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-duled enstew/¢ scheoduled “ribes ecandidates) %o the de-
partmentel candidates who have rendered not less than 3

aars continuous and regular service as on 9.8.1993 pro-

vided they are working in posis which are in the sawme
line mat or allied cadres and where a relationship could
be esinblished that services rendered in the depariment
will be usuful for the efficien®t discharge fof dutics

of posts for which the recruitment is being made.

Parageaph 23 of the notification stated that £ be-
fore submitting applicathon the candidate must carefully
read the eligibility conditions. The commission do no¥
wndertake any scruitiny of the applications before the

woltton examination aml all applicants are allowed %o

appear &t the examination on 2 purely provisional basis
subjeet fo their cligibilify being verified after the re-
sult of the written part of the examination. Aecordingly

merely because 2 candidate has been allowed %o appear

a2t the examinntion will no%t be considered as 2 ground

for being admittod finally +o0 the exaninntion.
g



Paragraph 7 of the notification stated thait the
decision of the commission as to the eligibility or ¢
otherwise of a candidate for ;dmi 3sion Yo the examina-

tion shall be fin2l,

Copy of the notificatien published in the Employ-
nent Hews dated 16%th Ju_f, 1993 is annexed hereto and is

movked o3 ANNEXURE - 5.

g é. That the peﬁiéidher obtrnined degrec from recognise
xl university prescribed in paragraph 11 of the notifi-
catio: and in pursuance of the notifiention in Annexufe-
L, the pesitioner sent application 0 the Respoﬁbnﬁ No.3

in preseribed form on 5.8.1993 through proper chamnel

with the prayer for appearing for the examinniion for ro-

cruitment to the post of Inspector of Ceniral Excise/

: o D
Income-+2x under eategorics (C) & (£) of the Notificatimn

Copy of %he app1iceéiéﬁ in preséribed form dated
oD .
5.8.1993 is amaexed hereto an: is moriodd AANNEXURE- 6
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7. That the ﬁétitioner was bpun¥ on 3rd February,1968
and his age was 25 years 5 months anl 28 days as on 15t
August, 1993 that is his ége vas 5 months 28 days more
than the age limit as preseribed in paragraph 4 of the
nofification and as such he was entitled %o age relaxa-

tion being the deparimental candidate as preseribed in

paragraph 4(e) of the notification.

8. That the petitioner's application was duly accepe

tod by the Respondent No. 3, thereafier the petitioner
roceived the lettor No. F.No. SSCG-A.11013/6/93/EXAM(Vol-
II) dated 20%h Septenber, 1994 requesting the petiﬁion;r
to appear for the personality %est/interview 2t Guwahatis
scheduled 5 be held on 27%h October, 199% with the inse
truction ﬁé check carefully before proceeding for perso-
nalify fest as Lo the fulfilment of all condition of

eligibility such 2s caste, age and educational qualifi-
eations etc. and the petitioner was further instructed

o take with him % his at:ested copies of the certifica-
tes rolating to age relaxagien and the petitioner appeared

hefore the authority for personality test/interviow on



o
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the scheduled dote with all relevent docunentis ond £es5-
tamonials as iﬁstructcd by the responépit No. 3 and the

pet iano” ‘rave11ed fron Agavtala o Guwzhati for pere

‘\

sonality test/interviow at his own ¢ st ay d 10 travell-
ing or othor cxpenses were allowed o the petitiCner.

Copy of the leifier dated 20th Sepiember, 1994 is
anneged herceto and is marked as ANNEXURE - 7.

9. That thereafter the pn+i+10ﬂer received the ,ter

No. SSCG-A/11011/28/93-95/NGM/527 datdd 13th February,

1995 issued by the Respondent No. 3 25 follows:-

"With reference to your application for the
above stated examination I am to state that
you have been deeclared to have gExzed passed
the cexaminetion provisionally., It is scon
thai you have elaimed age relaxasion under
sub-para k(e) of the noiice of the examinat-
ion. Age relaxniion under this sub-para is
available to deparimental condidates who hx
have rendered noi less than 3 years continu-

ous and regular service as on 9.8.1993,pro-



-vided they arc working in posts which are in
7 g P

e

the sanme line or a2llied cadres and whore the

(A
0

relationship could be cestablished that the
service rendered in the departnent will be
usuful for the efficient dis-charge of duiiecs

of posts for which the receruitment is being

You arc requestied o prove with documents

that you are working in a post which is in

o

o]

he sore line or 2llied cadre as that of Ing-

pector in CE/IT and where a »clationship
could be established that the serviee rendex-
ed in your depariment will be zmxfuXx usuful
for the efficient dis-charge of dutics of
posts for which the recrultment is being made-
by the Ingpector of CE/IT Exam, 1993. If you
are not able to establish the nexus as detail
-ed azbove, you will no%t be entitled %o claim
age relaxntion under sub-para k(ei of the
xokifiz notice of the exami_nation and consc-

quently your cendidature will siand cancelled

Your reply should reach the undersigned by

1.3.1995".



tXRuwTB ibaaqqﬁﬁ?

-2 13 43

Copy of the letier dated 13.2.199} is amexed here-
%0 and is marked as ANNEXUREe 8.

10. That en receipt of the letter from *the Respondent

No. 3 in Annexure- 8, the petitioner furnished a certia

Lfi¥edxe ficate dated 23.2.1995 issued by the Senior

- Accounts Officer(Administration) of +the office of the

Accountant General (A & E) ,Tripura ,Agartala evidencing
and proving the relationship that the service rendered

by the pefitioner in his parent deparizent would be uste

ful for the efficient dis-charge of duties and posts feb

the sphere of function of post of Accountan® which the

petitioner held at the relevent time and the cortificete

was forwarded by the petitioner %o the Respondent No. 3

with a2 letter of forwarding dated 23rd February, 1995,

Copy of the letter of forwarding with certificate

dnted 23,2,1995 is annexed hercto and is marked as ANNEX-

-URE - Q(SERIES).
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That after furnishing the certifieate in Anmnexe

ure- 9(scriecs), the

petitioner received letter No. SSCG-

A.11011/28/93-95/NOM/1951 dated 30%th May, 1999 issued

by %

he Respondent Fo. 3 as follows:e

"Please

refer £0 the show czugse notice

issued to you vide letier No. 8SCG-A.11011/

28/93-95/N0M/527 dated 13,.2,1995 and your

reply o the show cause nobice dated 23.2.95

The mat

ed into

in A.G.

have nexus w

you can

Reﬁp..

ter of your eligibility has been look

again. As your duticw as accouniant

(A & E) ,Tripura, Agartala, do not e

ith thot of the post applied for.
not be trected as eligible for the

uﬂnocEO? of CE/IT etc. Exom '93 as

per para 4(e) of the notice of the aforesaid

exaninntion.

hzdysuch your candidature for Inspector of

CE/IT Exam '93 is hereby cancelled. No fur-

ther corrcspondence in the matier will be

I
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This letter of the Respondent No. 3 is under cha-

1lenge in the instant application.

EopRXEEX L xnek T tEnkionx ronxinexgLlienxgfxine

yfffffﬁﬁep# of the letter dated 30.5.1995 is ammexed

hereto and is marked as ANNEXURE - 10.

12. That a further notification from the oifice of the

Respondent No. 2 was published

dated 9th June, 1995 for the re

posts stating inter alia that

"HO. 3/3/95"P & Po
ssion will hold on

1995 a competitive

in the Eaployment News

cruitrment of the similar

Staff Selection Commi-
sunday, the 3rd December,

exanination for recruite

ment to the following categories of posts”,

And for the next competitive cxamination proposed %o

be held on 3rd December, 1995 a note was appended to

+he paragraph 4(e) as under:-
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"Departunentel candidates applying under the

Sub-para must submit & list ofy dutics perfor-

it post duly certi-
fied by their office, as per appendix-VIII

along with their applications %o cnable the

commission to decide their eligibilityn,

This condition for furnishing 1list of duties con-

tained in the note quoted above was laid down for the

competitive examination proposed to be held on 3vd Decen-

ber, 1995 and this condition was foreign %o the notifica-
’;

tion under whieh the petitiecner appeared for competitive

examination on 12th December, 1993.

Copy of the Newspaper deted 9th June, 1995 is. ann-
exed hereto and is marked as ANNEXURE - 11.

13. Tha®t the leiter issued by the Responden: No. 3 da-

ted 13th February, 1995 in Annexure- @ calling upon the
‘petifioner to prove the reclationship with the service

renderecd in his deparitment would be usuful for the effi-

cient dig-charge of duties applied for and the letier
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dated 30th May, 1995 issued by the Respondent No. 3 cane-
celling the candidature of the petitioner are bad in la

and are liable fo be quashed on the following omongst

other

GROUNDS

(A) The notifica +1o pub’iahﬂﬂ in the BEmployment News

drted 16th July, 1993 from the office of the Respondent
No. 2 did not contain any 4 guidelines defining the tem

"same line or 2llied cadres® showing the details of the

(2]

work *o be perfrmed by the recruitec afiter appoiniment

for the post applied for and absence of guidelines has
given unbridled, guidod and uncanalised diseretionery
power o the authority fo cancol the selection at their
caprice without asigning any reason and as such for the
absence of guidelines in the notification, the Respondent
No. 3 has no righ or authority to issue show cause noti-
ce t0 the petitioner in ANNEXURE - 8 calling upon him to
prove the relationship and the nexus and the Respondent
No. 3 has 2lso no right or authoriiy to eancel the cane
didature of the petitioner in ANNEXURE - 10 alleging that
* .
the duties performed by the peiitioner do not have any

nexus with the post appried for.,
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(B) As the notification in Anncxure-5 does

[}

contain any guideli;es as Lo the "same line or allied
cgdres" the 1ist of duﬁi@# furnished by the petitione
er in Annexure 9(scries) is final and conclusive and
the Respondent No. 3 has no right or authority to ig-

nore the relationship of *the duties perform by the po-

titiouer with that of gpplicd for .

(¢) The notification in Annexure- §5 £aid not set
out any coudition for furnishing the list of duties

V4
performed by the petitioner in his parent department
and as such the Respomrdent No. 3 has no right or cu- o
thority to call upon *the petitioner %o fumish the ligst

of duties which he was performing in his parent depart-

pe:nt at the »dleovent time,

() . The paragraph 23 of the notificazion in Annex

-ure 5 lays down that:-

"The commission do no% wiwleriake any seruiti-
ny of the espplications before writien cxtmina

tion and 2ll applicakis are allowed *o appear
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or

+he examination on 2 purely.provisional basis sub-

Fa
»

o

to their eligibility being vorified after the result of

the writien part of the examination”.

From the cbove condition it is clear that
+he maxaxxizx commission underiook the scruitiny of
the applications after written part of examination was

over and before the personality test/interview and whi.

le the petitiouer was called upon by the respondent No.
No. 3 %o appear before the board of interview for per-

i

sohality test as stated in Amexure-7 under the tcornd

and corditions laid down in the notification, applica-
tion of *he petitioner was duly scruitinised bp=he
by the respondent No. 3 before the issuence. of Annexur

7 and the Respondeniy NO. 3 has no »igh%t or authority

to £ declare the petitioner %o have passed the examina

tion "provisionally" and the word provisionally occur-

ed in Amiexure 8 is a misnomer and *the peiitioner is
entitled to have a declaration Lo the effect that he

was passed in the examination finelly.
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(E) After gsuccessful compleiion of the perso

|-

ity test/interview, the respondent No. 3 has no right

or authority %o call upon the petitioner to prove his
—

eligibility in the matier of age relaxation as the pe-

titioner was or is not bound to prove his eligibility

twice before # and after the personelity test and as

‘such the direction of the respondent No. 3 to the pe-

. e

titioner %o prove his oTigibi1ity in the matier of age

relaxation contained in Ammexure-8 is beyond jurisdice

tion, bad in law, capricious, whimsical, arbitrary and
' 4
is liable £oc be quashed,

(F) Paragraph 7 of the notification lays down
that the decision of *the commission as to the eligibi-
1ity or otherwise of a candidate for admission to the
examination shall be final anl this finallity fof the
decigion of the commi,siod relates to the matier of
admission *o the examination and in +he pres t_case
petitioner's admission to the competitive examination 2

is no% disputed and his candidature wans cancelled by

the authority on some extreneous consideration whiah
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is challengable before the Hon'ble courti.

I+ appears from the scheme of the notifica-

(G)
tion that the deparimental condidates who apply for th

-2 post within the prescribed age 1imit need not show

the nexus of the service rendered by them in their pa-
lied for and

. app

rent department with that of the post

10 question of proving the relationship betw.

¥

there is 1
con *he two servides, but the departmental candidates

who claim age relaxation are obliged %o prove the nex.
’

from the notification that there ar

5

us and i%t appears
Aifrforent sets of conditions are laid down for the

which is not permissible on

departmental candidaies

the eandidates applying for the

the gvou. d that if

post are within the p""e.aCT‘lb(‘d age limit are entitle
+0 be recruited without showing the nexus, while th
candidates claiming age relaxation shall be obliged

and laying down iwo scts of condi

0 show the noexus

o'

tions for xiXim similar categories of candidates is

Iz violative of the prineiple of equality guarant

e 14 of the Congtitution of India,

by Arti
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(R) I+ appears from the scheme of *he notification

that inexperienced deparimenial eandidates are entitled

%o fe recruited if they apply for the post within the
preseriped age limit but the candidates beyond the _
prescribed age limitpiave to prove their experience for

the post applied for and such antagonistie conditionsifs
for the same categories of candidates are against the

prineiple of equality guaranteed by the Semstimkiekiyxef

Conagtitution of India,

1, That the peotitioner travelled from Agariala ’/

to0 &8 Guwahati for appearing before the board of intere

view 2%t his, own cost and no T.A.l or other allowances
were admissible for the petitioner and the petitioner
wffgred" finaneial loss of Rupees 3,000/~ for that pur-
pose and he suffered also menidl tension and agony for

appearing before the board of interview and he obtained

.

leave from the depariment and as such he has suffered
%

total loss Lo the tune of Rupees 50,000/- which the res-

pondents are liable fo compensate.



L M

-t 23 :a

15, That the petitioner filed writ petition in

respect of the same subject matier before the Hon'ble

High Court at Agarﬁélm-Beﬁch and the writ petition was
registored as Civil Rule No. ¥ of 1996 and the HOn'b;@
High Court disposed of the wrif petition on 8th July, |
1996 giving liberty to the petitioner %o file applicae
tion befbre‘thia Central Administrative Tribunal and
the copy of the order of the Hon'ble High Court in Cia’

vil Bule No. ¥ of 1996 is ammexed hereto and is mare

ked as ANNEXURE - 1.

In the premises the petitioner most humbly .

and respecifully prays thai Your Lordships would be

T i v e o

graciously pleased %o consider the facts and circum-
stances of the case and admit the applieation, eall for
the records, issue noitice to the respondents and after.
hearing the partiies quash the show cause notice No,
SSCG-A. 11011/28/93-95/N0M/527 dated 13th Febru@*y, 1 995
1ssuéd by the Regional Director(NER) in Amiexure-~ 8

and for guashing the letter No. 5SCG-4,11011/28/93-95/.

NOM/1951 dated 30th Moy, 1995 in Annexure- 10 and dece
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-lare the petiﬁioner as seclected for the post of Ins-
pector of Central Excise/Income Haxs |
Your Lopdships would be graciously pleased

.f.

iva

o0 grant any other relief or reliefs to which the pee
ixtitioner is entitled according to law, justice, equiew

ty and good pZERXEX cCOnscence:

AND

For this Act of ¥ kindness the humble peti-
14

tioner as in duty bound shall ever pray,

16. Particulars of postal order:
Bly 7007449
Daled 4. 9. F¢

17,  List of Enclosers:

(1). Extra three copies of *he application
in paper book form.
(ii) Unused envelope bearing full address of

+he respondents- 3 Nos.

(iii)A receipt slip in Form No. 11,
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VERIFICATION \

I, Shri Jhaniu Dasgupinr, Son of late Bimal Dasguptia,
Care of Smti. Dipali Desgupta, Resident of Road Ko.8,
Arundhutinagar, Agariala, West Tripura, do hereby vee

- rify that the econtents of paragraphs 1 t0-13 and 1%

aml 15 of the applicatien are true to my personab)
knowlodge and the contents of grounds Nes, In paMgm.
ph A, B, C, D, B, F, G & H of the application ame be-

1icvedto be true on legal advice and +that I have not

suppressed any meterial M .

._710\*;’— D) coﬁ bl‘;}‘

o
WA
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e ANNEXURE-T =
| q; | IN THE GAUHATI HIGH.COURT. _. ... o

mn.‘r’lllf‘ﬂ COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MI?O}AM AND

ARUNACHAL PRADEHH) i .
CIVIL APPELLATE SIDE S
Shndgy:Ry S WY : . R q
o AGARTALA BENCH, AGARTALA IR
| JAppenttrom. o R Yo ‘{ ................... of 19 7,[
(ml Rule . PRI
s G Gemgpnpsle :
o ) Appﬂlum 1
" Petitonor e g7
P
. Fersy ‘
¢ ' ! ' ' o
L\ F VRN Qh b 3\ 8\, ‘\{\ ey ‘—" (Q \v ‘_n"
. Respondent R
. o ’ "Opposite Party
. Appetiant '-\~Y‘4 Z €l ok, “"3“] \ j&w calh C
Tior-— T .
i Petitioner C}‘ [(.; v\\/.; an- '\f / SRTHED [0 8 A TRUE Gis ‘

[ i - b\ \( N. L)‘\’\I&CI\EYA'Q' g‘y C (Jl g ( IR~y . P

$AUKATI HIGH COURT."
I\\\ S 0 {‘[\‘ ba LQ(& QK. ﬂd VO(J\‘.‘ e Kgartala Bench. i
NP \atharised U/S. 78 Act. onc'w’

e st e i iame men 4+ e ameesaemim s = sam ttrime s e y ﬁ"‘%&

0 ~ositc Party

i l Leh { - ’
Aaanala Beuch, , .

Compayyg 4y

h,_--—
‘l f) (/ C/-’

Slenatupe
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"
i
Noatlng by Offlce or (Serialy - Date Offhe hieles, teports, an!mm proceedlngs’ » "
, Advucate | No witlt alguatuton |
U 87,96 | BREFaR R
: THE Howam* MJIWSTICE JN SARMA E
o . B
| i 'his writ court does not have - ;
r H |
E !J“fi"‘ﬁhtion to entertain this writ ﬁ:}
| 8pplication inasmuch the petitioner should .
. have approached the Central administrotivs
! ‘ S
Triburafl.
Y U 7t A THUE GO&Y Y L |
‘ /@M‘ b s pIncthat view of the matter, this ;
L g ; I .¥ i
Assirant Rems . ¥ vrit apzl‘&*tion stands disposed of but g
AAUHATI i1 COURY ) }
) Agartsala Bench. t.h(! {)(’.L1 tioner my approsch the f)pptoprj‘anﬁ' d

Anthacired USS. 16 Act. of 187

o8’
.

» -

S S

forum fér appropriate remedy .,

«
' ¢
o d

[N

I have heard Mr.D.Chakraborty,Learned z

£c)r the petitioner ang M.t S. Bha‘ttdchdra.

l
hdvocaté
i
!

Jee, leatned Adwceste for the ::e..yvndants.

IJUD G F
. v-€ 3«-—-‘“&»@ 7 / -~ ‘, b N
apennte T T E
NQAQumn : roAL
Svpyin
Cauhatj ngh Court, 9
Agartala Sench,

(Jampavad by
( -7 -9

Ml , .




from the date of their joining,

. Copy forwarded for information and n

!
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ANNEXURE -7

OFFICE OF THe ACCOUNTANT GENERAL (A&L )

'TRIDURA:AGARTALA

Establishment Order No. 218

the pos .

Dated,Agartala
The 16tk November, 1988,

Theg Follouing pPrsons have been appointed tamporarily to

of Clerk/Typist in the ccale of

25-1500/- per menth With effect From the

gachg«

(Authority: D.A.G, 's

iemo No, Estt/Recrtt/2.7/3q..

.

1
2

.

-

-

~radip

1+ Smt, Anirdita Oharp
2. Sti Pijush Ghosh

3. Srj Jhuntu Das Gupta
4. Sri Manik Bhadra
5.
5.

i

!

1

Sri Dulal Das -
Smt, Archana Das

{-

pay of Rs.950-20-%150.£8-
date mentioncd against

11.11,.88
15,11.38
11.11,88
9.11,88
‘9,11, 38
7.11.88 (A/N),

They will be an probaticn for 2(Two) years with effget

Accountant Ganeral (AE ), fissam ete., Shillong.

Pay & Accounts Officar (Local),
Pay 8i11 Group.

orders in respectiveg personal file),

..

Sd/-
Accounts 0ficer,

39/Vol.111/3271-77  pay f:17,11,88 ¢

gcessary action t -

Service Bpok Group/Staff Oisposition File.

Persans Concerned (s person)
Gradat ign list,
Establishment Ordet File.

By

ACCQUMIS or TIER



ANNEXURE - 3
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OFPI% 07 T
ACSHITRT BV A WA GE )

TATOL A o f\@*:’x?—-’«ug_ .

BEDA WEaHMEAT ORLER 43,28, PATED o 222041992,

The following Clerke who Dave pagsed the Le st

Tatal Exisiaction held 4n reLrulgy'S2 er o heredy promatesd

to Miiciate in the posts of OCOTHTMET ¢ wvith afieot Zrom

the date of taking over ehiarya of e hgher song,
i e LA LASHTR,

| PO ' hnfadita limh

e x Jhuntu . asgupta,

3. NLygaa ahattachorfee,
q. Manix ihedre, ‘
e . buzlal dag,

(11 | Archena Teg,
Rothindra Shakrshortg,
de ‘Wrekrishnea Rey,

Ve danjoy shettachar]os,
10e - Neépayen ol g,

Thelr sromotion 16 sbieat ta the rules sag
YTCers &5 may be orplictble tn reryect of sppolntmeac
¢ promaticn Cthrough examins tion Guots 4in the eadre wf
rceomtmt, :
8d/w

200y fox informngien ana acoRgalry agtien. in forwdpaed to ¢w

1e ALL the Promotees,
2, Eaﬁ‘oﬁ&e.

N4 T o

-—— Pprmp - — memp— M P e iw mme -
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ANNEXURE -4 =

o . OPFICE OF THE ACOOUNTANT GENERAL (ASE)
TRIPURA 3 3t AGARTALA

Eo0. 0. 29, Dated 20-6-13%5.

Shri Jhuntu Dasgupta, Acceuntant is praemoted to
o.ff:x.aiate, in the post of Senier Accountant in thd scale of
pay of B, 1400-40-1600-50-2300-EB-60-2600/- P.M, with effect
fven xamxdy 20-6-1995 or frou the date of taking ever charge

a8 Sendler AcCewntant,

The prémtmn {5 subject to the releeent rules and
erders as may be applicable in this rejard, He will be on

prebatian fer 2(two) years from the date of Jeining to the pest
of Seniar Accountant,

He may alse fumish s eption regarding fixatien of
Pay a8 per G.I, decisien No, 19 below Rule 22 ef FR/SR wl’tﬂin
ene enth froem the date of Jeining the post ef Sr.Acctt, to
Estilistment Sectisn, Option once exercimed shall ba final,

L£TACRerity 1. SruD,AG's orderdated 20-6-95 at p/111"
. of file de, Estt/1-141987.95, 7

S/ ¢

Senier Accownts O £ficer/adnr

3 amas

Meme Neo, Estt/1e 1/1987-35/667..73,

Cepy to i [
- 10 Pa- 000
2  Pay Bill Greup, )
3. Service Book Growp,

‘. EQO. ﬁleo
Se Gradatien List File,

Ge PyF, of Shri J, Dasgupta,

7. Shri Jhuntu Dasgusta,

. : e ‘
- A
/1“ ‘\,/‘ s i ¢ "f:"" "94-

- e

N " ¢ ’ '
Senlar Accsusis ULfiae T ke
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ANNEXURE - 5

| Libadi
e

- cember, 1993, a competitive Examination
for itment to the following categorl
of posts -

. " A, Preventive Officer (Ordinary Grade) in

" Custom Houses at Bombay, Calculta,
Goa,.Cochin, Madras and Vishakapat.
nam, Yoot

“|-.0. Examinar (Ordinaty Grade) in Custom

-Houses at Bombay, Calcutta, Goa, Co-
chin, Mzdras and Vichakapatnani,

Cofleclorates of Contral Excise, .

] 0. “Inspector of Incoma-Tax in dillerent

charges of the Commissicners of In-
come-Tax, - -
“£. Assistant Enforcement Officary 1n Nirag.
" lorate of Enforcament (FERA),

nate Servicos,

76-2900 for posts from (A) to (E).

.1.(ii) Rs, 1400-2300 for post under ca.

. tegory(F) above.

o ¢ 2 VACANCIES : The titm number of vac-

t

i
f

$s

e ]
-4

ancies has notl yat Luen datu:mined.
! Resomvation for Schieduled Castas, Sche-
dulod Tribes, Ex-Sarvicomen and Physi-

cally Handicapped persons {Onhopaed-

icatly Handicapped) shall be faken into ac-
count as per pasition reported In each de-
partmont for each category of post,

NOTE:1 Physically Handicapped canei.

"'+ dates are HOT eligile for the posts ai (A), -

"(B),{C), & {E} of para 1 above.
- NOTE SCET 2an
* avail of tha age relaxationireservation ad.
.migsible 10 them must submit the casle
. cartificate fiom the competent authority In
- the profarma given at Appendix-V, Sche.

“RECRUITMENT TO THE POST

'No=. 3/7/93;PaP. Stalf Selecticn Com.
mission will hold, on Sunday, the 12th De- -

C. Inspactor of Contral Excise in dillorert

F.Grade ll of Delhi Administration Subordic
PAY, SCALES : (i) Rs. 1640-60-2600-ED.

2ee whe widh o

‘NOTICE
OF INSPECTORS OF CEN

INCOME TAX ETC., 1993.

functioning of the bones, musclas and

Joints,

Candidates who wish 1o be congidarod
against vacancies reserved forOnthopaedi-
- cally handicapped must subsit requisite
cerilicale as per Appendix-IV- trom the
“competant authority as mentioned thorgin

. vlongwith their spplications for tha examin.

n-ion otharwisa their clalm for OH stntus.will

0ot be considered, . )

3 NAT!ONALITYICIl‘lZENSHll‘ tArvanii-

dain must be elther :- S

() acltizen of India, or

(b) & subjoct of Nepal, or

c) asubject 6f Bhutan, or - :

{d)a Tibetan relugas who came ovol 1o
India belore 15y Janoary 1932 with the

Intention.of parmanently « PUNng i baia,

or o

“{a)a porson of Indian ongin who has ini.
grated fiom Pakistan, Burma, Sn i anka,
East AMlican countries of Kenya, Ugan.
dathe Unitad Repubiic of Tap2amn(f or-
merly  Tanganka angd Zannbar),
Zambia, Malawi, Zaita, €thiopln ong
Vietnam, Kuwait and kag with tha intan-
tion of permanently aoltling in Inchra,

Provided that &’ candidate belonging to
. categories (b), (c), (8}, and (o) above
shall be person in whose favour acenti-
licate of aligibility has been issued bythe
Government of Incia. '
A canddate in whose case & certdaig
of afigitilty is necossary may bo ad-
mitted 1o the examination but e offer of
appaintment will ba given only alter ihe
nocessary eligibility certificata has been
302010 M oy ing thnistrys Gapart-
ment which is administatively con.
cetned with tho post where the
candidale is likely to ha appointed

* duled Castes/Scheduled Tribes means any/? :eAGE LIMITS : (a) 18.25 yoars as oq

of the Castes/Tribes mentioned in the Con-%

stitutics (Scheduled Castes)Order, 1950,
4 the Constitution (Scheduled Tribas) Order,

- .. 1950, tha Constitution {Schedulad Castos)

; {Union Toerritories) Ordar, 1951, the Con-
1 slitution (Scheduled Tribos) (Union Teni-

* § torles) Order, 1951; )
"1-: (18 amandod by the $cheduled Castos and

Scheduled Tribes Lists {Modilication)

. order, 1956, the Bombay Reorganisation

~ Adt, 1960, the Punjab reorganisation Adt,
1236, the State of Himachal Pradosh Act,
1970, tha North Eastern Area (Roorganisa-
tion) Act, 1971 and the Scheduled Castes
and Scheduled Tribes Orders {Anend-
ment} Act, 1976),

* Tho Constitution {(Jammu & Kashmir) Sche.
dulod Castes Order 1956, the. Conslilution
(Andaman and Nicobar Islands) Schuduled
Tribos Order, 1959 as amendod by the

. Schoduled Castes and Schoduled Ttibes

*Order (Amendment Act, 1976, the Constity.
tion {Dadra and Nagar Haveli) Schaduled
Castes Order, 1962, the Constitution
{Dadra and Nagar Haveli) Scheduled
Tribes Order, 1962, the Constitution {Pon-
dichetry) Schedulsd Castes Orde 1964,
the Constitution (Sche Juled Tribes) (Uutar
Pradesh) Order, 1967, the Constity-
tion{Goa, Duman, Diu) Scheduled Castes
Order, 1968, the Constitution {Gog,
Daman, Diu) Schoduled Tribes Qrdoer,
1468, the Constituion {Nagaland) Sche-
ciilerd Trings Order, 1070, the Constiution

e e (W00 hay Buun rgtaumt t 70 sueh
g . 1978, Mobed
Sikkim) .Scbodu!s‘d 'Castes Ol:jjw 978, | vt

-1993 for all posts (i.e. ha mus have
‘been born not eadier than 2,6. 1968 and not
fater than 1.8.1975) :

NOTE: CANDIDATE  SHOULD NOTE
THAT ONLY THE DATE OF DIRTI AS
RECORDED IN TIHE MATRICULA.
TION/SECONDARY EXAMINATION
CERTIFICATE OR AN EQUIVALENT
CERTIFICATE ON THE DATE OF Sus-
MISSION OF APPLICATION WILL NE
ACCEPTED BY THE COMMISSION
AND NO SUBSEQUENT REQUEST-

~ FOR TS CHANGE WILL BE CON.
SIDERED OR GRANTED

{b) Age concassion for Ex-§ will bo allowed
In accordance with the ordars lssued by
tho Governmont from time fo timo and
thoy will bo aflowed 10 deduct military
sorvice from their uctunt Ay and nuch
tusutant age should not oxcoud the
presctibed age limit by maorg thas, hive
Yorrs.  Candidatos - adminng ta fhe
oxaminaton undar itig ag LONCHL LN
will be: wlgible 1o campot for ali i
vacancies whother resarved o not for
ox-sojvicomon. |

"An ex-sevicemun means o Person who
has setved in any rank whathor as 3
combatant or noscombatant in the

Regular Army, Navy, Air Forca of the
Indian VUnion and

(i) who retied trom such service aftor oarny. .

ing his’hor pension: or

O ¥l Fiu i

V) Schedulsd vr, 1909,
the Constiulion{SC) Orders (Amencintari)
Ach, 1990, the Conslitution (ST) (irlars
{Amendmen) Ordinance 1991,

NOTE:N: The Orthopnedically Hands
copped : The Orihepaedically 11andi-
capped are ihosa whe have a mirimum of
#0% physical defect <~ defarmity »-hich
causes 0 intedergnc with the . st

ottver d.s.;.:i‘.dy [1sI0n, ar
(i} who has besn relrased. uthonwg g

onhis own requost lrom soch sun . s o, 1o -

- BIRSURLIFAAUCHON N (otazi o m syor .,
{v) wiho has beast tolvasid fe o g
VICa alte s LOMDIBNNgG 1ha * .= £ pre1dat
0l.2AgN s nge. ol ang Hean A s
R TN 101 by vy i ] any oan £
AN O g e, g ]

- — f e e e o

v

\ wifi be lurther relaxable -

inolliciency, and has been given a gra-

uity; and includes personnel of the Ter-

ritorial Army of the lollowing categories,

namoly .

(i} Pension holders for continvous ew.
od .

() Persons with disability attributable to
miltary service,
{m) Gattantry award winnors;,
NOTE.-| Ex-Survicamon who hava alroady
Jened Gavariment job In civil sido aller
avallng of the bonefits given 1o ex-sar-
vicoman for thelr to-employmonl are also
eligiblv to the dge concossion, Howevar,
* such candidates wilt not be aligibte lor tho
benetd of reservation
HOTE: 4l The penod of “call-up Service' of
an ox-setvicoman in the Armed Forces
sivall alan ta traslod as sofvice rendarad in
tha Aimed Forzes for purpose of para 4(h)
shove .
HOTE: -1 For any serviceman of the three
Aimad Forces of tha Union to ba roaled as
Ex-servicamaan for the Purpose of securing
the banalita of resarvalion, he must have
-wlroady acquited, at the releyant timo of
-submitiing his application, for the poul/sor-
vice, the status of ex-sarviceman and/or is
in 2 position to establish his acquired enlit-
lenient by documentaiy evidence from the
compelent authority that he would bo re-
leased‘discharged from the Armed Forces
within the stpulated period of 0n9 year
i the ciosing date (i.e. 9.8.1993) on
tumpletion of hig assignmont,
ViHE FORM OF CERTIFICATE/UNDER-
TAKING TO BE SUBMITTED BY A CAN.
l,'\'QATs SEEI(I el [
EX-SERVICEMAN ARE GIVEN IN AP-
PENDIX A
EXPLANATION :

The persons serving in the ‘Armed
Ferees of tha Union who on reliroment from
sarvke, would comg under the category of
‘ex-gorvicaman’ may be parmitted to apply
lor re employmenl one year hefore the
complation ¢! the spactied terms of on-
gigumant and avail themsalvos of all oon.
caasions availabla to ex-sarviceman but
shali not bo parmitted 10 lnave the uniform
unil they complete the spacilied torm of
argagemant in tho Armud Forcos of the
U-s0s,

{C) Yhaupper age timit as

(i} upto a maximum of five years if a candl.

dale belongs to Schedulad Caste or
tichaduled Tribe;

{0 upto a manimum of thren years (eight”

voars lor SC/ST candidales) in the caso
o Dalonce Sorvices Personnol Dis.
bledinopurations during hoslilitias with
any loraign counlry of in . disturbed
W03, 0 in peaco time & releasod ns a
=ONSIUNNGG theraol;

{ni) upto a maximum of throe years«Jeight !
yuars fot SC/ST candidates) in case of
Botdir Security Forces Porsonnei Dis-
*bled I operations during Indo-Pal

3
rostiliies ot 1971 and roleased as a

vensequenca thereot;

6, 410 2 manmum of ten years i the

cinddate 15 a physicaity handicapped
1rson. For canddates bglonging 10 SC
who are physically han-

m addition by
G slanabon provided in tqrna of
tam (4} abavae, S

fahnto the sge of 35 yoars (uplo 40 years .

b+ membars of Scheduled Castis/Sehayy,

2 Tubisy in the case of widows,.
1 uted woman ang women judicially
~sa ot o o Vel e hands, who are

ATION ag. - 801vicq fin any Cealral Go

= plaiedn sli respects, should reach

| _
TRALEXCISE, |

R : :
SC/8T) o candidates who are bonalide
repatrialos of Indian Origin from Kuwalt

or lraq and have migrated to India after -

15th May, 1990 but before 22nd Novom- .
bor, 1991 in accordance with DP&T's
O.M:No. 15012/11/30-EstD)’
22.11.1991, ’

{d) Vber age limit is relaxable 1o relran.

had employaes of Chukha Hydal Pro. -
Joct Authority in Bhutan who were

dirocﬂy;ucwhed. fothe axtent of rogular
service rendorad by thom with tho Auth-
orlty (pariod of regular service rendered
by tha relienched eniployaes will be
decidod onthe basis of centificate issyegd

) Upper sgo himh is relaxable upto the
* 200 of 40 yoars (45 yaars for Scheduled
Caste/Scheduled Tribe candidates) to
the depzrimental candidates who have
tendared niot less than 3 yoars continy-
ous and ingutar sorvice as on 9.8,1993
pLovidedthey are working in posts which
Ara'in the same line or aflied cadres and
whoro a relationship could bo astab.
lishad that the sarvica rondaerod in she
dopariment will bo usefulfor the efficient
dischargh of duties of posts lor which the
recruitmt Is baing made by this exam-
ination P tarms  of  DP&AR's
O.M.No.u/4/74-Es1(D) dated 20.7.76 &
OP&Ts - O.M.No.35014/4179-Es11(D)
dated 247101985 O.M.No. 15024/3/87-
Es1(D) dated 7.10.1987 and Q.M.No,
15012/188-Es11(D) dated 20.5.1988, .
A Groyg 'C' non-tachnical amployeey
with 1hieo ye2rs conlinuaus and Tegular

} by the Chukha Hyds! Project Authority),
q

or Union Territory) s on 9.8.1993 tulfilling .
1he nexus w'l be oligible 10 be considered
as_dopunmptalemploycasforgmmq( age
relaxation urdor lhis' sub-pala: - S
() Upper age timit is relaxable for such
retrenchied #mployees of 1991 Consus in -
the Directorstes of Census Operations in
tha Statos and UTs who were within the age
limits for the above posi(s) at the time of
thelrinitial recruitmontin the census organi-
satlon through the omployment exchange
or other parmissidle channels and who
have put in not less than six months of
continuous service and have been retren-
ched dua lotaduction In establishment,

/NOTE : Candidalure of person who Is ag-
proscribed above

miited 10 the examination under age
relaxation as a Departmental candi-
dato and resigns lrom service, alier
submission of application, Is liable
fo be cancelled.
5. All candidatos in Government sorvice
whather in ';. permanent or in temporary
capacity ot¥as workchargod employnes
other than casual-duly or daily rated em-
ployeoes or those serving undoer Public on.
terprices, wil ba required to submit an *
undartaking hat they have informed in write -
ing their Haid of Oftice/Departmgnt that
they have agplied for the examinalion,
should nolo that in case a

Candidat
is rece;ved. from their em-

commuynical
*ployer by th&Commission withholding per-

ission. ,¢andidates applying tor
éxantination, thelr spplica

ojectod/

pihey dac 8end o copy
properchunnet, they mus
A that the ajwplication com- -

Stall Zelection Commission by the.
S date. Applicdtions shall bes

dated

SCURILCE N 1 raceived late and/or are

Vi, vt nnvunum of Jyears, (8 yoars lor . . Contgued
g

4 s '\.'\ = : )




®
R - - Y 1
R R AR P e
~fr3 LT te . Employrgows 10" 16 July 1993 " ~
ol . K - 3 - , R
not complete in all respoc'_(’*;‘s pio-  are not exempled from paymenl pf fea. - NOTE:-li The Commission teserves the the right to divert Giaa\es O‘h any centre L .
vided in tules. o fomlission of fee may b allowod to those flght 1o cancel any centro and ask the can. 10 80me other contyg \2° ‘¢ oxamin- * '
* 6.NO PERSON : é}i rapatrlates from Kuwalt of lraq who are not ~ didates of thal coalre to sppear from an.  aliod, . - t
{2) Who has entered into of con't:r'aaod s P09|!|°" topoyit, o * othercontra, Tha Commission alna rasarve ' . e,
marriage with a person having a spouse C“"d'd’“’" should pay the foe by . . TABLE - . S T
“living: or o goane ol ‘Canral Recrutment Foe . "G~ Namaofthe  Addioss to which\_ "~ Pogipae®V. mhich .
(b} who having a spouse fiving, has e(ﬁlured .:lnmps. and IPOs anly. The CRF Btanps .~ Examination  Zone applicatlon should b Pnstal Ordurs shoukd
"It or contracted a marriage with any A0 available atthe countars of Head Poal .o sent . . . .be (Made) payable, P
parson, shall be efigible tor appolntmant Olhce;..aub-posl ollices and all tha Dept), T ‘
1o service, 3 - Postollices of the country in tha denomina- o e 3 4 :
Pravided that Contral Governridnt may, tlons of Re. 5/, Rs, 10 & As 20/.. Thesa . )
satistiad that such marriage is permissiole  Recruliment Foe Stamps may ho pastedon o 1. Himachal  Reglonal Director Lodh! Road Post
under the parspnal law to such persdnand  the lop right hand corner of the application o . Pradash {NR), Stafl Selaction Olfica, Now Delhi '
the other party fo the marriage appticable  form ot I the space earmarked for the v o Commission, Block ,
and thare are other grounds for so dalng ~ PUIPose, . k No, 12, CQO t
[ oxempt any parson from the operaiion of  The3e Recrultment Stamps must ba gt Complox, -
I this rute, i can'c‘at:a: from the chounner cle':_k of 'aﬂd . hc:tuﬂofmi 110003

: : s post office nr any other post office of hils e Lo . alnt < ' :

@ Zi&ﬂ%ﬁ?ﬁ?ﬂ&iﬁ??&?‘g;ﬁ:'::; cholco with the date stamp of his offico In~ Jaminu & - Jammud . e . . :

- admission 1o the examination shallbo final, ::g:;’a’?g:""" that ‘g;.'"l"p"’”‘:'” ofthe . Sinagar Kashmir .. . : P
8. No candidate will be admitted jo the 44 Applicau:nagz)us "s';,'yl:mg%:r‘e";:'--. Chandigarh Chandigarh e w
examination unless he holds acertificatoof o same lime thal the imprassion Is clear Jalandhar  Haryana & R
admission from the Commission, The can-  ang distinct to facilitate the Idantification of ... Ambala Punjab . )

‘didate must 1ake the examinatioff al the  dato andthe Post Office at any subsequant i 2. Dalhi.. -

- aliotted centre of examination. - g*é stage. After gstting the “Recruftment Fee ) . :
9. Any attempt onthe part of a cafdidateto  Stamps® cancalléd from Post Office, the  Jaipur 3. Ra‘]aslh.an

-obtain support for his candidature by any candidates may submit thelr applications lo ~ Jodhpur . N ‘.

-means may disqualily him for admission. the concerned Reglonal Ollice of the Com- Kota, Udaipur .
10. A candidate who is or has bsan de- fnlssnon inthe vsual manner, alter complet- . ; - .
g ooty | o it e A, 4O oot ronoren, |-
- e 9 can also be paid through Indian  Darbhanaa. . , Staff Selaction - Altahabad.. -

(') ﬁ; i’rr\‘l:gns;l;%y;od for his candﬁ;}yru by Postal Orders payable to *STAFF SELEC. . \Patna, Rgnchi ) Commissig:n. .

* (i impersonaling; or T T?N CS.MM'SS'ON""‘ ‘:‘9']”:‘2:'[)0“"‘59 as L i'nﬁﬁ'.s:&' Rg#'ooz : N

RN N . v corson:  ndicatod in columns 4 of the Table ivan , : * *

8 ")5:“ i3 imparsonation by anygporson, bolow para 13, The Postal Orders s:ould Agra - 5. Uttar - S
(iv) submitiing labficaleddocumé%ordo- bo crossed "A/C PAYEE ONLY." Candi- . Allahabad  Pradash - . !

cuments which have been tafparod 98108 should write thelr name and addrasy Dehradun . ¢
with; o on the indian Postal Otders atthe spncilled ~ Gorakhpur
(v) making statements which are ing@¥ect or ' Place. . . Kanpur d L .
false or suppressing materiglfiorma.  NOTE: () Fee once pald will not be re.  “ucknow an S
tion; or o funded under any circumstances. Moorut
{vi) resorting to any other iregufdror im- (i) Foo pald by cash or Bank Draft o Pay T )
propar means M conneclion wih his  Order will not ba accepted and tho applica-  Bhopal 6.Madlya . Dy.Roglonal Direcior,  Ralpur Head Post Office
candidature for the examinationis tion of such candidates are Kable to ba Gwaliot Pradesh Stafl Selection .
{vii) writing Irralovant matter, inclddﬁj ob- rejeqed at_the diserotion of the Com- Indore R F?mmlsslon, , ]
gcene language or porncgraphicir ater ~ Mission, Jabalpur & ;’"?Jg?\z}my e, "
' ‘“523':3:3&%‘,"3‘.'3;"“""“"’ IR G HOULD BE SENT; S Relpur (M4.P) - 482 001,
or 2 The candidate must solectonly one Centre o) .
(ix) using unfair means in the examnation 0l of the contrns mentloned in column 1 of g°"hm“" ; A‘:)“‘;‘T" 4 :‘EoFg)bg?;l(l)g :‘;‘é{m "~ G.P,0 Cakutta.
haf: or RN the table bolow. No changa in centie shall armampora . tNicobar Istand Com'mlsslon 5
" {x) taking away the question bookict/ans. 99 allowed. A candidalo must submirhls  (Murshidabad - : Esplande Row West
. wershaet with himher from the examin. #Pplication only fa the addross mentioned  Dislt) Wost Bongal Old Assembly '
sallon” hafl or passing it on to N column 3 agalnst the cantio solncted by Duwdwan & Sikkim Bullding
-un-authorised person during tha con. Mm. . Calcutta Ground Floor,
duct of the examination; or - In solecling & contre, tha condidate  Midnapora Caicutta - 700 001.
{xi) harassing or doing bodily hasmi to the  Should note that for all calegories of posis,  Siliguri &
stall employed by.the Commission for ho wilfbo eligible for consideration for appoint- Ganglok
" tho conduct of their examination; o ment agains! the vacancles reportad onlyin Bhubaneswar|8, Orissa R
(xi) violating any other instructions Issuod  the 20na(s) mantionad against the centra. Cuttack, 7 .,7 -
- tocandidates alongwith their Admission  This *Contra-linked-zonal schoma' wiil Koraput & ’ -
Cenrtilicates permitting them to tako the be applicable for ali the categorles of Sambalpur .
, e@xamination; o _ Posts. In no case the change of zono is : - -
(xlii) anebmpggg :9 ct;;lnmlt or as lgl‘( C"'lsfl allowed, Dibrugarh 9. Assam Regional Director Head Post Office, '
may be, abatting the commission ol a Quwahal M I NER), Stalf Selection wahatt
or ;ny of the ac?s specifiod in tha fore- m;: n:o. r,',:::flpgzl,nll;:::t‘;? l:onn); 3’.;"12: (Dispur) M;got::r:ya éomnllstlon, Guwah
going clauses. . ok ‘OC(Of.a to/Charge/Cust H X Jothal Atunachal Nabagraha Road,
~May, In addition to rendering Pimsolf goLustom House to any Shiflon Pradesh - Chenlkuti Hill Side, ..
llablo to criminal prosecution b6 liablo :- other Collactorate/Charge/Custom Mouse Slich 0 o Guwahatl - 781 003, -
! > g ) " willhe entertained. Tha Gommission - Slcnar .
@ i'° b:hdlsqualr{loqby '"" ‘:9’:’}.“""“ evor, 1e80rve the right to recommend can -
cr:nn:ﬁ d:l:?'mmahon o whic ? sa didaloﬂoanyoﬂhusoposlsmazonenlhe: — ':".‘:-
. U  thantha one inwhichthey are sligbletobn  Atzawi Nagaland —— -~ bR
(b}tobe d_e'baned.enh‘erpormanen!%orlor considerad for inttial appoinimant. ltanagar Manipur & 4o ‘
a spocified period o ¥ Th “unde Fviz Grada Kohima Tiipura
(i) by the Commission from any Bam. - e posisung rcategory Fviz Gtadn
ination of sclection hold by thomf 1ol Dathi Administration Suboiginaty S, lmphal
(i) by the Cantral Governmen fr any vice are only for Union Territory of Dolty Aganala
employment under thom: and Therefore, the candidates appearing fiom o
e} to disciplinary action undor apprprleto * Delhicentre only wiil be considarad 1o com Aurangsbst 10, Dodra & m?‘bnal Diudov. Q.P.Q Bombay
. rules, If he s already in service junder- Pe@ lor this catagory of post. Hombay Nagar Havesi,  (WR). Stat Selaction
" Govemment, T, _.The Commission ressrve the 1ight to Kolhapus Goa, Daman ﬁ:mgzm"' A"my‘
1. EDUCATIONAL QUALIFICATRNS: E0calanycontre and ask tha candidal ()  Negour . 80DWand ... ey
Degreaof tecognised Univarsity or Gl 0 BPPOQ{JIOH\”MQ&M(CeﬂSI%a@ T "y L ' " Kalaghoda,-
5 17 !9?5':.' ‘,'f?:‘igffg g,,g’y»‘:‘v;?&%no 5 ;«_w;uﬁ'ihroda?_ 5]’(0!
e o »
- 12. FEE PAYABLE & MODE BYKINGIY note that the posts of Inspectors . .
Mzm := Rs. 35/- {Rupees thirty fi pn . of Central Excise in Haryana State are cost- ﬁ;‘c?:;bad ;fa:::: & ?Seg;og?;l?g::glon (A)rl’l'i‘caeR&:gv:‘: 29 Post
No fee for Scheduled Caslo/Scigh trofted by the Collectorate of Centrat £1- K i Com}nission EVK b
Tribe, PH and Ex-serviceman. Feo &ices.  cisd, Delhi, So, they opt "Chandigarh’ zis urnog Sampath Buildin,
sion Is not admissible-10 *sons and &oght- centre, they would he eligible to be postod R_"lah"?”"d'Y ‘lind gloor o #
ors ' of Ex-servicemen or to pffffons as Inspector of Contral Excise in Punjab, Tirupali College Aoad -
belonging to ‘Backward Classes', Jétvi Chandigarh, J & K dnd Himachal Pradeth, Vishakapatnam Mad.ros . 600'006
clerks in the last year of their colour § but not in Haryana. . : .
. : .

¥
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; : : ' » oo ‘ . ’ -
Tl Joneo!  Nameolthe - Address 1o whieh " Pos! oflices at which Tha reserved vacancies will be filled up by E\Of\ll lc; té\o posts of g) lnspgctoroo1¢ ;
A Exanination Zone appiicalion shouldbe  ...Postal Orders should the eligible Scheduled Caste and Sche- wonia txcisa, (i) Preventive Of- | A
o » S8t - 77T 1+ be{Made)payable, -  Suled Tribe candidates who are kower in. ficar and (iii) Examiner (Ordinary . |«
. e — —— a - meritthan the last general candidate on the Grade). S P
: ; . e,y T N .imerit list but otherwise found suitable for e o . TR N
‘ : : 2— R cee T ~ 3ppointment by relaxed standards. r‘i:in 1 appoi:\nl::m unless Go\'/::?:::t?so- T :
i e e e ; Provided that, candidates belonging to {04 atar sych enquiry as may be con- |, i
! Calicut - °18.Keralad & _ .- & ERES the Ex-Servicemen or Onhapaedically " igored necessary that the candidate is, | !
{ Cochin Lakshadweep .~ « . 1 .y .- Handicapped (for posts of 1.1.T. and Cat, (F}  suitable in-ali respects for appointment io V!
! Trivandlum" B S - P only) may to the exjent the numbaer of vac- the post. . " -1
: Teichur Ty, e, N .o anciesmservodiorlhamcannolboiillodon . . [ S
) . o L - . 20. HOW TO APPLY : Applications must’
‘o Coiibalore 14, Tamji 5~ * R . . he basis of General Standards be recom- be submftied at the address shown incol? | . .
' Madras < “Nady'a Ul e ch wore o x L mended by the Commission by a relaxed umn 3 against the centre selacted by the '} © ,
;- Madural Pondicherry” e 3 Standard to make up the deficiency in the candidates as given inthe Table underpara | ; |
* Pondicherry .. .. S M R o e, " teserved quota, subject to the fitnoss of 13. The @pplication must be submitted in '’
} e . L2 e e "7 "these candidates for selaction 10 the ser-  the Application Form given in ndix.|, N
{ Titvoelvell -~ B v laE e ! 'm given in '
.t Trichirapalli ™ .. AL et o vica irrespactive of thair ranks in the order Candidates may utilise in original the form : . ,{
T : N S _ * ol Meril al the examination.  * " publri‘shodlln!ho 'E.?p;oy"mor}l NOWI"{!&:{_ S
i‘; -Baﬁgaloro N {5. Kamataka Dy, Regional Director, » éfPJ&.B"éng.alorte”,. e 2 AP REFERE.NCE‘S: A candidate is re- :vpa‘y :Iz,::nonl‘h:mAppI'icari:nn;:r:?}\oaﬂ; ) 'i'
-Dharwar = e Sait Selection "i4.7T7, b s e quired to specily clearly in column 8 of the typed on white paper (loolscap size) In Te
to Gulbarga ~Commission, 2151 3~ A4 UL 3pplication,form in ordr of preference the double space andtyped anonly one sideol |
i' M ? J.Floor, MainTower, ; - ¢ 1 -+ - » 1 g calegorias of posts (see para 1 abova) for 1he paper, There is no objsction to candi- i
' Jangaiore ¥ Vishveswariah Contre 1 1 = * £ 7" which he wishes 1o be cansidetad so hal  ates Gsing printed Application Form If M
I ’ R Dr. Ambedkar Road,- > ' ! - h . having regard to"his .rank in the order of available lrgf:privala apgncios aslong as "
! ___Bangalore - 560 001 : L0 oori consideralion may bo given asfaras V2 format of Application Is oxactyme | -
i e —— - . A , - feasile to his preference at.the time of ol Y 4
T _ ) o R ~ e same AS PUBLISHED IN APPENDIX-| of ,
‘ 14 SINGLE APPLICATION ; A candidate  elc. Thete will also be Questions 61 com: - - declaration of results. Once excercisad, this advertisamant . K
; 1 shall send only 6ne applicalion andpayfée prehension of apassage, e gl?omzn?}: d':{ :; deéi,%;';?;g::“ wil b'_ . ) i
o only once whether he wants to compele for P . y‘ ' NOTE: t. CANDIDATES ARE WARNED | - -
el ) -3, Arithmetical ability : Questions will be NOTE I: The candidates who are selected oy h .
one of more than one categoty of post(s). ) . . THAT Applications submitted on format ’
i “Th -designed o tast the ability of the candidate and nominated for the posts of inspectors which is 101 the same as published in fhie--|
15. SCHEME OF EXAMINATION :The 1o pariorm fundamental arithmetical oper. . of Income Tax tothe Central Board of Direct advertisement, are ﬁ,b,,pl ; o " 3' A
P - Sxamination shal consist of two parts; .,  Bllons'and his skillin working out problems  Taxgs will have to pass the Depanmental  gymmaciy, - 0 be relacted | n
> | PART: Written Ef““'"’“”’ i»i Lof " 1elating to percentages, 73“0,;5‘:;! Propor  Examination in three chancas, the same - S
! .| The Written Examination witt conslst of fol- tion, averages, estimation, réun g nUM-. " baing a pre-requisite for confirmation in the ' i . i
i Jowing tests : L ) _bers, use of table and graphs, mensuration,.  grade and iunherproma!ioqlohighergrade plicalioi.r;'l.t'::l::T:u;‘::szm?gl{:xgb?; f::_ ay
' - M b e . : i . . - andor successiul completion of probation, tors as "APPLICATION FOR .
S.No.. Test - .No.of. - Maximum - Time/Timing a. . . Butthose, who failto qualily in the Depart- RECRUITMENT TO THE POSTS OF IN- \
. T +Questions  Marks allowed - ~ - - monal Exgmination.wil!be liable to be dis- SPECTOR OF CENTRAL EXCISE, IN- - o
N | T . 3 4 a5 e charged without assigning any masop. COME TAX ETC. 1993 AND THE NAME i
; i ; - . — » NOTE 1: If the order ‘of preference is nol - OF THE £ENTRE FROM WHERE THE .} .+
i -1, General 1ntell}gence 80 160 2 Hours indicaled by any candidate, then his order  CANDIDATE INTENDS TO APPEAR 5o,
2., General English 40 80 10.00AM > of prelerence for various categories of SHOULD BE WRITTEN IN CAPITAL LET- - }{
b, 3. Arithmatical Ability 40 80 o - posts will be assumed in the same order as TERS ATLEFT SIDE CORNER OF EN- §
| - ~ ]
) 4, General Awareness. _ 40 80 12.00Noon L mentioned in para 1 of the Notice above, - VELOPE», -
- ' ‘ . L L .18, PHYSICAL STANDARDS : For the [ . =
L ‘ NOTE I: There will be @ single paper !c'r all  time and distance, ratio and timo, ) gosts of :lnsop'?qcr of cd9dntral E)‘(c'm and 21, Docufrénts to be sttpched with the™.” R 4‘{
] thedour lasts °'Obl°°"V°‘M‘,’"'P|‘?’Ch°’°°' 4. General Awarenoss : Questions willbe "¢ °Nive Ollicer, can catos will have ° *plications: ol e
) T Questions. Th ! il th P - - salisly the following minimym physical, - i
. ype Questions: The ‘%UQS"":’"S"'”‘_B m‘ @ designed 10 test the abilty of the candi- standards, faling which, they wil not be , |4 I
i f +| Pans.axoapithatel Conorc! Engtizk withe -+ gor®) Yonstal awariiions G i s o ible for appointment. . " ! Cantyal Hactuitment Foe StamostPOs.. §., L
¢ -_gnme_dborh!nEnghsh_and}jmdu.Th'eque.s-. ment: around him and’ its application to gTh b ppo - ’ o
; tions in Gonau}l Enghsh will be printed in society, Questions will also be designed to ¢ P ys-cgl Tosts will be held by mg 2. One wpyhol 8 recent passpont size .
English. Candidates will be required 1o test knowladge of current wvents and of Central  Excise DepartmentCustom photograph. -
S qualify in each of the four tests separately,  gycn malters of every day observationand  House, as the case may be for the two ' R A
.. ] The Commission will have fultdiscretionto  oxpariorica in their sciontific aspectas may  posts after their names ate recommended 3. One se-addressed post card duly af- |
. fix separate minimum qualitying marks i b oxpectad of an aducated person. The  for appointment by the Commission. Can- Cred Wit un additional 45 paise stamp. | »
. o,a: haf; L?fh':;g ;:la nsl/u;sts antd 'n,'h's ar; test will also include questions relating 10 gigaygs are, therefore, advised to make C,atgd'dm r?ust'wmolhonamoaqdyoar 1 i
R Sy Mo ourtes s Soparaiely °'°(‘v'i°L g::;; 8;&2;;1:;9:\;)0&2?3 i oultors aPe- " sure betora opting for thasa two posts that ~ © Mamination on postcard, -
SC/ST/Ex.SPHAIa-Raserved), Onty those graphy, Economic scene. Genral Poily o¥ [ulll the requirements as detalied 4, e fot- addressed ,anvelopes of
candicates who quallly in all the four tests  and Sciemific Research, ‘ balow, failing which they will not be con. 12cmxem size, Indicating name and
‘would be eligible to be considered forbaing PART Ii: Parsonali Tast ;- This will car sidered for appointment 1o these posts as address of the candidate, one of which
i called for the personality test, 2 maximum z, 100 marks ry welll as any other Category of posts must be-affixed with a Rs. 2.00 postage
NOTE li: For calling candidates lor Person. "16. SELECTION OF CANDIDATES: covered under this examination. stamp.
alty Test under Centre-linked-zonal - P ANDI ATES: @) (a} Inspsctor of Central Excis /Preven- ) N .
- o After the examination, the Commission will p e/ereven- g5 Ty sfips indicating name and postat - '
scheme; the Commission shall have the fer i o tive Officer (Male Candidates
" discretion 10 fix in the written examination 9'2¥ UP a separato It ia diftarent ca- ) address. S
. . o tegories of posts in respact of sach of the . - I
I . F I 3 R '
g:ég'&ﬁtaﬁ‘;a?;;"cg:’:émgg :’o::l;land_ 2ones mentioned in Colurn 2 of the Table ) PhYslcal Slandards(m’nimum) 6. Documents in favour of claim of '
. ’ o In para 13 above, in the order of merit as SCISTIPH/Ex-Servicomen/Disabled
Provided  that candidates belonging to * disclosed by Ihe aggregate marks (written  Hdight 157.5 cms.|Relaxable byScms. in persons, elc.
Schedulad Caste or Scheduled Tribes or PH 1ost and Parsonality Test) finally awarded  Chest 81 cms. (fully[the case of Garhwalls, . . -
or Ex-Servicemen may bé talled lor the 14 gach candidale al the examination, and . expandsd  with a Assamese, Gorkhas, /- Documents in suppod ol claim otagy ..
Personality Tost by the Commission %Y 8P in that order $0 many candidates as are  minimum expansion Kumaon Region, telaxalic(for categories of candidates |
plying relaxed standards itthe Commission lound by the Commission to be qualiiedin  of 5cms.). - v Nagaland Tibals ang” |~ Mol coveredirtia 2 ]
is of the opinion that sufficient numbar of g gxamination shall be recommended for mer?lbou of ST . T . i
candidates of these categorles are not ike- appainiment uplo the number of up- : 8. Coples of certificates of 39&"and"edy- ..
Iy 1o ba called for the Personality Test on reserved vacancies in each of the zones i pp, Ical Test « cationatqualifications. " .
+the basis of the general standard in ordor separately. Howaver, In case no vacancy js i) Phyaslcal Test : . '
to fill up the vacancies teserved for these Y. L) ¥ Walking 1600 matres in 15 minutes NOTE: Only attesjod copies of Certificatas 1.
) available in a panicular zone that zone , ' . ired’ . [
categories (SC, ST, Ex-S, & PH), h h Cycling 8 Kms. in 30 minutes. are tequired 10 be sent. The ORIG
s would be clubbed with one of the contigy- INAL CERTIFICATES must not be
YLLABUS : . ous 20nas at the discration of the Com- (b) Inspactor of Central Excise/Proven. , sers-with the apglication,
1. General Intelligence : it would include  mission and a common order of merit list for tive Otflcar (for Lady Candidates)
questions of both verbal and non-varbal b?“h the zanes "liaY- b"° Prepared. Similarly, 22. Closing Date: Completed Application
type. The lest will include uestions on  where a panicular office caters to the - | Physical Standards Minimum ‘ “cor i
aypajogigg, similaritios andqdiﬂerencos, quirements of more than one zone, candi. ., _— ¢ ) 'S:?;;;‘ sn:’r:)bg:c C’L::\l?;m:‘:if gf:of.'
jpace visuslisation problem solving, ana. dales compsling at centres koeated 1 all  Height 152 cma, | Haight relaxable by 2.5 9.6.1993 (73.6.1893 In the case of cerdh,
it diiigamont, decision-making, visual such zones will be eligiblo lo be considerad : cms. & waight by 2 Kgs, dates resi:in.g in Assam Moghalaya, Ary-
= TR seAtuRigalRRLhagvation rala. 1o sppointment in that office and fog this . lor Gorkhas, Garwalis, nachal #\clgsh, Mizoram Manipyr,
' 105t wi DO 8. 3 ¢ i ; N LT AT R e p . WiZoranm, Mr
tost wilf alsq include Questions deSignoy. Wy org! o SO 8 Kool - Ml oo AT N inura, Sikkim, J&K, -Lahau! |
test the_candidate’s abilitigs 1o delgal wil;': lcladlrom Delhi‘;:n: inulhe n‘nor mos:: ’ﬁﬁ:ﬂa Ka_joist. daman 3 . ub“"’“‘-;fané;ﬁ&&“'" "
?igﬂr?ic;;s'd:f;hi?:.iyf’ws and their rela=- tioned in sub-para (a) above, i .‘;’;:’(’::mmsg“"ﬁdau- residing abroag),
other ana-'yﬁca”um; n;:ompuwmﬂs and FORALL CATEGORIES OF POSTS ;Pro. ') Physical Towts ; postaldatais, U MOLbO respongible for
b 2. General English Ou;slionsi this test Wdlegl l?;at xhc;l SC & ST candidates whoare ~ Walking 1Km. in 20 mnutes i .
. H N Ihis test  selected on their own marit wilhout refaxed  *Cycling 3 Km. in 25 minut NOAPRICAT
\ xﬁ: bloasol 10 33055 the knovledge of Eng- standards alongwith candidates belonging o THE PlEScnggg%cAET'\E/EDA
Neente n’z";?“- s vocabulary, grammar, _ o othdr communities will not bg adjusted  NOTE: Candidates 1o note that one-éyed”  CONSHERED, WiLL gg
ucture, synonyms, antonyms, “against the fesasved share of vacancios, porsons are not etgiole tor recruit- ;
| Y - * N |
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e assgned the index numbervoll num .

-

-t - .
. i . he canawes sheuid contacr the . | S -
d lrom page ceive the Admission Cerlificate for the . date, 1 0 o
' E\ﬁnmua ree beis. These will be communicated 1o them Examination 3 weeks belore the dale of concarned Regional cllice of the Com- ﬂf‘
N - R N + sais T
A" 23. Admission 10 the Examinatiog: Be- on the sell addiessed post caids (sent by exantination, he musl |mmedxalely con- - IS W": o . r .
fore submiting his application, the Mang;- the candidates wi(hlheirappl:cauor_\s) #with.  jact the concerned Regipnal'Olllce of “e After daclaratian of 3¢ \-iis ol the
date must caelully read the | ckgibilly  in ‘six-aight woeks from the closing date,  (he CQmmlssioni Failure to do so will weitten part ol the exammat on tne candi-
conditions for the _exarninahqn_aﬂd_ alisly o candidate must write his indes nun- . deprive him of any claith 1o consider- <aies for the posts of Inspactors f Cantrat
:? Zn:e”T‘r:‘emg:r:::rl\'f;iﬂh‘zzelwgibﬂ%ﬁx: ber/ioll number along with his pame, date. ation. o . C Excvss/ln'cﬁme-Ta:( Wil’?’bf vequ.ired to give .
ns. i ) ol NG ] . )
a'ny scrutiny of the applications belojo the  ©! birth and name of examinaiion while _-MOTE [ : Gandidates should occupy theit :?:;\,Lifrs:l olth}::: ‘;:;a:‘:”:;a‘;zm‘:gv:nm
Written Examination and all applicargs are  addressing any communication o th Com- . seats in the Exam. venue according to the Colectorate/Charge, cangi‘:iales willnol re‘):
aliowed 1o appear at the examinalio’x ona mission. Communications from candidates . Ticket N6: printed on hiisher Admission quest for any change to any ofher Colle. "
‘purely provisional basis subject a their ot furnishing these particulars shalinotbe * “Caenificate as seating plan will ba displayed torate/Charge undar any circumstances as
eligibility being verified after the redult of  entenained. L . - -inihe venue in the same manner. B the cadre of Inspactors is Colleciorate. -
1 theWritten Planbonhe examlnahz% A:cc;](d. Admission Certificates for the written. ‘NOTE II: Candidates should m;,‘e that  wise/Charge-wise, o
' ngly. merely. because a candi alo has examination indicating the time table fos the Answer sheels notbearing the candidates' . ) ;
; b llowed th that ne S earing . "
: oo allowed to appaar at the axam for bva_ examination as als the venue of examin:  Rg!t No,, signature and Test form number NOTE: SC/ST candidates called for inter- _
b \g::nno;:;i::gs'ﬁ:? dwa tsh: g;:mgaén * ation for each candidate will be issued (o al| . wilt not be evaluated and such'candidates -‘V':SW :'J bel Pha*‘g A accorldmg":o
e - yion +  the-applicants af least 3 weeks befors the . would be awarded 'ZERO’ marks. . . su%}’;d"'“ tha Governmenton ne
All candidates who apply inrespodseto  date of examination mentioned in paratol  24.4ino acknowledgement of appl:ca(loq is . .
. this advertisement belore the closing date  the Notice. If any candldate does not re- _recelved wlthlq 8 woeks kom the closing . ) Continued on page g
; PROTOTYPE DLVELOPMENT (RFSTE) DIRECTORATE GEN EB&L ,
. . : 1 =T . \ . -
: & TRAIRING CENTRE x CENTRAL INDUSTRIAL SECURITY FORCE
The National Small Industries Corp, L1d, ” (MINISTRY OF HOME AFFAIRS) )
@ GOY" of ndz Undenaklng) itis proposed 1o organise recruitment fos filling 90 vacancies (General-54, SC-18, ST-9 and E+-servicetnon-9) in the post :
- Okhla Industrial Estatg, New Delhi- 110 020, of Head Constably (Driver). Tho post carries the pay scalo of Rs, 9&}5%5.1 150-€8-30- 1669 ,,}1:',5 “,ﬁ?. auowam?,‘ as .
i Rocognised R & O C nire by O Grams : PROTOTYPE admissible to the Cantra! Government Emptoyeoa_lrom iimd to ime besides ration money, was| irg allowance, ren ree
) Pms: 6837366 ° Y ? Tolex : ND-31-75003 accommodation froe madical aid and free uni!ogm etc. (Take_ home pay approximately Rs 1874) with lnd::a!ad‘_benehls.
C % B 2. The récruitmentis open 1o all Indian citizens. C . R
! T ) . ADMJSS'ON--NOHCE . 3. The recruitment will be ‘organised at the places mentioned below for tho vacancies notified again;x eact) centre.
. P.D.T.C. a pramier Institie which ho:da\o disuaction of having tramed over || d candi should reach-tho place of recruitment on 251h JULY 1993 81 0900 hours Alongwith thair original
¢« ]| Ten Thousand protossionals in Techn 4, Trades annauncus the ¢ " 1| educational qualification certiticates and valid driving licanca both for hoavy and light vehiclas and canry a certificalo of
ment of the lollowing one year specialisod zurticaty course throo years oxperignce in driving. They should also bring with them three copias of their recent passpotsize photographs.
o &I Name of ~ Educauonal |-~ Ouraton: Course Fou . Parsons belonging lo SC/ST/Rillmen'T ribesmen commumty muslp(oduce_lhe.cennl»cala tothis eflectissuad by the Onsl.nc(
. : No.  Courses Qualticavon 1. - Authority'in ofiginal The e'x-sorwcem_an candidatas should atsq\brgng their Discharge Certifizate, chusacter and madical -
R - calegory. . .- . . - ot . - -
1. Eloctriciag Intermectate’. O year Rs 200rp.m. 1} S place of-Racruitment ’ " No. to be recruited Total
i , 1042 with Saince ' N LT General - 5C ST . XSM '
& Math or i — ., : .
o i equivalent. ;. f.  National Indi Security Academy - . 06 02 . 0t 01 10
' 2. Fitter Maint. (Gen) -go- % Onu year -do- (NISA) Hyderabad (Andhra Pradash) - ) .
) 3. Fitter Fabricaton/ MatncHigh Sih,  Ono year -go- 2 CISF Unit (02 {GR) Baroda Gujarat 08 02. 01 01 10,
| Welding “‘g‘"z"‘p‘jg;a‘?% 3. CISF UnitISHO, Bangatore Karnataka 06 02 0 01 :o
it s preterer ' *4. - CISF Unit HEC Ranchi (Biha 06 . 02 01 s 0
Pl Woosonmwe o g Oneyear do- 5 CISF UnitFTPS panki (0P 06 .02 101 o1 10
. '6"““.“""_“”""9 and L 6 - CISF Unit FSTPP Farakka (Wg) 06 02 01 01 10
5 El?:sc'lglgg;gimg do ne year do 7. .. CISF Unii MPT Madras (TN) - 06 gg g: g: :g
i I - i 8 . :CISF Unt ALPS Kota (Rajusthin) 06
L | pee—— R 8. . CISF UM ONGC Jothat (Assam) - .06 .02 01 01 10
]| -Hall gle?_gly u;urvse fee &ay::}e mg ac%\';:;n“}m the 1';12; ol io.'r\ur;g'agu? ga:un;:.g.-go:;. e o m. Fomiem - (A Rt T e 1 ; 5
completion of six months ining. SRrs0 wil mmence from uly, 5 ) "’)'-‘ N Py N - i X
‘_ Rasgrvation for the candidatos botonginglo SC/ST nd B-Class wilk be made Notg: c.::ndndaln:s may ppear at any of the place(s)' as vanvenient 1o thum, respective o'l thair domigile o Th
j'.- according 10 tha rufes enforce. How to Awoty: Typed appliation on plain paper || 4. Candidates will bu tested in their hnowledge of diiving in Irght and heavy vehicles and aisc n motor mechaun;m. oy
' giving complete 8io-data“and ohoto codlia ot cotihentes and nyee part sizn should have capacin 16 CAITY QU minof repairg The_v will alsa he pint thro 1ah avntion test which o}r‘:esls.‘nf wiiling down
. photo along with an Indian Postal ordor of s 20/- payuble i favour of NSIC-PTC a simple passage in Enghsn ot Hindi which will be dictated to them. They will also bu put 11rough an irterview. The marks
{ Ae. Should reach the General Managerit abovy adress on or belore 15th {1 for various tests are divignd as under . ¢
July, 1993, & 3) Light Vehicle Driving - . 20 Marks
] - : F EN15/79 b) Heavy Vehicle Driving - N -20 Marks
. C E N T y ©) Knowledgo of riotor mochamsm .
and abulity 10 civey out
RAL lh\(S,TITUTE OF ey o 20 Marks '
al BRACKISHWATER AC3\UACULTURE (ICAR) d) Witten Test - . 20 Marhs
L 141, Marshalis Road, Ejmore, Madras-600008 e) 'ﬂwW"?ﬁ' 20 Marks
; . . CORRIGENDUM ’ Tota - 100 Marks
: Relerence advortisement No. 1/192ap- ) Followship amount stands ravised

peared in this paper on 9.1.93 inviting
applications for Sanior Research Fol.
lowships, Junior Research Falidw.
ships and Field Assistant at this

" institute,

‘For posts of Senior Research Fetlow
at8.No.5 and 6, prescribed qualifica-
tions will include M.Sc. in Lie Scien-
ces and lor post at S.No.7. M.Sc. in
Biotechnology, in addition to the quali-
fications mentioned in the advortise-

sponso

Pparato

} Rs. 1800 pm. for the first 24

0nths and at Rs 2100/- p.m. for the

2” 12 months. Those who have ap-
ied earlier neod not apply again,

st dato for recaipt of application in !
¥$ trom tho date of advertisement.
h post All other conditions remain

ichangud.
- ment. For posts at SNoS, 6,and 7, divp 759(1)93

Noto: Tho candidate’
not secure the. munimum marks
inlerview

@) Age - Not less than
" and ST candidaws) _
b) Educationat Cuafification.
c) Height - 167 Cms. For Hi
the hight shall be 160 Cms.
d) Chest - 81-86 Cms
©) Eye Sight (with or
and 0.8 in the other

to this corigendum is 15

apphcations is required for

EN 15/89 oye.

SAFDA ,
FEW DELH| 100!6

'Applicaticns on prescribed lélmt e .
lnvited trom Indian Natonals whe are

R Vi
Reserve Seat for S/C and s
. b

22-112% Soait- (1S Y SRS,
112% 1or-8/T) dre T oFveT 1o ¢,
candidates: if such suitabld candis
dales are not available thoso so3 s W
be filled in by ther cangi L

—

““turnished v >
vided. Residing in tho Nuises Hoste 5
is dompuisory.- Candidates aro ex- -
peclod 1o medt thew'own expensason

Govnr_nmant'_gt Indla

RJANG HOSPITAL

4 ‘Wot Yass than 17 yoars and not

fidals S wil 63

-~ f) Caqdida(es should not have knock knee‘s or flat foet.
g Licence for both heavy and light vehicles.

9) A valid Civit Drivin
h) Thiee years experience in

held the post of Driver and who-

- &) GaMantry Awa.d Winnors
7.C from Ex-servi

&

should secure minimum 10 marks out of 20 marks

without Giass) - Distant Visio

6. For ox-servicomen of the frank of .

a) Retred from such service alter earning his pension; or

1) Ponsion holdws for continuous embodied service

n eachiten i@,

(3) 10 (d) abovu. Those who do
other tusts. There i

will not be permitted to appear in the © 13 N0 mivimum marks for thg

5. The candidates shiould possess the
24 years an

lollowing minimum quahhcalion and other fequirements; !
d not more than 35 years. (Rolaxation to the oxtent of Syears in the case of SC

Matnculation or wquivalen examinalion of a recogmisod Lnivorsity/Board,
limen & Tribesmen i.e. Gorkhas, Garhwalies, Kumaonese, Dogras, Marathas g Adivasis

'

n: 6/6 1n one eye and /9 in the other eye:Near vision 0.6 in one.eye

driving either in light vehicle or heavy vehicie or both,
avildar, Naik and Sepoys in the Army and equivalent rank in the A

ir Forca/Navy who

awgorigs. namaly:-

o . b) has been rejased, otherwis.than on his own fequast ram sxivicy as a rasult of reduton in establishment; or :

unmarried womertor wi Y alification: 10+2(12th pass)orits <) has baen released from such sarvice aher compleling the specific period of engagoements, other than on his own !

withautencumbrancos lof the General valent’ with 50% maks {Prof- | ' requestor by wey ol dismissal or discharge on account of miscondue! or inofficiancy, and has been Qiven gratuity and !

Nursing and Midwilery Coursg;~ <~ dhence wilt be given 1o Sciance Sw- includes parsonntel of the Territorial Army of the foflowing ¢ : !
s dBotsy, : . .

__22}0313 onist Oct, 1993,

3) Age - Servico plus thige y

ibIgmyn o

davp 565 (115)93  ~

} Educasonal Qualikcapon.

ews W be deducied b
Cwl 8

it e s @aﬂyn\dupp’qripmﬁ:u'aw?w’_,
513 and back by the shortost iolte on p dycsor of raitvay tch
ce ravolled each way o1caeds 80 Kms *; ..

EN 1504

appearing intest. ~

ith atiested copies of marks shoet : -
: 3 N . questing for applicauon forms shouks  wil sk ¢ il start trom 15t Oct.
Mess, Unilorms and Dhobi Charges dys only eithor by post or in submut their inarks sh-oetio determing  and certilicates should reach ;/:; ::;z,cw» il ) P
elc . pto 16th July, 93, Y thei eligibihty. ' . Puncipal's oftice 1?: or" b:c!o;:i o davp'ssa(zo) o EN 15106 e
. ‘ iolo! : 93. No TA wi 0 e ,
i anplcal. long-  July, 1993, k .
. 1 on SaturBay). Candidates re  Complated applcal, sh lorms a : j
1. Seans: 35 - f 5 ws ' ] . -
; > ’ -~ » -l

4



ey ANNEXURE -6 9

The Raglenal Director (HER),
Btaff Seolectien Commissiszn,
gabagreha Roed,

Chaenikuti Hill 8ide,
Quwahati « 781 003,

FOR OFFIQE USk ONLY ]

ROLL NO,

RERUITIHENT TO THE PQiTe OF LdSPECIUR OF QUINTR A
EXCISE, INCE TAS BTC.7 1993,

MRPLICATL N FORM

1. Centre opted o __/Jqax fa le. , I
(Please see pars 13 ©f the Hotloe). |

2.(8) Amount of fee pald 1%, 25 /=

(b) Mode of peyment s Write
1 Lf RPS

2 Lf IPOS "

(6) Rmber of IPGS ¢ o o

3, Name of Candidate (In Ulock latters) (As recorded in matric
- ¢r Bquivglent certificate) . ‘

(@), In Hindl (for Hindi knowing Qandidates) .

‘ 4

o1 b i UL .

(®). In English.

THoxTu  PpAS_GolTH

o

6. 5@ ] Wri%& 1 u fm&l@‘ P RETCH S
2 Lf Kale QD 7

8, (@) Date of birth : :
(as recorded in Matriculauon or EXX®% Equivalent certificate

o

| - -
'L—~‘"- te




M"‘n ,, e 2 e
-.. ‘#‘P
o

{b) Age &8 on §-6.1993 825 S nealls

8. Are you seeking reservation es scheduled X®8
Castes/scheduled ’I‘ribe/zx-wrviccmn/Oh ?
X2 yes,irite 1 for “chedulad caute
2 for sstedyled Tribe

3 for L¥abexv{oceman
¢4 for Orthopac'dically Hendlcay .ed

- - Note i Bx»-aé.rvlcvmcn WO have alreaiy Joined Govt.jab jn Civil
. after availing of the benefits jiven to kx> for their
re-esployment must wrste 1oL wnder this cddumn,

7. 1) Are you sacking ,ge relaxgtic.,

(Plesse sce parg 4 of “he notice), yey | 3 \ No | (
-

14) 1f yes, indicate Sub-psra of paig 4 op tha Notice unaer
which sya relaxation {s $ouyht by you, _
RS |

Note 3 THXE EXNBERVL My SEEKING AGh RELAXARIUN DUz TO ROTx

{2) UNILR PARA w ¢ (8) MWT aRIT: Tig EXACT SUB PWRA {,e,
HOTE « I UNDER ¢ {b)..

118) In care of BOVL. EMyicyees State full Particul zgrs vis,
Miniatry Mepgrtmen t3/off{ce with address where working .
#J date from which Working _3/0. e A [ IR TS
7 7

. . 4
g0 /1 {e .
.4,3'&':, A -

8. Indicate the categories of posts (vi,, AB,C,D,E,P o8 the case
RIy bep spolied for in crder Sf preference, A candidate will .
0ot be considered for the Post(s) for which preferencs is not

showm,
PREFERENCLS
] ] . _D & N :
Ist 1 r gy v v

(Please see Para 1 & 17 o¢ the notice )

9. Educational Cuallfication s write 3 1f Sracuate
4 Lf Post Grae
N

duste

10. a) ratber'é‘/)maband‘s nams

O/((/g _ ’; ;/ P ."('x/ :&}Q 3 _a./hhbaé




/7
| RS
«e 3 aw g
\_. “wls RESIDBHCE STATWS 4
« (a) Oftigensnip Code ["

e

Srite ¢+ 1 Lf & Citizen of Ind{a, 2 1f a 8ubject of Nepal

3 1f a subject of Shutan 4 If a Tibeten Refuges whe
Csma over to India before st J&auary, 1962 with the
intentiog of purmanently sstting {n India or,
3 & perscn of Indien Orijin who hes mig:ated from
Pakistan, Burma,s i Lawka,k & ¢t African countries ot
Kenya, UCeouda, The United Republic ..£ Tengemia(Pormerly

- Tangmyike and z4 'zibw.t)ZMmta.Malawi.zurc,ttMpplm
Vietagm, Kuwalt & Iraq, (Please see PaXa 3 of the Motige)

(b) Restdential Address s
1) in Hindi tor Hindy knowing candidste

Pin code

11) In English g
| b T Das (1 L p /(1 ‘;?oac‘/ no-- %

g-e. 9 A Y (T//lCL £ ‘e gy, ‘T:f"‘DL&fﬁ L ’aco/
Y Y >

_L)Iv"

Pin code AN TCIOR
DE CLAR /AT LN

I hereby deglare %that 31l etatemsnts made in this spolicatien
are Lrue, camplete and aorrect to the best of my knowledge and belief
In tas event of $yY infonmecion Lbeliy found {yuwe or A0S et or
lneligibility being detected besore or after the examinativa, -, 4
candidacure/apuointment ic liabls to be cance led,

I hove not submitted a1y other gpplivation for this aX

I hgve read the provisions in the Notice of the Comaission
Saxetnlly gnd I hereby widert,ke to ghide by them, '

L further @eclure thet I fu (full 11 the conditions of elijie
bility rogarding ye limits, eaucgtio.ml Qualifications, ata, proge
cribed for gimissiocn to the examinstion,

I Hit alse declare tnat I nave nuver been ceavicted dy ay
court of L&y, ’

Dete ‘5/?/?) | -
signaturs of the Candidate,

Plgce &‘”“A “[‘/“ .
T o Sugg E
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- - F.No.SSCG-A-11013/4 /93 -Exam{Vol.II)
Government of India
Staff Selection Commission
Deptt.of Personnasl & Administrative Reforms
- liinistry of Home affairs ' o
Regional office(NER)
Guwahati-731003.

§0099

Dated:-

v Wﬂ SR QW waer 0 gm ot
Sup:- Interview for the post of m‘““w“m‘h‘“ﬂ“” dak Laawpaiion

1

Sir/Madam,

' . \
Please refer to your applicatio for the above examination. You
are rejuested to appear rfor thes personality test/Interview at the

Place, date and time mentioned-helow.

\

Date & Time - | Place :
D) I ) ! Regional Offica (NER)
. 2 0 ﬁ A | .. Belf Selegtion Cemmissior . .
! r- = Nsba Graha Ro. q, I
19° O 0 Nern Chenikuthi Hil Side . '
Guwahati-78] 003: .
2. Please note that your candidature is purely '>rovisional. If it

i1s found later at any stage tinat you do not fulfil any of the condi-
tions of eligibility laid down in the notice of the  above Examination,

| your candidature will be cancelled and n> appeal agdinst such cancell-

ation will be entertained. 1o avoid inconvenience later on, yow are
again advised to check carefully before’ coming for the personality
test and satisfy yourself that you fulfill all the conditions of eli-e
gibility sucn as caste, age and educational jualifjications, etc.

3. You are requcsted to bring with ysu the following certificates
in original as well as their attested photo coples :=-

(a) In case youd belong to Scheduled Caste or Scheduled Tribe cate-
gory the caste certificate from tne competent authority of
your District in the preccribed priforma.

(b) If age relaxation is claimed then the relevant clause of the
- - nhotice (aavertisement) should be mentioned on a separate sheet
and proof in sudport tnereof attached alongwith it., ' )

(c) If the candidate is an ex-serviceman, tnen he should produce
the complete discharge certificate showing the date of enrol-
ment, date of discharye, reasons for relcase from the Army,
pensionary benefits, c¢tc. and also furnish certificate and an

unaertaking in the prescribed proforma, to prove that he is
an ex-scrviceman,

() If theycandidate is orthopaedically handicapped, then a PH

certificate in the prescribed proforma from competent autho-
rity stating that the candidate has 40% or above defect or
deformity which .causes lnterierence with the normal functioning
of bones,hmgigged and joints. '

® o000 2 L 2B B ) °



e
e

-2 -

Matricalation/sSc¢ marks
Boardy and
your aite
age limit,

-Sheets and certificates (issued by the
not by the Priacipal of the concerned school) showing
of birth to prove that you are within the prescribed

(£)  Hr.sec./Intermediate marks-sheet
sheet or post Jraduate degree,
slssued by the Board or Jnivers

» degree certificate and marks-
diploma certificates, duly
ity and nct by the Principal.

rving in a Govt.Deptt. or in an un-
N Certificate from your employer,
47 I'lease pring this call lettel, Bio-graphical Lata forms in tri-
plicate sent hercwith duly filled in and the r:levant documents in
‘original and theilr sttcsted photo cOpie5~While,coming’fbrlthe perso-
nality test, vou shou.d also bring yoar four recent passport size

photograpns. In case You fail to adhere to any of the above require-~
-ments your candidature is likel:

(g) In case you are already se
- dertaking, a No. Cbjectio

Y to be cancelled.
5. No traveliing gryother expenses will be paid by the Commission
for attending tne?Pe£§§ga;ity-Tesg/Interview. However, Scheduled
Caste/tcheduled ‘’ribe can

didates called
required to travel more than 80 Kms, each way will be paid TA as per
Govt. of India's order to this effect, Such candidates will be
required to furnish details of their jo

Proof in sup.ore of tnelr claim.
oxf documentary oriof to the effec

for interview and who are

payable only on production
t that the candidate actually belongs
to Scheduled Caste/Scheduled Tripe category. The above mentioned con-
—Cessions will not he adinissinle to those Scheduled Caste/Scheduled
Lribe candidates who are already in Govt. Hervice, '
S _ .
5. Any other cnaumge N "your present aadreegs should be coﬁ%anicated
=to -the. Commission at srce alofgwith onc envelope” three slips, shot%ing
—/OuL roll number, name and new adaress 1in capital leEterg.
7. In case you fail to sttend che interview on tnd scheduled Jate
=n& - tine it will be persuned tha. YOu are not interested in the post
=nd your candidature will be treated as cancelled, ko further corres-
ondence will be entertained ia chis regard, .
=3. Please note that the date, tiae and venue assigned to you for
he peisonality test is final and no change would be permitted under
tny circume tances. The late coners will not be admitted for interview
-ind, no candidate will be atlowed to be inturviewed on provisioral
\asis under any cilrcamstances, The c.ndidate must prodiuce the certi-
‘lcates (Matriculatioq/ssc marks sheets and certificates and Gradu-
ttion/Post-graduation marks cheet or degree issued by the Board &
niversity Fespectively showing clear date of d acquiring the minimum
iCademic Qualification by the candidate, The degree or certificates
.$8aed by the orincipal shall not be entertaipeg under ANy circumstances,

UR You have un option Lo convers

e in Englizh or Hindi during Interview,
0. Al correspondance in this re

gard mast cnly be -aduressed to ;-
‘he Regional uirector'(NER), Staff telection Commission, lhabagraha
‘oad, Chenikuthi Hill

Side, Guwahati - 781003 quoting the name of
Xamination and Roll No. in your communication.

\

nclo : as apove. .
‘ © Yours faithfully,

. NV, Y

(S, R, BHUYA
Regional Directer NER)
itpff Selection Commission
Government of Indis

Guwahath3

C:280494,
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ala sulen (g g0 )

STAFF SELECTION COMMISSION

REGIONAL OFFICE (NER)

Jated 13th Feb,1995,

Te,

Sri Jhuntly Dasgupta(4810005),
O, Smti Dipali Dasgupta,

Read No,8, Arundhati Nagar,

Tripura Hest,

P/C,799003

Subs: Inspecter of CE/IT Exam,l9?3 = hmatter regarding,
Sir,

“ith refarence to your application fer the akove stated
exam I am te state that YoUu have besn declared te have passed the
examination Brovisionally, It is seen that yeu have claimed age
relaxation under Sub-para 4(e) of the notice of the examinaticn, Age
relaxation under this Sub-para is available to departmental candie
dates whe have rendsreg not less than 3 Yéars continueous and regulgr
service as on 88,1993 prev.ded they are working i0 posts which are
in the same line or allied cadres ang where 3 relation-ship ceuld
be established that the service rendered in the department will be

useful fer the efficiant discharge od-duties of posts fer which the
recruitment is g5 Leing made, ’ *

You are requested to preve with decuments that you are
working in a pest which is in the same line or allied, Cadre as that .
of Inspector in CE/IT ana where a relatienship ceulg be established
that the service rendered in yeur department will be useful fer the
efficient discharge of duties of posts for which the recruitment is
being made by the Inspectsr of CE/IT Exam,1993, If you are not able
te establish the nexus as detailed above, you will not be entitled
te claim dge-relaxation ynder sub~para 4(e¥ of the notice of the
Examinatien and consequently your candidature willp stand cancelled,

Your reply should reach the undersigned by 1/3/95 positively

Yours faithfully,
ST N L
( 3.N, Bhuyan )
Beaional Directer(NER)

\
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To

The Regienal Directer(akiR)
taff velection Commission,
chenikuttli Hill vide,
Nabajraha Read,
" Guwahatd ~ 781603,
|

ANNEXURE -8 9

SUbje:t:~ Tospecter of Central hxcise/&ucome tax
€xam, 1993 ~ matter rv;ardlng.

Sir,

I

Ia inviting a reference to yaur Lwtter ne., 23CG-
A 11@1L/2&/93-9&/Nmn/527 dated 13-2-95 ea the subject
cited above, { am & submitting herewith a certificate
regarding my pest to which I am serviag at prese1t as

desired,

I hope that the service rendered xﬁ the Indian
Audlt & Accounts Lepartment se far will be useful for
the etficient discharge ef autdes 9f pests fer which the
recrultment is belay mede by the Iaspector of Ceatral
Exclize/Income tax Bxam, 1993, Therefere, I re.uest you to
kiadly censider ay¢ relaxastien uader sub para 4(e) of
the netice of the exam. aad oblige thereby,

Yours falthfully

( JHUNIU DA-GUPTA )

C/e vmt, Dipali Das yupta,
Rosd noe « 8, Aruadhutie
Nagar, Tripura dest,
2in- 799063,

&



T crscortns bt o

.-
.
T
S n 6?7
fo

rec'’

ﬂﬂ;;

o 4 B g

J ‘
ey

g Lo NPV . PR ol s S AL
T R T B ) TOY %, WA D PP R ""?ﬁ!"“-" » 4.3

O/O //V 4((0(7’ /0”/ brc’yv(@/ //*7\&) %%‘
‘ /«//w o /fciiizw

2
This 18 to Certify that .iri Jhunty. uasjgupea,
Accountant 18 in service in this office from 11-41-08.
The Post of Accountant/Auditor in Indian
Audi¢ % Acrounts Department {s the switch board of the Depa=
rtment, The main function of the department is to wvatch the
accounts of the states as well as to audit of the same which
are nainly centralised in Govt, receipts (levenues) and
Expenditure. It i3 also sacn by the Deptt., that the revenues
of the various department which are the main source of Incoms
of the states are aclually collecte! and denosited in Govt,
accounts as per rules,
The sphere ~f function f the post of Accountant
in the Neptt, 18 datailed below je

e Inspaction of Treasirfes « Collection of Révenues % /1&o¢yw¥>
“aintenance S} Toa0 WY /T

2 Compilation of Acc unts - Raceipts & Payments,

3« Forast Accounts « Receipt(lavanue) & Exrenditure,

he Po.oDe AGcounts - Raéeipt(nfvanuo) & Expenditure,

5. Loan Acco ints - “evwi>t(RQV>nup) ¥ Exsenditure.

6. Deposit Accounts =(a) Personal Deposit - Local.Fun's,
(b) 2evenue Civil Co rts Deposit etc,

7+ Reconciliation or De artmental Accounts,

8. To attend the recorciliation part, s2s and when the s:ate .
Govt, officials reportel to this orrice.

9« Rafund of Market Loa“s and In:ierast thereon (taken by tre
State Government),

0. Q/rf/&fﬂartcc O/) /;‘,w[%/ /(3;(/ »"4/(; o)& A4 qfa&
(oot

Ba o Hoasrsa bren ol R"’-Q"V' Lol cand: -
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ANNEXURE - 10

No.SSSJG-—é.llOll/28/93-95/Nom//?§‘/
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S STAFF SELECTION COMMISSION
Arenl S s e s
REGIONAL OFFICE (NER)

W 1R

MRS X -3 SR

Dt. 30/5/95
To,

Sri Jhuntu Dasgupta(4810005)
,C/0. Smti Dipali Dasgupta,
Road No.8, Arundhati Nagar,
Tripura West,

P/GC. 799003,

Sub.: Inspector of CE/IT Exam,1993 - matter regarding.
Sir,

Please refer +to the show~cause notice issued to
you vide letter No.SSCG~A.11011/28/93»95/Nom/527 dt.13.2.95, -
and your reply to the show cause notice dt, 23.3.95.

The matter of your eligibility hay been looked

i into again. As your duties as Accountant in AG(A&E) ,Tripura
do not have nexus with that of the post applied for, you cannot
 be treated as eligible for the Rectt. of Inspector of CE/IT °
| etc. Exam'93 as per para 4(e) of the notice of the aforesaid

7 examination.

As such, your candidature for Inspéctor of CE/IT
Exam'93 isg hereby cancelled. No further correspondence in
the matter will be entertained,
Yours faithfully,
JA
{ S.N.Bhuyan )
Regional Director(NER)
Copy to :-
Sri S.M.Khanna, Under Secretary(N),Staff Selection
Commission, New Delhi-3 for information.
( S.N.Bhuyan )
Regional Director(NER)
E 3 - €1
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No. 3/3/95-P&P. Staft Selection Com-
mission will hold on Sunday, the 3rd De-
cember, 1995, a competitive Examination
for recruitment to the following categories
of posts:- :

A, Preventive Officer (Ordinary Grade) in
Custom Houses at Bombay, Calcutta,
Goa, Cochin, Madras and Vishakapat-
nam. :

B. Examiner (Ordinary Grade) in Custom.
Houses at Bombay, Calcutta, Goa;
_ Cochin, Madras and Vishakapatnam,
€. Inspector of Central Excise in ditferent
Collectorates of Central Excise.
D. .Inspector of Income-Tax in different
- charges of the Commissioners of In-
. come-Tax.
E. Assistant Enforcement Officers in Di-
ractorate of Enforcement (FERA).
F. Grade ll of Dethi Administration Subor-

_dinate Services.
PAY ‘SCALES: (i) Rs.1640-60-2600-EB- -
75-2900 for posts from (A) to (E) )
(ii) Rs.1400-2300 for post under category
(F) above. ) -
2. VACANCIES: The firm number of vacan-
cies has not yet been determined-Reser:
vation for Scheduled Castes, Scheduled
Tribas, Other Backward Classes, Ex-Ser-.
vicemen and Physically Handicapped per- -
sons (Onthopaedically Handicapped only)
shall be taken into account as per position
reported by each department for each ca-
tegory of post, L
NOTE |: Physically Handicapped candi-

(B). {C), & (Eyof Para 1 above.

avall of the age relaxation/raservation ad-

missible to them must submit the casto

certificate from the competent authority in.

the proforma given at Appendix-V.

NOTE IH: The Orthopaedically Handi-

capped: The Orthopaedically Handi-

capped are those who have a minimum of

40% Physical defect or deformity which

causes an Interference with the normal
functioning of the bones, muscles and

+ Jagainst vacancies reserved for Onhopaadi-

cally handicapped must submit requisite
certificate as per Appendix-IV from the

_ |compaetant authority as mentioned therein

alongwith their applications for the examin-

' ation. Otherwise, their claim for OH status

will not be considered.

NOTE 1V: -;OTHER BACKWARD
CLASSES: The OBCs for the purpose of -
the aforesald reservation as per orders of
the Government of India issued vide

| O.M.No.36012/22/93-Estt (SCT) of 8th

September, 1993 by the Ministry of Person-._..
nel, Public Griavances & Pansions (Depart-
ment of Personnel & Training) would
comptise, in the first phase, the castes and
communities which are common to both the
lists in the report of the Mandal Commission

"} and the State Government's lists.

popam o

| The aforesa‘id lists of OBCs have been

published in the' Gazétte of India dated
13.9.1893 vide Ministry of Welfare Resolu-
tion No. 12011/68/83-BCC(C) dsted
10.9.93 (ahd'in the Gazetté of Indla Extra
Ordinary, Part-l, Section-] No. 163 dated .
29.10.94 vide Ministry of Welfare, Resolu-
tion No. 120119/94-BCC dated 19.10.94
respectively). The candidates seaking
reservation as OBC should belong to one
of the castes mentioned in the above noti-
fications and should also'be excluded from
he creamy-layer as mentioned in DP&T's.
% M. No. 36012/22/93-Estt (SCT) dated
8.

3

93.

. '| NOTE v: Candidates who wish 1o be con-
l'. - driidUgy against vacancies reserved for

— T

RECRUITMENT TO THE POS

NOTE H: SC/ST candidates who wish to. D8N born not earlier than 2.6.1970

' NOTICE'
| OF INSPECTORS OF CENTRAL EXCISE,

'INCOME TAX ETC., 1995

other Backward Classes must submit req-

visite certificates (as per Appendix-VIi)

from the competent authority as mentioned

therein alongwith their applications for the -
examination. Otherwise, their claim for

OBC status will NOT be considered. ’
3. NATIONALITY/CITIZENSHIP: A candi-

date must be either:- ’

_(a) acitizen of India, or ’
(b) a subject of Nepal, or
(¢) a subject of Bhutan, or

(d) a Tibetan refugee who came over to™
India ‘before 1st January, 1962 with the
intention of permanently settling in India, or

.(e} a person of Indian origin who has mi-
grated from Pakistan, Burma, Sri Lanka,
East African countries of Kenya, Uganda
1he United Republic of Tanzania (Formerly
Tanganyika and Zanzibar), Zambia, Mala-
wi, Zaire, Ethiopia and Vietnam, Kuwait and
Iraq with the intention of permanently set-
tling in India,
Provided that a candidate belonging to ca-
tegories (b}, (c), (d), and (e) above shall be
person in whose favour a centificate of eligi-
bility has been issued by the Government
of India, ’
A candidate in whose case a certificate of
eligibility is necessary may be admitted to
;the examination but the offer of appoini-
fent will be given only after the necessary
eligibility certiticate has been issued to him
by the Ministry/Depantment which is admin--
istratively concerned with the post where
the candidata is likely to be appointed.

1.8.1995 for- all posts (i.e. he must have
and not

dates are NOT eligible for the posts at (A), /“~ AGE LIMITS: (a). 18-25 yoars as on

later than 1.8,1977).

NOTE: CANDIDATE SHOULD NOTE
THAT THE DATE OF BIRTH AS RE-
CORDED iN THE MATRICULATION/SEC-
ONDARY EXAMINATION CERTIFICATE
OR 'AN EQUIVALENT CERTIFICATE
ONLY ON THE DATE OF SUBMISSION .
OF APPLICATION WILL BE ACCEPTED .
BY THE COMMISSION AND NO SUB-:
SEQUENT REQUEST FOR ITS CHANGE
WILL BE CONSIDERED OR GRANTED.
(b) Age concession for Ex-S will be aflowed
in accordance with the orders issued by the
Government from timae to time and they wilt
be allowed to deduct military service from
their actual age and such resultant age
should not exceed the prescribed age limit
by more than three years, Candidates ad-
mitted 10 the examination under this age
concession witl be eligible to competa for all
the vacancies whether reserved or not for
ex-servicomen, . .

“An ex-serviceman means a person who
has served in any rank whether as a com-
batant or non-combatant in the Regular
Army,;-Navy, -Alr Force ‘ot the.JndianUnion ..
and .

(i) who retired from such service after earn-
ing histher pension; or

(i)} wha has been released from such ser-
vice on medical grounds atlributable to mili-

“tary service or circumstances beyond his
coniro] and awarded medical or other dis-
ability pension; or

(ill) who has been relesscd, otherwise than
on his own request from such service as 1t
“rasult of reduction In establishment: or
tiv) who has been released from si.ch sar-
vice after comploting the specific period of
engagements, otherwise than at his own
request or by way of dismissal or d:=charga
on account of misconduct or inelficiency,
and has been given a gratuity, dnd inclydes
personnel of the Territorial Army of 14 fol-
lowing categories, namely:- .
(i) Pension holders for continuous embo~
died sevice, . -
- »

{ii) Persons with disability attributable to
miltary service,

{iif) Gallantry award winners'.

NOTE-I: Ex-Servicemen who hava alieady

joined government job in civil side after

availing of the banefits given to ex-ser-

vicemen for their re-employment are also

oligible to the age concession. However,

such candidates will not be eligible for the

benefit of reservation.

NOTE N: The period of ‘call-up Service' of

an ex-serviceman in the Armed Forces

- shallalso be treated as service rendered in

the Armed Forces for purpose of para 4 (b)
above. :

NOTE lli: For any serviceman of the three
Armed Forces of the Union to be treated as
Ex-serviceman for the purpose of securing
the benefits of reservation, he must have
already acquired, at the relevant time of

submitting his application, for the post/ser- -

vice, the status of ex-serviceman and/or 1
In a position 1o establish his acquired entit-
lemaent by documenlary evidence lrom the
competent authority that he would be re-
leased/discnarged from the Armed Forces

“within the stipulated period of one year

from the closing date (29.6.95) on comple-
tion of his assignment, .

THE FORM OF CERTIFICATE/UNDER-
TAKING TO BE SUBMITTED BY, A CAN-
DIDATE SEEKING RESERVATION AS
EX-SERVICEMAN ARE GIVEN IN AP.
PENDIX 11 & 1li. :
EXPLANATION: The persons serving in
the Armed Forces of the Union who on
retirement from service, would come under
the category of ‘ex-sarviceman' may be
permitted to apply for re-employment one
year before the completion of the specitied
terms of engagement and avail themselves
of ali concessions available to ex-service-
man but shall not be parmitted to leave the
uniform until they complete the specified
term of engagement in the Armed Forces
of the Union.

NOTE IV: This concession of applying one
year before the completion of specified
terms of engagement is not available in
Educational Qualifications i.e. the non-
graduate Ex-S are required to comp)ete 15
years of service (and not 14 years) on 1st
Aug.st, 1995 for becoming a deemed grad-
uate, Thus, those non-gradvate EXS who
have not completed 15 years of service as
on 1.8.95 are not eligible, .

{c) The upper age limit as prescribed above
will be further relaxable:-

(i) upto a maximum of five years if a candi-
date balongs to Scheduled Caste or Sche-

_duled Tribe;

~
(il) upto a maximum of three years (eight
years for SC/ST gandidates' in the ¢ase of ,
Defence Services Personnel disaoled in

operations during hosulities “with any

foregn coutry or in a disturbed area, or In
peace‘ime and released as a consequence
thereof; c,

{iii) upto & maximum of Yhree years if a
candidate belongs to Other Backward
Classes in accordance with DP&T’s O.M.
No. 4301272/95-Estt (SCT) dated 25th
Januaty, 1095; N

fiv) up‘o & marimum of three years (elqhy
years for SC/5T candidates) in case of

Barder Security Forces Personnet Disabled «
n ogerations during Indo-Pak hostilities of *

1971 and reloased as a consequence
thereo ;

v) sp"o g maximum of ten years # the
candidate is a physically handicapped per-
son, For candidates belonging to SC or ST

categery wno are physically handicapped,

the maximum selaxation of ten years per-
missib e for physically handicapped (Ortho-

«» paezically randicapped) persons shall be.

/"sand their applications directly to the Com-

~-

in addition o the age relaxation provided i~
terms of item (1) above; . )

(vi}upto the age of 35 years (upto 40 years
{ormembers of Scheduled Castes/Sche-
duled Tribes) in the case of widows, di-
voiced women and women judicially .
separated from their husbands, who are not |
remarried.

(vii) upto a maximum of 3 years (8 yearsior
SC/ST) to candidates who are bonafide -
1epatriates of Indian Origin from Kuwati or
Iraq and have migrated to India after 15th .
May, 1990 but before 22nd November,
1991 in accordance with . DP&Ts !
0O.M.No.15012/11/90-Est1(D) dated |
22.11.1991. k
!

{4} Upper age limit is refaxable to retren-
ched employeas of Chukha Hydel Project
Authority in Bhutan who were directly re- *
cruited, to the extent of regular service ren-
Gt 86 by them with the Authority (period of
ragular service rendered by the retrenched
anployees will be decided on the basis uf *
wudtilicate issued by the Chukha Hydel Pro- g
Jest Authority).

su) Upper age limit is relaxable upto the age

40 years (45 years for Scheduled

ste/Scheduled Tribe candidates) to.the
dupartmental candidates who have ren-
déred not less than 3 years continuous and
régular service as on 29.08.1995 provided
they are working In posts which are in the
same line or affled cadres and whete a
relation-ship could be established that the
servico rendered in the department will be
Usefulfor the etficient discharga of duties of
posts for which the recruitment is belng
made by this examination in terms of
DP&AR's O.M. No. 4/4/79:Esti{D) dated
20-7-76 & DPAT's O.M. No. 35014/4/79.
Estt(D) dated 24.10.1985 OMNo -
15034/3/87-Estt(D) Dated 7.10.1987 unu
O.MNo.15012/1/88-Estt (D}  dated
20.5.1988.

AllGroup'C’ non-technical employees withi
three years continuous and regaiar service
(inany Centrat Governmant Office or Union
Territory) as on 29-6-1995 fullifling the |
“hexus will be aligible to be conaideied as | -
deparimental employees for grant of age
retaxgtion under this sub-para. :

OTE 1: Departmental candidates ap-
plying under this sub-para, must submit a
list of duties performad by them in the pras-
ant post, duly certified by their office, as per
Appendix-Vili alongwith their applica!iga
1o Bnable tha Commission to decide their |

S

eligibility.
NOTE 2: Candidature of person who Is
admitted to the examination under age re-
Iaxation as a depcrimental candidate and
vhovesigns from service, after submission
of application, is liable to be cancelled.
S5:All candidates In Government Service
2ihether ia.a.permangnt.or in lemporary. - -
~apacity: or as workcharged employees
other than casual duty or daily rated em-
ployees or those serving under Public en-
terpriaes, will be required to .submit an‘\
‘undentaking that they have informed in writ- )
ing their Head of Office/Department that
-they have applied for the examination.
*Candiaates should note that n case a com-
-munication is received from their employer
by tha Commission withholding permission.
1o the candidate's appiying for appearing at
' the examination, thelr applications shall be
rejected/candidature shall be cancelied.
~NOTE: The Departmental candidates may

mission after intimating to their Head of,
office/department and need not send an:
other copy through proper channel. How-
evar, in case, they decide 1o send a copy
‘through proper channael, they must ensure

» - 113 tetoContinubd
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that the application oomploh Ing
spects, should reach Stalf Selectior 1Com-
mission by the Closing date. Applrt;al;ons
shall be rejected if received late and/or not

rules. e
6:Np PERSON: &
(2) Who has entered into or contracted &

. spouse living; or ;
{b} Who having a spouse ﬁvlng, has on-
teredinto orcontracteda marriage with
any person, shall be eligible it ap~
.pointmentto service.’ .
Provided that Central Govemment mny, #

under the personal law to such pers% and"
the other party to the marriage applicable '
and there are other grounds for so doing,
exempt any person from.the operat{on of
this rule. )

7. The decision of the Commission as lho
eligibility or otherwise of a candidala, for
admission to the examinatiorrshall be final:

8. No candidate- wilt be admitted tythe
examination unless he holds acemﬂc;ﬂo of
admission from the Commission. Thecan-
didate must take the examination of - the
allotted centre of examination. .- &

9. Any attempt on the partof a caﬁdxd o lo
obtain support for his candidature by any

<

means may disqualily him for admis ;1.'

10. A candidate who is or has bdérrde-
clared by the Commission to be gul

(i) obtaining support for his candm ﬁum
_by any means; or i
¥

(ii) impersonating; or t

{iii) procuring impersonation by any per-
son; of

(iv) submitting fabricated documenty or
documents which have been Him-
pered with; or

{v) making stataments which are incoifect
or false or suppreseing matenal irfor-
mation; or

(vi) resorting to any other irregular or‘lm
proper means in connection with'his

‘ candidature for the examination; Oty

{vii) writing irrelevant matter, including ob-
scene language or pornographic mat
ter in the Script(s); or

(vifi} misbehaving in any other mannet in
the examination hall; or

{ix} using unfalr means in the oxammaﬂon
hall; or 3

‘(x) taking away the  question
booklet/answer sheet with him/her
from the examination hall or passing it
on to un-authorised person during the

- < - CONnduct of the examination; or

(X1) harassing or doing bodily harm to the
staff employed by the Commission  {or
the conduct of their examinaticfror -~

(xii) violating any other instructions issued
to candidates alongwnh their Ad-
-mission Certificates permitting them 1o
take the examination; or

Py

4 g

g

may be, abetting the commission of alt
or any of the acts specified in lholom-
. goingclauses,.
: May, in addition o rondenng hlmsél!
liable to criminal pvosocuuqn. m
liable:-

(a) to be disqualified by the Comm

{rom the examination for whlca

Zb)' to bo debarrod oxlher permanemiy §r
for a specified period:-
(i) by the Commission from any examlr
ation or seléctionheld by them;
(i) by the Centrat Government from ady
employment under them, and

(c) todisciplinary actionunder appropriag

-~

11. EDUCATIONAL QUALIFICATIONS:.
Degree of a recognised University or eq
valent. Candidates who have yet {o apped

has been withheld or not declared on of
before 1.8.1995 ARE NOT ELIGIBLE. -

12. FEE PAYABLE & MODE OF PAY
MENT:- Rs.50/- (Rupees fifty only) No‘fde

-

and Ex-serviceman, Fee concession is vi:t
R

s - 3 i e ot -

ali re-
complete in"all respects as provided in’

marriage with a persory ‘having .-

"satisfied that such marriage is permissible *

-(xiil) attempting to commit or as the "a!e.

atthe Degree examination or whose result’”

‘admissible to *Sons and daughters of EX-

servicemen' and to persons belonging to

‘Other Backward Classes' or to those EXS
who woukd otherwise be considered as

Generalcandidates interms of Note below -
.- Para 4 (b). Service Clerks in the last year

of their colour service are not exempted
from payment of fee. Remission of fee may

bae allowed 1o those repatriates from Kuwait

or traq who are not in a position 16 pay it.

: Candidates shoul@pay the fee by means of
‘Central Recruitment Fee Stamps’ and

IPOs only. The CRF Stamps-areé available

al the counters of Head Post Offices, sub- , -

post offices and all the Depttl. Post Offices
of the country in the denominations of Rs.
5/- Rs.10/- & Rs.20/-. TheseRecruitment -
Fee Stamps may be pasted on the top right
hand carner of the application form or in the
space earmarked for the purpose. = -

These Recruitment Stamps must be got-
cancelled from the couriter clerk of said
post office or any other post office with
the date stamp of his office In such a
manner that the Impression of the can-

. cellation stamp partially overfiows on

the Application Form itself, taking care at
the same time that the impression Is clear
and distinct to facilitate the identification of

. date and the Post Office at-any subsequent

stage, After getting the ‘Recruitment Fee
Stamps’ cancelled from Post Office, the
candidates may submit their applications.to’
the concerned Regional Office of the Com-
mission in the usual manner, after complet.
ing other formalities,

Fae can also be paid through Indian Postal
Orders payable to 'STAFF SELECTION
COMMISSION' at the Post Office as indi-
catedin columns 4 of the Table given below.

para 13- The Postal Orders_should be . .

crossed 'A/C PAYEE ONLY' and should be
valid for at least 6 months, IPOs should not
have been purchased prior to the Date of
publication of this Advertisement. Candi-
dates should write their name and address
on the Indian Postal Orders atthe speciﬁed
place.

NOTE: (i} Fee once paid will not be re-
funded under any wcumstan-
ces.

-(il} Fee paid by cash or Bank
Dratt or Pay Order or Cheque
will NOT be accapted and the

- application of such candi- ~
dates are liable to be re;ected
- -at the discretion of the COm
mission.

13.CENTREOF EXAMINATION AND AD-

DRESS. TO " WHICH APPLICATIONS

SHOULD BE SENT. . . i

The candidate must select only One
-Centre out of the Centres mentioned in
column 1 of the table below. No change in

centre shali be allowed. A candidate must .

.submit his apphcauon only to the address
mentioned in.column 3 agalnst tha centre -
--selected by him.

In selecting a centre, the candidate should
note that for all categories of posts, he will
be eligible for consideration for appoint-
ment againstthe vacancies reponed onlyin
the zone(s) mentioned against the centre.
This ‘Centre-linked-zonal scheme’ will
be applicabie for the categories of
posts. In no case the change of z0ne is
allowed.

‘Fun on appaintment 1o any of these
fb PifeRelar trinm the Cot <

lecto'ale/Charge/Customs House to any
other Collectorate/Charge/Custom House
will be entertained, The Commission,how-
ever, reserve the right to recommend can-
didates to any bfthese poststo azone other
than the one in which they are eligible to be
considered for initial appointment.

The posts under category F* viz. Grade Il ~
rules, if he is already-in servica ondér-of Delhi Admmistration Subordinate Ser-
Govomment - ) l <, vice are only for Union Territory of Delhi,

hefefore, the candidates appearing from
- DelhiCentre onIywlIIbeconmdovedtocom

- pate for this category ol post, .

The Commission reserve the right to cancel
any centre and ask the candidate(s) 1o ap-
pear from another centre.

NOTE 1: No change of centre of exam wili |

be allowed under any circumstances.
Hence the candidates should select the

for Scheduled Caste/Scheduled Tribe, BH» centre for examination carefully and indi-

cate the same correcﬂy in their apphcahon

NOTE |l: The Commission reserves the
right to cance! any centre and ask the can-
didates of that centre to appear {rom an-

other centre, The Commission also reserve .

the right to divert candidates of any centr
to some other centre to take the exarin’

&,but not in Haryana, %

23 o)
cise, Delhl. §<r # they op!
centre, they woi)h be ohglb
as Inspector of ¢
Chandigarh, J&kK

S

NOTE IV: Candidates the
ation. posts of Inspector of Immm"g‘ﬁo
NOTE:H Candidates applying for the posts  Zone would be apoointed in the organis¥s~
of Inspector of Central Excise from Haryana  tion of CCT, Bangaiore and would havete' [T
may kindly nota that the posts of inspectors - work not only in Gea but also in the Income-
of Central Excise in Haryana State are con-  Tax offices in the State of Kamataka.
trolled by the -Collectorate of Central Ex-

: TABLE B oo .

" Centreo! _ Nameofthe Address to which application . PostOfficdal *' "*]°
Examination Zone alongwith  should be sent which Postal, -

_ numaric code of Orders shoukibe * ~
each State/UT in (Mads) payable.
) (brackets). -~
1 2 3 4
" Shimla Himachal (11} Regional Director (NRY Lodi Road, Post
’ Pradesh Stalt Selection Commission Office,New Dethi -
. Block No. 12, CGO Complex Tl e e -
) . LodiRoad, . -
o ; New Delhi-110003
Jammu . Jammu & (12) .
Stinagar. Kashmir .
- Chandigarh Chandxgarh (13) \
* Jalandhar - ¢ .
Ambala Haryana & (14)
Punjab {15)
Dethi Dethi (16)
Jaipur Rajasthan  (17) - L]
Jodhpur

" Kota . . .

" Udaipur o * 'f
Bhagalpur - Bihar (18) Regional Director (CT ) Kutchery Post
Darbhanga Stalf Selection Commission Office,Allahabad
Patna . '8-AB, Beli Road, ¥

" Ranchi Allahabad-211 002. -

Agra -Uttar -(19)
Allahabad - Pradesh

- Dehradun e .

Gorakhpur . w
Kanpur

. Lucknow
Meerut and

« Varanash, . * L ‘ g

“Bhopal ' Madhya (20) . Dy.Regional Director Raipur Héad*

Gwalior ..Pradesh Staff Selection Commission Post Office. -
Indore - " . . ‘Nishan Vilta'

* Jabalpur & . - F, Jalvihar Colony {
Raipur ' Raipur (MP)-492 001, -
Port Blair Andaman (21)" Regional Director (ER) G.PO.

Burdwan : & Nicobar . Staff Selection Commission Caleutta
" Caleutta; , leland: S, Esplande Row V“tlest .
- ooy Old Assembly Buildin
Midnapore  West Bengal (2?) Pt Floolz, 9
* Siliguri& .-~ & Calculta-700 001,
‘Gangtok = ™ Sikkim (23)
Bhubaneswar Orlﬂsa {24)
Cuttack ™ o
Koraput , .
Sambalgur » o o
Dgarn “Ais b (35) Regionat Director (NER) Head Post - .
Guwahati Meghalaya (26)  Staff Selection Commission Office, Guwahati
(Dispur) Mizoram (27) Nabagraha Road, .
Jothat Atunachal (2 (28) Chenikuti Hill Side,
) Shﬂlong o Pradesh Guwahati-781 003. -
Sitchar Nagaland (29)
Manipur & (30) N e
’ Tnpura (31)
Auzawcul
hanage:s ,J} ‘
Kohima - e . . .
Imphal M e .
'Agartala
Aurangubad . Maharash!ra (32) Regional Director (WR) G.P.O. Bombay. *'
Bombay i Staf! Selection Commission, . 0
Kolhapur -, - Ay & Navy Building R 1
Nagpur ) - --lind Floot, M.G. Road ’. o
Pune R Kalaghoda, -~ Ut
’ . Bombay-400 001 - L
s g - 1 . “Continued. - .
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Continued from page” - . - : ' - disclosed by the aggregate marks (written i)  Physi¢a) Standards (minimum)
CIRERAE - : + tast and Personaltty Test) finally awarded  Height 1{ 5 cms. |} Relaxable by § cms
. . 1 2. Y . 'Y . lo each candidate at the examination, and+  Chest 81\fis. inthe case of Garh-
. i - 4 S . : in that order so many candidales as are  (fylly exgdrdad with| ‘walis, Assamesa,
! . ]~.Ahmedabad Gu;arat (33) :_ ‘ : o et " found by ghe..(:ommission tobe qualiiedin 3 minimum expan- | Gorkhas, Kumaon
:.|+Baroda,” ~ Daman, Diu (34) - R CLE the examination shall be recommendedtor  gign of 5cps.) Region, Nagaland
. Raikot Dadra & Nagar v, . . appointment upto the number of un- Tribals and mem- *
: : ‘]' R Haveli (35) + #0057 ) .7, || reserved vacancies in each of the zones bers of ST,
- "Pana"' 'Go 36) P A plaer ~ o A ¥ 05 L geparately. However, in casé no vacancy is I
randll, .. a( )- ow LGS }_. " R R available in a particular zone that zone ,physical Test:
TR B T 5 s T ,’ - ——.,  would be clubbed with one of the contigu- . . .
N Gurnitor ‘Andhra (37)-« Regnonal Dlremor (SR) Anna Road ous zone al the discretion of Ihg Qom- \évyacl::mg ;ﬁ:,?:g;::;l;:mm"'
! A Hyderabad Pradesh “Stalf Selection Commuss:on. . 'Head: Post Oﬂ»co . mission and acommon order of meritlstfor  =YIg ’ .
| iumoot ~ s+ + .t EVK Sampath Building, . .. .7 Madra# both the zones may be prepared. Similarly, {b) In:pOctoroICQn.nlExciaoanvon
;| Rajahmundry, - «, lind Floor, Callege Road, * ' SRR ‘Where a particular office caters to the te- tive Officer (For Lady Candidates)
L “Tirupatl * * ~y 6 ‘ . quiremems of more than one zone, candi- ) Physical Standards (Mi
¢ vlrupa e ~ " . dates competing,al centres located in all ysical Standards (Minlmum)-
A ishakd- 4 na” such zones willbe efigible to be considered _ | 19ight 152 oms, ] Height relaxable bY
patﬁam 1 - for appointment in that office and for/this~*® e 2 Si;“n:y ; Kas.
,,,.‘ . purpose,a common order of ibrit list for aH ! ! wel gs. for
g:l;ﬁ‘“ * 4{:&3"’;3&) =y «»-guch zones would be prepared. . e || Gorkhas, Garhwalis. | *
f b in. o oy op (39) . ) Th dates | fstrAflo “+1 v | Assamess, Kumaon |
: Trivandrum 4. e ... . (b) The candidates for Delhi Administrafion Weight 48 K . nd Nagata )
“Trichur + ~ Lt . -7 Grade Il subordinate service wit be se- VVeIght SEKge region and Nagatand | { «
; S N’ 4 * lected from Delhi zone in the manner men- " o I;?I"' and Membere, [+ ¢
. emll ;ﬁu&( O)F o .. * tioned in subparq(a) above. L. i) PhyficabTosts: ué~
N Pqn’ ;cm,,y (41') “FoRALL CATEGORIES OFPOSTS: Pro- Wa'ilng 1 Km. In 20 minutes.
f ' ‘Pondk:herty r ‘wded thatthe SC & ST & OBCs candidates ! Cycling* 3 Km. in 25 minutes.
1. Titunelveli* . L, . Lx:‘:xz’; ?3:’:2‘: d"s" tar;glr:;::hm:; ':1:132?:; ~ NOTE: q;ndldates to note that colour blind
4 w3k
T"Ch"d"am s ‘.'(: A belonging to other communilties will not be f{‘é’,j{‘;ﬂ’,ﬂ mﬁ;: :; z;’ ;n:m::g;
." e LI . % o "M&v"' B | ‘adjusted againstthe reserved shareof vac-  Ggnral- Excise, (ii) Proventive Officer and
" Bangalore 1., Kamataka(42) by, Regmnal Dtrecxor I .. HGP.O Bangalore| . ancles: The reserved vacancies will be (i) Exainer (Ordinary Grada). S
v -Dharwar . + . ‘Staff Selection Commission . - T  filed up by the eligible Sctieduled Caste; g o\ 104y the examination conf
‘ Gulbarga ' -2 21stFloor, Main Tower, £ b ‘ . Scheduled Tribe and OBC candidates who /r‘i ht tocq intment unl Govtwn satis. f
b M 98 . Vishveswaraiah G . { are lower in merit than the last general- 7 9 Po 68 are safis- :
angalore " = e araiah Centre,.. = candidate on the merit list but otherwise 120 Al such enquiry as may be con-
- L " Dr. Ambedkar Road, o e . sideret necossary that the candidate is
o . Bangalore-560 001 L, ! e found suitable for appomlmem by relaxed itab 0
T Joonye i standards. 13:;8 in all respects for appointment to
: 14, SINGLE APPLICATION: A candidate * analogies,~ similarities. and. differences, - Provided that, chndidates belonging tothe 2. HO ;TOAPPLY Appllcationsmustbe
_ *1 should send only one application and pay  space visualisation “problem solving, ana- x-Servicemen or Orthopaedically Handi- submitifd at the address shown in column;
fee only once whather he wants {6 cdmpew“* ~lysis,"Judgement; Jeclsm'iﬁéfkmg, visual * capped (for posts of L.1.T. and Cat. (P)only) 3 agam:}l Ihe centro selected by the candi-
for_ane, o -more- than ‘one category memory, dis crimmahon. cbsérvation rela-  MaY to the extent the numbero! vacancies  dates a/fgiven in the Table under parai13 .
| ostts)..” . - fionship concepts, arithmetical reasoning, ~ 'ese™ved or them cannot be filled on the  The apglication must be su: mitted in the |
18. SCHEME OF EXAMINA'ﬂON ThG verbalandllgureclassmcanon arithmetical . baaiz ?bGt;}r‘\ergloS!andardsbbe 1,8|C9m(; App,‘cm"‘:o’mg"mn inAppond«x I.Can-!
+ examinatiorrshall conslst of two parts;,., : ,MUmber series, nonverbal series etc. The - {mandad by the Commission by a rela-ed  didatestnay utilise in Jriginal :he form pub--
PAAS~1-  "tost will alsd Include Guestions designedfo 31andard 1o make up the deficiancy in the  lished in the "Employment Naws" fiing up
PART !: Written Examlnatlon. " test the candidate’ sqabllmes to de'gal with reserved quota, subject fo the fitness of  the columns with ball point pen. They may
< 4 .. The Wiitte Eamination wil consist of fol:x; absiract ideas and symbols.and their tela . these candidales for selection to the ser- also usatha Application Form neatly typed ;
vy ngtests _ ) i ‘ : vico |r(espe§tlvo of their ranks in the order  on wh'l"paper (foolscap size) in double;| *
. ~ S Mo Teai — Moot - - of merit at the examination. spacednd typed on only one side of the
i | SNoo Test. e o.of Maximum 3, v “Time w ) e, papes. There is.00 objaction to candidates §.~
! . 5 ) - -Quastions -Marks ¥ allowed . 17. PREFERENCES: A candidate is re- ging printed Application Form if availabls, -
! (I 2 T3 ) (g P quired to specily clearly in column 9 ofthe  from'pfvate agencies as long ss the for- | * -
I N e - . S application form in order of preference the  mat of Application Is exactly the same AS i
. - |~ Gererallnteligence * 80 ¢ ¢ : 2 Hours - calegories of posts (see para 1 above) for - pyBLISHED IN APPENDIX-! of this adver-
2. General English 40 _which he wishes to be considered so that, tisamaent. R
4 3. Arithmetical Ability - =~ 40 ~ . - having regard tq his tank in the order of . )
e i1 4 . General Awa(eness LA 40 ‘ merit, consideration may be given as far as NOTE:I. (T:a:‘][.) mTEst ARE bW{\RNED ;
| B BRI N S <t -k ¢ feasible to his preference st the time of ! t whi f‘a."’"‘ subitted on !
.. e SR N declaration of results Once exercised, no - °'g|‘ah':d'f ":‘"mdm’ |“m. s
. ! NOTEI There wil beasingle paper for all uonshlps ‘arithmetical computdnons ,and change in order of preferences will be publis . N this advertisement,
: %‘;‘:tg;zsstﬁo O'OE_)'!:GKVQ-M;HINGI Chlclm: ~-other analytical funetichs. - ™"~ - allownd under any circumstances. :;’ habotobon]m.d summar- {-
H ns. The questions In all the _.2*General English: ) . h ' i
«pants, except that of General English will be .will be setto asgses:|gu::g:?;dg'slm.[‘:; NOTE I: The candidates who are selected V. The énvelope Wﬂ"""hg the " =
=+ | printedbothin English and Hindi, The ques- _ lish. language, its “vocabulary, grammar, and namindted for the posis of Inspactors _._Plication must be superscribed { .
. tions In General English'Will b printed in » sentence structure, synonyms ntonyms, of Income Tax to the Central Board of Direct ="lrbold letters as "APPLICATION,
; .| English. Candidates will be required to . etc. There will also be quesm'ns on com- Taxes wil Have lo pass the Departmental FOR RECRUITMENT TO WE {
. quality in dachvof the four tests separately. . prehension of a passage. ¢ Examination in three chancas, the same POSTS OF INSPECTOR OF | *
‘ ;rhe Commission will have full discretion 1o > | (. ... . w0 . (R be'ggapé?"r“?g“'f"w '0"?0":1":,3""0" in 129 %E;JTRAL EXCISE; INCOME | *+
ix separate minimum qualifying marks.in ; * grade and further promotionto higher grade ETC. 1995 AND THE
each of the four ‘pans/tgsts e)xlndgm the ag- 3esA| 'lr:::in t:x‘lg:: l?'n?ggh Ou’e’s;'lbns :’!ﬂ be  andfor successful completion of probation. NAME OF THE CENTRE FROM
. gregaleof1helourlestsseparately{oreach. 1o pg,,o,m lundamenlalz::th e'c anl ate Thosy, who fail lo quafily the Departmental "WHERE THE CANDIDATE IN- '
! calagory  of candidates ‘. “(viz.  ations and his kil in worki me‘ cal ‘;99" Examination will be liable to be discharged +  TENDS TO APPEAR SHOULD |’«
SC/ST/Ex.8/PHIOBC/Un-Reserved). Only  rlating fo percentadec "“?o°“n§'°° ems  without assigning any reason. - BE WRITTEN IN CAPITAL LET-} .
! those candidates who qualiy in all he Tour tian. averages. estiaton. toumdns orr. L ‘' TERS AT LEFT SIDE CORNER | *
: tests would be eligible 10 be considared far 1 ag tounding num-  NOTE Il If the order of prefereace is not AT THE TOP OF ENVELOPE. "
being called for.the personaliy test. ors, use of table and graphs, mensuration,  indicated by any candidate, then his order iil. A CANDIDATE SHOULD BUB- .
r—‘-'”‘“ - 2m; and distance, ratio and time. * of prelel:;f‘\)ce for ov:not;‘s categovidos of ‘ MIT ONE APPLICATION ONLY.
bt B L i - eneral Awareness: Questions will sts will be assumed inthe same order as
! NOTEII- For camng 0 candidates for P Pe;son- " designed 1o test ths BB of mb*cang?- = *g:m rionedL.n pdra, of the Notlce above.” "SWULTIPLE  _ APPLIATIONSS. N
. alty Test under® 'Centre-linked-zonal date's general awareness of the environ- S e T
{ schome; the Commission shall have the ment around him and its application to 18- PHYSICAL STANDARDS: For ”'° :); " ‘
| discretion to fix in the written examination ~ saciety. Quastions will also be designedto ~ POStS Of inspector of Central Excisé and © V. SCIST/OBC candidates |hould
s differant minimum qualifying zonal stand- test knowladge of current events and of  Freventive Officer, candidates will haveto . suparscribe their categary on the
. afds'ior all the six categories of posts, Tsuch matters of avery day observation and satisly the following minimum physical ¢ ~7°_  envelopes and enclose an exira | .
{| Provided that candidates ‘belonging to' @xperlence in their scientific aspectasmay ~ $1andards, failing which, they Wil ot be y,, tofaddressadenvelope, Q’x
g:‘hedulod Caste or Scheduled Tribes or 'D® expectsd of an educated person. The  eligible for appointment. /%V- é’r:‘);":;sgtu ww‘i'l} "b?oamlt'!%ltohc? rt.o P
or Ex-Servicemen or OBC ‘ma test will also include questions: relating to
called for the Pérsonality Test by the éo:: India and'its nelghbon?nng countries .g . hTho Physical Tests will be held by the Cen- Courtsitnbunals having jurisdie- |
mlt&bnbyq:plyhguhxod standards f the-& iclally Wﬂllmm History,: Guiture, G “lral Excisa I)epmmom/Custon: H?‘une'has " Jlion over the place of concamed’| [: )
Commission is of the opinion that sufficient . 8raphy, Economic scene, ‘Ganeral Po: uy the ca“m,ybaf"”h:d'::f D e otment - o P sgg“'v"b"‘gb"a' &“«“' vl LR
number' :l’t,:and:date‘s .gf these categories a9 S(;nenh!k Research | 'E;R?C‘:::\;zznm%andldatosp g?o thore:  + m&‘f;w&m lR:at':i' i 5
arenot o becaled idr the Personaty +isimdas ™ « T fore, advised to make sure before opting far s b
Teston the basis of the general standardin  PART l: Personality Tost:- Th's willcarry'a  thess twe posts that they fulfil the mgue- 2;—.gocumanu to be amcnod wm\ mo .
‘ordor to fill up the vdcancies reserved for  maximum of 100 marks. - ments as detailed balow, failing which, they Applications: - Ty o
;T o | tese 03‘99?“93 (sc ST, Ex-S, 08C G"d A6, SELECTION OF CANDIDATES:- (B) - wil not te considored for appointment 10 1. 1POS/CRES for Re.50/- aftived ondhe |+~
- . After the examination, the Commission wm these posts as well as any other Category Application form - AT e N O s
a SYL BUS: . Nm.l Lol " draw up'a separate list in diffarent cps  of pasts covered under this examination, 2. copy of & ncont'pmpoﬂ size] 1§
| 1. General Intelligenée’ 1t would include  ‘tégories of posts-in respect of each B gctocfaph ) Lot 4
. | questiohy of both verbal and non-verbal  zones mentioned in Colunin 2 of the Tade (a) Insgeactor of Cantral Excise/Preven- . ; .
type: Thd, test will include questions on. -in ‘para 13 above, the order of merit 3s “VO Officer (Male Candidates) " ‘ccndnuad :
, L o - =, ¢_ R F N ! . . ...,.:.‘
Y P

A
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3, On.e Sen-?ddressed Poc - 14 duly stat copies need fo be attested. subject to their aligibility being verified after - atlon. ® * e
i ) affixed with ~an addit 45 paise NOTEI: Inoqmp]ete or unsigned applica- | sthe rasuht of the Written Part of the examin-. - NOTE | Candidates should occupy their
1§ | stamp. Candidate must $ ¥ *naname tions or appl»canons. not accompanied by / ation. Acoordmgly, marely because acan- _ seats in the Exam. venue according to the
DA and year of the examm..“.: =n post-  the documents mentioned above are liable. I/ didate-nas been ullowed to appear at the ~ Ticket No. printed on histher Admission
R card. to be rejected summarily, or at any stageof | ‘examination will Aol be considered as a  Certificate as seating plan will be displa‘yed
'l 4. Two self-addressed en.| 'pos of 12 the recruitment process. ground for his being admitted finally to the  in the venua in the same mannar.
. ‘cmx25.cm size (threa s’ addivssed  22. CLOSING DATE: Completed Applica: | examination. NOTE Il: Candidates should note u'tat
envelopes - in the c. 2 of SC/ tion Form must reach the concerned office Al candidatas who apply in résponsetothis  Answer shgets not bearing the candidates] ~ .
4 ST/IOBC), indicating ner.» and 2J-  of Staff Selection Commission on or before ~* advertisement before the closing date are  Ticket No.,RollNo., signature and Testform
L dress of the candidate, ¢ u of v.aich '29.6.95before 5.00PM(14.7.95inthecase  assigned the index numberfroll numbers.  aumber will not be evaluated and such can-
A must be affixed with a Rs qo pox g ]01 canAt‘hdatz; I’Ie;vdlgg l: ?Assam M:'{gha- These willbe communicaledtothemonthe  didates would be awarded ‘ZERO" marks,
stamp, . o aya, Arunachal Pradesh, Mizoram, Mani-  self-addressed postcards(sembythecan- 24. i no acknowledgement of abplication i¢
. ation.is
s |5 Two slips indicating nam? -y postal  PUI. Nagaland, Tripura,” Sikkim, J&K,  didates with their applications) wilhin six-  recelved wllhlnbadankﬂmmpl?we closing
1 address. RY "Lahaul and Spiti District and Pangi Sub-Di-  eight weeks from the closing date. The  gate, the candidates should ‘contact the
* |6 Docu in i Vi vision of Chamba District of Himachal candidate must write his index number/roll "
L ments In favour clar  of . concarned Regional office of the Corn»« ,
ki SC/ST/ PH/EX-Serviceme OBC/Dis- Pradesh, Andaman and Nicobar Islands or number alongwith his name, date of bith ~ mission, g e
A abled pevsons, etc Lakshadweap and for candidates residing ‘and name of axamination while addressing
” T abroad). The Commission will not be re- ‘any communication to the Commission. 25.‘ After declaration of the ‘resum‘ol Jhg
= 17, Documents in suppert df's. «» of age  sponsible for postat detays: " © pommumcanons fiom candidates not fur. "1 rren pert of the examination the cand.-
. - relaxation (for categorie:, o candi- APPLICATIONS RECEIVED AFfER THE * pishin dates for the posts of Inspectors of Central
ot g these particulars shall not be enter- :
5 dates not covered in tenr™ above). - SPECIFIED TIME OF CLOSING DATE lained. Excise/lncome-Tax will be required to give
N . fic. tv « anundertaking tothe effectthatinthe event
- 8. mem m::lofq 32;:;:f ..A,O( leg: m;l.c?gua;ir:‘?gnsn_unsq UNDER  ‘Admission Centificates forthewriten exam-  of their se.,;‘i,,, and appointment 1o any
5 photostat copies of thest. . .--uments R ination 'indicating the time table for the * Collectorate/Charge, candidates will not re:
é" : 8150 need 10 06 aftested 3. Admission 10.the Examination: Be- examination as also the venue of examin- « quest for any change to any other Coflec-
] ) ! \ fore submitting tha application, the candi-  ation for each candidate willbe issuedtoall « torate/Chargs under any circumstances as
@ /,9. List of duties performed « 1 cerfified  gate must carefully read the eligibility. the applicants at least 5 weeks before the the cadre of laspeciors is Col(ecw:ate
2 over the signatures of the 1+, -4 of Office conditions for the examination and satisty - date of examination mentioned in pata 1 of wise/Charge-wise. e
o inthacase otdepanmen.a ndidates  himself that he fullils allthe eligibilty con-  the Notice. If any candidate does not re- NOTE : SC/AST candidat 0 df y
&3 seeking age relaxation un! .+ para 4 ditions. The Cor n do not undertake  Ceive the Admission Certiticate for the - view will be a:aT A ates cda od fot inter;
- {e)ofthe Notice. o any scrutiny of the applications before the  Examinaticn 3 weeks before the date of ders of th %;o accor lng fo ::: on
- | NOTE1:Only atiestad/certitiot +oplesof  written Examination and all applicants, ex-  examination, he must immediately con- 'HO" ° T X‘""“"’“ on the subject
1 Certificates are required to b. -2nt. The cept those whose applications are sum-  tact the concerned Reglonal Office of' V:V;r no Eos admissible for ggpeau ]
* | ORIGINAL CERTIFICATES m' ¢ not be marily rejected are allowedto appearatthe  the Commisslon, Fallure to do so will 9 8 the wrilten Examination.
. sent with the application. Even. o photo-  @xamination on a purely provisional basis ~ deprive him of any claim to consider- Application form on page 15 '
e 1 et
_Scientists |/| PRINCIPAL/STAFF FOR CRFF SHTAIVA ITRVIDY psa&t’m '
* i LT.., Bhubaneswar W DEEMED ONIVE SITY]) St
Recru Itment Tho Central Reserve Police Force, Employoes Educafion Saciety, invito appli- _ KATWARMlSARA NEW.DEL “"05‘ ‘g .
Board  cations for e post of Principal and staf, for CRPF. .1, Bhubaneswar Tho- ’ . ]
¢ posts amlamporary } N mApphcauons are invited on the pr form for the &
Krishl Anusandhan Bhavan 2 o vacant posl lobeﬁlledondemnﬂonloormld{!m mummm ¢
Puss,New Dethi-12! 't [5iNo, Name of Postwith pay scala _ ENgibilly conditons - TEACHING . p
CORRIGENDUN' — : - stionr Dogroo or | || 1-Reader (R8.3700-5700) 2 Posts (1) Advelt Vedenta - 1Poat- [f |
COMBINED COMPETITIVE EXAMD of, . l;:ncupal (.?umov Scale) : One. Opllﬂlcnllon.- Deg‘rev‘ov ( * ((I;Vyakm el K
y scale: Rs.2210-75-2800- ~ Diplomain ElectricaéMuch: - c .
INATION FOR RECRUITMENT Of EB-100-4000/- (or Rs. 4,000/-  anical’ En ! 2. Lecturer (Rs.2200-4000) “4 Posts ; C
N - . 4,000/- . ginee:ing/Eloc- 5
SECTION OFFICERS AND ASSIS. consolidated without any othor  troni¢ Eni (1) Hindustani Music (vocel ) - A Post 4 N
9 It 7 ..
TANTS AT ICAR HD. QR-1995. porks to ratirod hand), © Ex \ (1) Shiksha Shastra - 2Posts - B B
5 perience: Mmrr\um 18 * -
Reteranco advt. No. davp 102017152, . - U (W) Jain Darsen: - 1Post R e
0. da e years In casa of Degreo S abew
d in the p t Nows T holder anc 25 yoars in casn _ NONTEACHING . .. A * . I
! g"engx:tr:bga‘:ﬁg inviung , _of Diplorni holdar, - I.Cotaloguer  (Rs. 1200 - 2040 ) -1Post ; -
i u:ep' cauons ': ,Wzn SR *-Age: Minimum 40 vears 2dunlor P.A. (Rs. 1400-2300) - 1Post - NN
Soction Officers and, Assistants at | 9% Instructor Electronic: One. Pay  Qualification:- Matiicuioty toV.C. S, S
ICAR Hars.-1995 10 be held om 2121 Scale : Rs.1400-40-1600-50- o oquivatant witr. Natanal = {| RESERVATION :- 15%, 7.8% & 27% of the posts are reserved r
10 23rd June, 1995 at Six centres, the 2300-£6-60-2600/-, *. Trado Carificate of oquival- for SC, ST & OBC Candidates ‘as per rute. '
following may also be read under Ruie-’ 'oen " Prascribed a '
Y h . pplication forms afongwith general lnformu-
‘ 6(b) below item (X) of rules of tho W 5::,:';2::"“2:‘3"“"'" 74 | on ang Inllruqctlons can be had from the Registrar on payment
examinaton:- “The upper age Emit L “| of Rs. 10/- tor each form ejthar in cash on counter or by Rs.20/
| Prescrived for direct rocruttment shail | 03 Instructor Radio/TV :One. Pay . Qualiflcation:- Matriculate . by demand draft payable In any Nationslised Bank In Deil
, be relaxable by three years in respect* Scale: Rs.1400-40-1600-50- - or equivalant with National New Deihi and drawn in"favour of Shri Lal Bahadur Shastri
i of Candidates belonging 1 other 2300-EB-60-. 2500" " TradeCerificats or equwval- Rashiriys Sanskril Vidyapestha New Delhi - 110016, -
'+ | Backwardck as per provisions of "ent. Appli
LDept.  of  Por. & Training 4 ) - Experlence: Minimum 5 1 pp cation forms a:;;;a;:zltooﬁseg ,ng :os( to thie appiicants
O.M.NoA3013/2/95. Est (SCT) dated ) : yeaisas bstckr. The last date for the - '
25.1.95. e H 04, Instructor Workshop :One Cal-  Qualification:- Matriculata™ recelptof duly filled in | PR. SHRIDHAR vASISHTHA || |
Eligible tmdidam from OB.C. ca- | culations Engg. drawing-and  or equivalant with Dipk:ma' : application is 20.6.95. [ REQGISTRAR E
tegory may apply to the Secretary, Maths. Pay Scale; Rs.1400-40-  (Natonal Trade certificate), 1
Agricultural  Scientists  Recruitment 1600-50-2300-EB-60-2600/-. Expevlun'ce Minimuny 5 ) EN 10/119
Board on the appfication format andin . Yoarsas Insinietor. 04.1.AST DATE OF RECEIPT OF APPLICATION —
the manner as published in the Em. 05 UDC. - One. Pay Scale ° . Qualification:Higher Sac-  , .. . . .
ployment News/Rozgar Samachar of « ° Rs 1200-20-1560-E8.40-2040-  ondary with typawritag, : ',3?!:2:5%5: oo tore 835 wret fmﬁt«m&:?:mm
18th to Z4th Feb., 1995. Apphcation * “Candidates with  higher L\ L 3295 The applicant.should specficetly the post acpkied
. led with the prescribed fee qualification andexger- their application, . h . postaee
of Rs. 28/- shouldbepaidbycrosﬂed 1 ence in mstitutional se* up - . PP ‘
Bank Draft in favour of Secretary, [ v . wilt got prefarance Tw . APPLICATION FORM
; ASRB, payable ai Punjab National -} 06, LD.C (Hostel Clork) : One. Quolificalion  Higher  APFUSATION FOR THE POST OF (PRINCIPALINSTRUC-

-

RS S NN R & %s‘}ﬂ-?ﬂ

-

L)

Bank, Rajender Nagar, New Dothi.
The lastdate for receipt of npplicauons
from the ehmble candidates o

g mw
Juy, 1996. i&' T

2. The above examination scheduled
to be held from 21st to 23rd June,
1995 also stands postponed. Frosh
dates wit be announced in due
course.

Al other terms and conditions’ remain
same. . ,
CONTROLLER OF EXAMINATION
AS.RB.
davp. 1020/3/95 EN 107129

CORRIGENDUM
Please refer Admission Notice of
IMSSAR, SS-Rispana Colony,
Cement Road, Dehra Dun, pub
lished in page 9of 13th May issus,
Please note that the last date for
obtaining application form {s 19th 4
June 1995,

i

PP

7

.

4

g meuscally fit by our own Medical Officer In addition to alary |

Pay Scale: Rs.950:20-1150- - Secondary withtypewr ting.*

E8.25 1500/-. Candidates  wita higher = O1. “ufi Name (in block lattars) - .. { HoceotPazspot
v e e USUERHON. 35X AR Nrelen =02 SOl s Waand Occupation siz0 phowograph. -
e g — - as Hostel Clerk wil getwel- 03, ermanent address -

~ w " aréence.

Qualification:« Higiher
Sacondary candidatus wiiy.
higher qualification 3nd ax-.
perience as Store Kenper
will get nvo‘fmcnce

Store-Keeper : One.Pay Scal:
Rs 1200-30-1560-E8-40-2040.

¢

.
¢

V8 Cook * Two.Pay scale Rs.750- Expenenco In institvticnal
12-870-E8-14-940/-, mess, e
‘av Safai Karmachari.- .One. Pay * Vling wo)&m Rl
S "Scalo' Rs.750¢12-870-14.940 g

©2 Retired persons below 60 years age may also apply. Application with,

w0-data, 1n prescnbed proforma, latest photograph and copios of certfizate/tes- !

tmonials should be submitted to the Dy Jnspector General of Polica, CRPF,

Fhubaneswar 751911 {Onssa). :

¢ 3. OTHER TERMS AND CONDITIONS .

The appointment will be subject to the condilion that .:lr\d:dalac ard luund

ta scale the
gular employets will be eniitled for HRA, CCA at kocal rato

“jovt rates and Meacal allowancos @Rs.15-p. m. The sorvlcas are non-pen-

wable.

.

- 10, Partculars of oxtra curncular actvises 4 eny. !

" 12, Panticulats of present employment if any .

. hereby declare that alt statoments made in this

AR, at Cantrat “Aorleded,

T atos(eR)es ~

TOHSMUDCADC/STORE KEEPER/COOK/SAFAI KARMACHARY)

04, Prasent postal addross :

05. Nationality |

06, Dete of birth {in Christian Em)\
07, Educational qualifications

08. Technical qualifications :

09. Indic ute medium (E:nglish/Nlnd) for takung ty ping tast/written test in the case
af NCHKDC/ S ‘o-u keeper

v

n
EY Ary you married? I so, sumv%omywﬁuwmvmmﬁbm

13. List of enclosuros
c ) DECLARATION

are true
~and correct to the best of my knowledge and belief. In m_ovonl dm
infermation being tound false or 1 or ineligible being d d before or
" afterintarview, my cand»daluu wit nmdcancol!ed and sl my daims ko the post

Sognalum of the candidate |

EN 10/124

e
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o | GUWAHATI BENCH -
R Q"',
’ ,-;;' in the matter of - N o
‘Qvo }M@Q 243 C‘f 1996 ' J-
e shri Jhamtn Duseupta coe Arplicant._,
T - w5 -. ]
- Unice of Tndis & Ors ...Respand&nts.fl
AN -
~ N |
i iheAmgttet of s~ ) ;

='Nritﬁén ststement en behalf of

" the Respondent No. 2 and 3.

f I. S%ri Ma B@rtohain. Regional Director,

- Staff awlecgisn ﬁommissian, WER, Pukmlni hdqar.

¢

Gshahati
do hereby o@lemnly aif‘rm azd daclsfe ag fbllow@

~

:P -~
A

LY

;“Vi:;' . uTﬁat 1 am. in taéeipﬁuof,the notice in
cmnﬁ&ction with. the ‘shove nﬁtad caae aloﬁawith an arder
a&tad 18~12~96.‘I heve ¢one thraugh the cwnrents cf the

fupvlicati@n and thoroughly under¢t@wd she cmntents the:e@f
and hence as dir&ctvd by this Hon Ple Trab»nal I do

heraby fil& the written gratemwent on behalf of Resp&nd&ﬁt

No. 2,@nd_3 tein 8o authmrised. That the limltaLion

meiter in M. P. No. 218 / 96 is alse xepliad,in

Centdu..;."

BV A



the M.P. itself. 1 categorically assert and state that
save and except what is adnitted in this written Statemeat,

and also in the M.P.,rest may be treated as total denial
by both the Respondents.

2.

That with regard to the contents made in

paragraph 1 of the application, I beg to state that the

Staff -Selection Commission had been confered discretion

to take a view regarding the nexus principal. Ministry

of Personnel in its O.M. dated 7.10.1987 have stated in

paragraméasunder:

3.

"The Staff -Selection Coomission mekes

recruitmsnt to all Group 'C' non-technical

posts. With a view to reducing delay in
processing of application sutmitted by
departmental candidates with reference
to advertisements issued by SSC, it has
been decided that it will be entirely within
the descretion of the Staff Selection Commi-
seion to take a view whether the nexus
principle is satisfied or not in individual
cases. Wherever the duties of the posts
concerned are not clear,the Commission
may consult the organisation in which the
rosts in question are located.®

A copy of the said 0.M. is acnexed herewith
and marked as Annexure R-1.

That with regard to the contents made in

paragraph 2 to 4, I have nothing to coxment.

mntdCOQQ.
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[ ‘ - -4. ~ That with'regéxra to the centents made in
/ f— ' ' ‘  { ' paragraphs 5 and 6 of the appllcati@m. I keg tﬁ aﬂmzt
“‘gjf-naff’v mecmnmnﬂtMme. ' | -

? 5;-7_:1g Th@u wzﬁh regax@ 0o the contents made in

'paragraph 7 @f the applicmtisn. I beg to- atate that<the

paragrayh é(e) of the nmtiiacatien "A11° Grmup-c N@n»eechnicdl -

, empl@yeas with years centinu@us and regmlar sexvxca

S ! (in any Ceatxal Cevt. @ffiCe or. Upion Territ@ry) as on :

wall be eligible to be

lin' fh@ nexus

- 9893 fuifi)
'q considered as &epartmemtal empley@e for grant of age relaxa-

ti@n unﬁex the sub—para.“ As the applicant do mot fulfil

' S the nexus hence he is nat entltlad te age. relax&ticn beinq

R

- the departmental c&n&idates ag prascxibed in paragraph é(e)

of zhe-n@tiﬁicatlam. 4

Y

6o _'ﬁg , ?hat.with regard t@ the contenta made 1n

t @ardgraphs 8 and 9 of the applicati@a. 1 de hereby adm1t
/"

the cantents thereaﬁ.

7. That with z&gard t@ the contents mada in

pazagraph 10. I beg to state that these are adﬁitted. The oy

O apflicant vas given appzapriate reply vide letter dated
o 30-5-95 that his duty as AccountaRt in A@(A&E). Tripura,

&gartala éo not have nexus- wzth tbat of the post applied o

L for and hence he .cabnot be txeateﬁ as eligible f@r th& X%

| recruitment of xnsp#cter of CB/IT Exam'Qs. as per para é(e)

T

‘ of the ":00.0'930'0»9,0

S e n e e e
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of the notice of the aforesaid examination, As

éuch, his(applicant) candidature for Inspector of CE/IT
‘Exam'93 was cancelled and the candidate(applicant) was
informed that no further correspondence in the matter

would be entertained.

8.. That with regard to the contents made im
in paragraph. 11, I beg to state that these are admitted.
The applicant have éhallenged it though he does not fulfil
the nexus criteria for age relaxaton for departmental

candidate.

.9, | That with regard to ﬁhe contents made in

Paragraph 12 of the application, I beg to state that

para 4(#) of the WOtice pertaiming to Recruitment to the

Post of Inspectors of Central Excise,Income~tax etce,1993,

clearly states, inter-alia, that they(departmental candida-
_i tes) are working in posts which are in;the same line or

allied cadre and where a relationship could be established
that the service rendered in the department will be useful
for efficient discharge of duties of posts to which the .
receuitment is being made by this examination. This implies
very clearly that in order to examine the nexus principle,
the current duties being performed by the incumbent candidate

v are of immense value for scrutiny to establish a link

| | between. tne‘two posts. Hence, to facilitate scrutiny of

cases and to enable the Staff Selection Commission to de01de
the eligibility of candida ates, departmental candidates
applying under sub-para 4(e) of the Notice of Recrultment
of Inspectors of Central Excise, Income-tax etc.,1995,,
were directed to submit alongwith their applications, a
list of duties performed by them in the present post duly
certified by their offices. The fact that such candidates
0f 1993 Recruitment were not asked to submit their 1ist
of duties does not mean that the question of satisfaction
of nexus principle by the Departmental candidates of 1993
Recruitment was not required to be proved by such candi-
dates.. ‘ Contd,.. o
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10;':_”f:]_ . Thet w;gh xegard +h tﬁe c&mtentﬂ rade in

‘garagra@h 13 of the up 1iCatisn, I eg to *tate that the

aamgissaﬁn are ehligad te c&ll for d@tﬂiiﬁ/jﬂstifiﬁ&t&an
1ﬁ case &cdaaimn &0 dananés e varify the zeleti@nship

b@tW@an th@ pmst b@l& by the ¢andiﬁate and the past of

’;inapﬁct@r for which he esphres te secuze for the purpa&a of

acru%iﬁy'ﬁf uht cgnﬁsaatur&. Ag aadar tha Hufﬂel a*e i.e.

18-25 ﬁh& cand; da‘a bas b@cana‘@v&ra'@a aﬁﬁ thus intel li@iblﬂ

but 11ke1y 1@ be mxten&e& heaeﬁxt of age ralaxation wh;ch

is. in ev@ry‘xéae@a, an axceptz@aal case. 8¢, the fnifi&ﬁe nt.
“of aegue_ﬁ&twaaﬂ.tww p@st&_”.a...e whiﬁh gre in . the sam& -
Line of allied cedre and where a relationship could ke
a&tablish&d thst the 5exvice xanﬁ&xed in the Despartnent

will ke useful fﬁx éﬁficient discharqa af d&ﬁias of the

gasts of Imsymmtur sosees *{Para 4(@) of the afaxesaid sotice)

‘ asaugv vital impartanca h&fere aﬁﬁering the ‘£inal nm%inati@n

for %ha @eat,

Besi ﬁes, tba ayplicaﬁt‘s contemzien rhai Re

. ¥he C&mmiasi@n have RO riwht te call f@r the duties b&img

| p@rf&me& by *h@ mp,armmml a@nﬁid&ie in the ell&{md a* G-

ence of quiéiliﬁea is pot at &11 enaﬁls. I? is st&t&ﬁ that

' Lhe c@mmisﬁisﬁ have bean @iv@n th@ diectﬁti@m e ea@zaise,-

Lhr@uvh scrutiﬁy mf 1ha ayglicapi@n &5 tba ccmmissian '\’

_pessess cl&&z-autﬁ@rity 1o examine as o whathez kenefit

claim@ﬁ is mﬁxﬁﬁll """ @V&*l& 19Vﬁﬁ'hdm uﬁﬁer the given

fcixcum tences. On th@ other hasd th@ applicant’ 5 centention
thet the list @ﬁ_dﬁti&svfuxnish@d.b} him_is £ipal and cone

é&ﬁsﬁ?&fis qﬁitﬁ'afkifraxy'@nd-amt tenabie’éﬁde the quiding .

pzinfiglas of @smablishwen¢ af nﬂxuq.

As regerd the qnasfien ei guideliﬁes it may

 be at&t&a thaﬁ th& F@m‘ble Central Aawinistra‘ive T:ihunal.

Pziﬂcigal Bench , E@u Deihi in an Leﬁently cancludc& ‘case
Roa Q.a 456 of 1995 has reﬁ&gﬂi&ed the G@mmisaion 8

o~

@ecisaaﬁ sbout determining the nexus in the individual ceses.

Coptdessa
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As recsrds the applicant's contentien that omnce allewed

64

to appecr at tre exanina' on the Cormisgien have no right
te umderteke ¢ny scrutimy hes not becr accepted by the
Hom'ble I'r'bumal, Principel Bench, Ne~ Delhi vide the akove
cited 0.A.No.456 of 1995, As regsrds the applicant's con-
tention thet inexperienc:d departmental cendidctes are
entitled to adnissi@n to reqruitment tests if they are
within prescribed age limit carry no meaning, B#cause, these
are treated overa g¢ged by nerral cendidetes only who are
already overaced by mermel standard but to eward them specisl
chaige to appéar ‘he tests as Govt. have provided scepe for
@ye relaxatien subject te fulfilment of nexus principgle.
Lest but not least, pare 12 of fhe notice
une uivocolly sti tes that mere pessiny in the examipatian
does net suteratically enti: led cone te employment. The para
19reads =- ”Succesh in he Bxemine ion confers me right te
appointrert unless Govt. are sat sfied after such en uiry
&8 may Le ccns:dered‘necessa;y that the cand date is suitable
in all respects for appoin cme te the pests.” The groumd
stated im parsgraph A tc H has alsc been rore or less .
simrilerly advenced refore the Medras Lench »f this Tribuna{
and heve been quashed in OA No. 1075, 1176, 1099,1120 & 1124
of 1995 ard has cbserved as umder. |
*After hearirc both sides, we note that the Staff Selectien
Cormicsicr hed beem vested with the zutherity to take a}vdew
en -he nexus principle. This bas been done by the Charramm
vide his note deted 23.5.1995. We have cone through the mote
and we find that he has dealt wi-h the issie in an Qxhaust1Ve
waye. These guidelines restricted consideratiomn only te these
who a'e working withim the Incore Tax, Customs and Cemtrel

Excigseseess
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- Excige 5epartm@nt and were communicated on 24.5.95 te

éatiﬁus é@gi@nai;uireéters. Nisﬁém of the legislétiée

é@iicé iz rot open teo ﬁudicial review unless it is ests=- \

blis%ed that lt tranches upmn any of the fvndamental rights

(&, L Kalrd Vs HE PRGJEL¢ Ar D &aUIEWlij'CGRPCRAEIGR oF

INQJA LID, . - AIL‘1@84 $¢‘1364).\In the case Lefcre us WS_'

hav@ 5;t_bﬁen shown eny'viclati@n ef ﬁhé'ﬁundemental riéhts".
| A copy of the auiaelinas is snnexed hafewlth

,ar& marked as Annexur@ R~2

"Apart from this, we are awsre that @v&ﬁ‘successfui-canﬂio '

~datas do n@t acquiwe &n irde£6651nle right te be anp@inted

The Cmnotirutiom Bench of the Supreme Ceurt in SHANK&RAN

;D&g“ Vs LhIONOF IHNDIA (1991 gGC(L&m)SOO) has observ:&

as unﬁar -

ait'is net cerrect o say that if a number
_' 0£ vacancies are notified for appeintment and
. adequaie number ef cana;dates are found fig
tha succ&sstul cand‘ﬂatos ‘acguired in indef-
cae;ble right to be appointed which cennet Lexﬂ-
ler*tima ely denied, Oridinarlly the m@tlficanxl
tien merely amounts to en invita ion te |
Téualified cendidetes to appiy far recruitmﬁﬁt
@nd on their 3@1e¢t$®n'th¢y do net acquire
any risht to the pest. Unless {hé relevant
recruitment rules 3@ indigete, thc stat@
iu uﬁd@{ ne legsl duty o £ill up all af
anv of the Vegoncies.. Puwever, it d&os n@t>‘ ’
" mean thct the state has the licences of

: actlng et”;n sn grbitrary wsnner."

‘t@ﬁtdo;o . V




8
“Evelving the guidlines cannot b@ held

1o be arhitrgry

"Ip the above circumstences,the OAs are

fdiswiSsed.'Ne c&sts".

1ia ‘ ._' ”hat with regerd t@ the cuntents made in

pﬁragxapb 1@, 1 beq < sLa*e thﬁt as contended. by ‘the
ap§li¢ant in para 8 that vide letter éated 20.9.,1994 he was

givenlélear iﬁStxuctiﬁﬁ,infr&@ard ta,a%tending'p&rsaneiity

:tﬁst/lﬁtﬁrvi?ﬁ at: Cuwahatz. In the gaid letter he was e

inmtzuct&d to trmV$1 at his own cest and n@ travelling

or G.hex exp@nsea is admis qihle te him. Hence there is ne

question of ei her any‘ccmpansa%i@n;relief'mr any costs.

éa"héjcamdidate;haﬁ na'gxaund to agite e.

12, S That \ R th rmcﬁr& t- th@ c@ntpmts made in

paraaraah 14.3 of the sp" dieat ion, I beg to state that I

have ﬁu;haﬂ@ t@ ¢@mm¢mﬁa

'13; , : "i 1h&t with regard tﬁ th@ contents m&d@ in

az&gxaph 15 2o 15 3 and 15.4, 1 beg tu state that thcse
are pray@rs befere this B@n’bl@ ribunal and are liable te

be éiﬁmiSS&d as wasg umae by‘the ﬁadrss“ﬁench of this

Hon'ble Trikusal in DA No. 1075, 1076, 1099, 1220 and

L124 af 1 :5. C&py @f the juagcments gre annexed.

14, . That wi h rﬁCmId t@ th@ cmnt@nts rade in

garagraphs 16 and 17 of the ayplic&*i@n, 1 Leg Lo state

thak I have n thing tc~e$mment bein:, matters of recordse.

‘ c@ﬂ&do-.cooo
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15. - d;' That the present applicetion is barred by
law of limitatlmn énd there being no amy suificient cause
te condone the del&y. the aprlicatian is liamle to be -

. diamisseﬂréﬁmmarily.

N4

16, , ]3]5 ”hat the present applicatien is ill-canceivad »

of . law an& mis«cmac&ived of facto.! :

“17, ©  That the present application is without amy

merit ﬁnd;hénce liakle to be dismissed,

i8, ) ,That;ﬁha ju&icial proneuncement of ~the

' country also speak agaimét the applicent's case.
19. ' "' That the R@speudents crave leave of filing
adéiti@nal written stat@ment if thig H@n'ble Tribunal se

' directs-.v i

20. . ‘That this written statement is filed b@nafié&‘

' 3 and in tba'intarest,ef jﬁstica.'

. VARIFICATION«c+easas
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t VERIFICATIONS

o i; Shri Maﬁ@rgéhain; Regisﬁéllbirectir.
~ Staff séieétiéﬁ Commission, Nﬁﬁ; Rukm;gi ﬂagaz.,uuwahati
dﬁ hereby solemnly affirm and declere that the contents
made ;nfpaxégraph‘;-@f tﬁis written Etéﬁemant are true
te my knewledge and those made frém‘parﬁaraph 2 to 14
,  are a@rivaﬁ from recmrds which I kelieV$ t@ be true and’

rest are hunble aubmisaions bef@re this Hen bl@ “rikunal.

_ S L . N
AND I sign this Verificatien en this \WWday
. i Ylkwuﬁﬁﬁ ' .1§97 at (uwahati.
; &)

)
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No, 15034/3/87-Eastt(D)
Government of Indie
Ministry of Personnel, P.G. & Pensions
(Depaxtment of Personnel & Training)

New Delhi’ Th° 7.1&9870

OFFICE MEMORANDUM

Subject § - Relaxation of upper ege ltmit for deparmental
candidates for appointment to Group 'C' and 'D' posts.

The undersinged is directed to say that 2s per this
Deptt,'s OM No, 4/4/74-Estt(D), dated 20th July, 1976, read with
the OM No, 35014/4/79-Estt(D), dated 24th IMly October, 1985, age
relexation upto 35 yesrs is availsble for the departmental candid-~
ates in direct recruitment to Group 'C' and 'D' posts/ services,
The age relsxetion is admissible to all those depsrimental Candi-
dates who have rendered at least 3 years'continuous service and
who who are working in posts which are in the same line or allied
cadres and where 2 reiationship could be estcblished thet the ser-
vice alreadx rendered in a2 particular post will be useful for the
officient discharge of the duties of the posts recruitment to which
has been advertised. The question of determimdnibe seme line or
allied cadres has been left to be decided by the administrstive
Ministries/Departments in such cas's,

2, The Staff Selecticn Cbmaissgon makes recruitment to

a1l Group 'C' non-technical posts, With a view to reducing delays

in processing of applications submitted by departmental candidates
with réferance to advertisements issued by SSC, 1t has been decided
that it will be entirely within the discretion of the Stoff Selection
Commission to take a view whether the nexus principle 1s satisfied
or not in individuasl cases.xthe Commission may consult the orxgani-
sations in which the posts in question are located,

3, All the Ministries/Departments are requested to bring
this decision to the notice of all the attached/Subordinate Offices
under thier eadministrative control for théét guidance,

s Sd/-

(K.S.R, KRISHNA RAQ )
DEPUTY SECRETARY TO THE GUVT. CF INDIA
Tele. No,301 31 80.

To,
All the Ministries erd Departments of the Govt. Of Indis,

% 000-02/"
g N c)
, ¢ ™_ sy
x ?w’p\:a,e\l_e/m. Yo Aakien, Bk the ?0S‘f Com termedd e
-0 |
S o8k
2552
4 €0 b
I
"E g::j o
- e
S 50

;&
;
.
N
-



)L - \/ﬂ\

-3l

- Copy toi=

Computer and Auwditor Generzl of India,

Secretary, Unicn Public Service Commission,

All Attached/Subordinete Of ‘ices under the Department of
Personnels Training,

Rajya Sabha Sectt,

Lok Sebha Sectt,

Ministry of Law, Justlice, ant Compeny Affairs{Legislative
Depaxtment), New Delhi,

AllUnion Territory Administrations, _

All Sectlons 4n the %inistry of Personrel, Fublic Grievances
and Pansions.

54/

. ( KiS.R. KRISHNA RO )
DEPUTY SECRETARY TC THE GOV, OF INDIA

: Tele,No, 301 31 80
.

N JH OB & RN A¥e
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tew De lhﬁ./ Caloutts
Madras/Allahab«ad

Deputy Director,
Eaipumlaangalerv.

gf\? ~9\ | Res1/31/94-56P

t:;,} - <N
Govermment ¢f India"dé;
Staff Selection Commissien
Department ef Persennel &
Yraining.

- Ministry of Persomnel,
Public Crievance & Pemsions.
Kendriya Karyalayas ﬁatisax;'
Leds Reed, New Delhi«110003,

The Regienal Directer, |
Staff Selectisn Commission ' ,

Bomba v/
nWQhati end

ﬁubjept t kacfuitmemt.ta the pests ef Xmsgiftﬁrsngf Central

36, Incoms
nexusg ocriteris

8ir,
' With xefer&nce

fax,” etc. - Guidelines regarding
for identifying dep-artmental

'candidatas &ligibl# for age reiaﬂatimn.

iobooonm»oocn

o the subject cited & beve, I em

directed to forward herewith a copy ¢f Chairmon's note deted
23.5.95 centalning detailed gugé@linaﬁ regarding nexus criterie
for sge relaxation to departmental candidetes of the Recruitment
under reference. All pepding cases and csses thet mey crop

up in futuwre examiv@tisna may kindly be &@Qiﬁe& seeardinglye.

2e - 1f in @ pe~rticular case the Regienal Eirwctmx/my.

Directer is of the view that the posts in which a departmental
candidate is working 4is akin, or ellied to the pest in any
®f the Revenue d@partmamtaxﬁnfercemant,a&reatmratﬁ, the case
may be referred to the Chedrman for e decisiorn with detailed
justificatien shewing the nexus end thet the experience in
the present pogt weuld be useful for clscharginyy the
respensibility ie the pest, fer which the departmeﬂtal
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candidete has aanlieﬁ. "

Yours feithfully,

. ( ﬁn ﬂc ’ R’ﬁy )
 UNDER SECRETARY (P&P).
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- I have carefully considered the issue involved, namely laying

‘down the principles, for identifying the departmental candidates, o

&lvho have rendered not less than three years continuous and regular, A
service, "working in posts which are in the same line or allied
cadres® and where a relaticnship could be established that the
services rendered in the department would be useful for the efficlent
dischargeof duties of the posts, for which recruitment is being
made by the recruitment examination titled "Inspectors of Central
Excise and Income-Tax etc. Examination®.,

2, I have perused the objects (as disclosed in the preamble)
of the Income-tax Act 1962, as amerdded, the Customs &Act, 1962, as
amended and the Central Excises and Salt Act, 1944 as amended and
the Foreign Exchange Regulation Act, 1973 as amended, as these
enactments are enforced by the Income=Tax, Customs and Central
Excise Departments and Directorate of Enforcement (FERAJ,
respectively.

3. A plain reading of the words used in the notice would show
that two basic conditions have to be met:

(A) The applicant seeking age xakakie relaxation must have put
in 3 years continuous and regular Government service;

(B) The applicant must be working in a post which is in the
same line or in an allied cadre and a relationship has to be
established showing nexus between the post in which the
applicant is working and the post for which he has applied.

4, Broadly, the posts for which this recruitment examination
is being held could be divided into two categories, namely posts
carrying pay scale of s, IA 1640-Rs 2900 and posts carrIing a
pay scale of Rs,l400=Rs 2300, Again, these posts could also be
divided into three categories with reference to the nature of
duties entrusted to each of the Departments for which recruitment
is made, namely,

(a) Revenue Departments of the Central Government entrusted .
with levy and collection of direct and indirect taxes;

(b) A department of the Central Government engaged in enforcing
certain provisions of the Foreign Exchange Regulation Act
and discharging the powers vdsted under the Act relating
to search, seizure, investigation, prosecution etc. and

(c) Subordinate services of the Delhi Administration, which
may involve levy of taxes which the States are empowered
to do under the Constitution of India and other functions
discharged by the State Government under different
Legislative enactments.
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Se ‘<enerally speaking, 'those posts could be considered
as being in line with the posts in the departments of the
Central Government levying taxes, if such posts are meant for
discharge of functions relating to levy and c¢ollection of
taxes, which are identical, or similar to the taxes levied and
collected by the departments of the Central Government,

6, If would appear there are no departments in. the Central
Government which levy and collect taxes other than Income-Tax,
Customs and Central Excise Departments, As such, no posts in
any departments or the Central Government other than the above
mentioned Revenue Departments could be considered, as being in
line, or being allied to the posts in these Revenue Departments,

— /5= el
| ?\fé

T Again, the second condition to be met is the nexus
between the posts. Income-tax Department deals with the levy
and collection of tax on income, whether of individuals, or
body of 4individuals, or corporate entities, besides tax

on gifts, sale proceeds in the nature of capital gains etc.
These levies are broadly described as direct taxes, inasmuch
as the burden of the tax could not be shifted to another,

by the assessee,

8. Levies under the Customs Act, 1962 as amended and the
Central Excise and Salt Act, 1944, as amended are on goods
imported/exported, or manufactured in India and are in the
nature of indirect taxes, inasmuch as the tax burden could be
shifted by the assessee to another, with whom he is establishing
commercial relationship, with reference to the goods on which
tax has been levied. ( with certain exceptions like personal
consumption, free distribution of samples etc, )

Se As between the posts in the Central £xcise and Customs
Departments, there is undoubtedly a nexus, besides the posts
ing akin or allied in nature, inasmuch as these duties are
evied on goods and the tariff classification under both the
enactments are aligned to each others Besides, Customs levies
( a portion ) are given credit by the Central Excise Department,
when imported goods, which have been subjected to such levies,
are usesr in the manufacture of exciseable goods., Again,
exciseable goods which are exported, are allowed to be cleared
by the Customs Department on the basis of a certification by
the officials of the Central Excise Department, A refund of
excise duty is given by the Excise Department, on goods which
are exported on the basis of certification by the Customs
Department, Moreover, the powers under the Customs Act are
excercised in interior parts of the country by the officials
of the Central Excise Department., The officers of the Central
Excise Department are sent on deputation to various internatio=-
nal customs airports; officers of t he customs department
on promotion to Group *A' are also posted
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™-in the Central kxcise Department and vice versa. As such, it

could be held that there is a nexus between the posts inmboth
the departments,

10, With reference to the posts in the Incomeetax Department
though the nature of the levy is different, nevertheless,

there is close coordinstion between the Customs and Central °
Excise Departments on the one hand and the Incomestax Department
on the other, as income generated by an assessee of the Central

- Excise and Customs Departments in the course of business, is

subjected to appropriate tax by the Income-tax Department.
Officials of the I.T. department refer to the documentation

. maintained by assessees of the Customs and Central Excise

Departrent, while assessing liability for Income=tax. Agalin,
when there is a case of evasion of excise or customs duty,

the officers of these departments refer to the returns submitted
by the assessee to the Income=tax department, to verify whether

" disclosure of the exciseable goods manufactured or the goods

imported, tally with the turn over disclosed, to the Income=tax
department, In this view of the matter, if could be held that

'the posts in the Incomeetax dopartment and Customs and Central

Excise departments are allied to each other and there is a
nexus betwoen these posts and that .a candidate who had worked
in Incomeetax department could use his experience, while

functioning in the Customs department or the Central Excise
department and vice versas -

1le However, posts under the Directorate of Enforcement
(FERA) are of a different nature, carrying different responsibi
lities, Enforeement Directorate is a regulatory and enforcemenm

" ‘body, created to ensure strict compliance of certaln provision:

of the FERA and to initiate appropriate
departmental/prosecution action, for contravention of tertain
provisions of the FERA, These functions are more in the nature
of police fuhctions, requiring search, seizure and investi=
gation in the form of recording statements and summoning

' witnesses to produce documents in their custody etc, These

a

' Departments would not possess experience, which would be

Y
candidates working in the Revenue Department woul \not be
‘eligible for age concession, for posts in the Enf \g_rx‘xent
Pirectorates R
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functions have no relationship to the functions in the
Revenue Departments, which are tuned to the task of levy and
collection of duties either on income, Or on.goods. As such,
it has to be held that the applicants who are:svogking in the
Directorate of Enforcement do not possess experience, which
could be of use to them, while functioning in the Revenue
Departments. Similarly, applicants working in thg Revenue

useful for the Enforcement Directorate. As siych,|it has
to be held that the candidates working in the _E.Efo cement ||

Directorate would not enjoy the benefit of age re ’gx tion
for the posts in the Revenue Department and similar
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12, In respect of Delhi Administration Subordinate
Service, it is obvious that the notice of the examination
which speaks of relaxation of upper age limit to departmental
candidates, refers only to the candidates, who are already
working in Central Government departments and not in the
departments of any State Government. 6onsequently, the
candidates working in the Central Government departmentys
could not claim age relaxation in respect of posts under
the Delhi Administration and conversely, candidates working
in the Delhi Administration are not el giblo to claim age
conoession, while applying for posts either in the Revenue
Departments or in the Directorate of Enforcement.

13. Summing up, age relaxation in respect of departmental
candidates who have rendered 3 years continuous and regular
service, has to be scrutinised and determined on the following
prineiples:

(a) Candidates fulfilling the condition relating to
“continuous and regular service, working in incomee
Customs and Central Excise departments may be _
considered as eligitle for age relaxation in péspect
of posts in any or these Departments, but not in

respect of posts in the Directorate of Enforoement
or in the Delhi Administration.

(n) Candidates working in the Directorate of Enforcement
at lower levels who fulfil the condition of .
continuous service, are eligible only for posts of
Asstt. Enforcement Officer and not for the posts
in the Revenue departments, or in the Delhi
Administration,

(¢) Candidates working in the Delhi Administraticn are
not eligible for age relaxation in respect of posts
in the Revenue Departments of the Central Government

r in the Directerate of Enforcement, which is a

partment of the Central Government, However,
candidates working in the Uelhi Administration could
be considered for age relaxation for the posts in
Grade II of the Delhi Administration Subordinate
Service,

Pending cases may be decided in the light of
these principles.

These principles in the nature of guldelines may Le
communicated to all Regional Director/Deputy Directors to
decide all pending cases and cases that may crop up in future
examinations, .

A copy of the guidelines may also be sent to RD NR
for being shown to the Principal Bench, CAT through Government

Counsel, in case the Hon'ble Bench desire to peruse the
guidellines, ;
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.- Regional Directors may also be intimasted that

4f . in a particular case they are of the view that the
posts /in which a departmental candidate is working is akin,

- or allied to the post in any of the Revenue departments/

. Enforcement Directorate, they may refer the case to the .
Chairman for a decision with ‘detailed justification showing ..
the nexus and that the experience in the present post would .
 be useful for discharging the responsibility in the post . .
~ for which the departmental candidate has applied.. . o
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} 1 ' MALILAS BoNCH
i e .

EHESENT

Feiday the :th day of Suptemoer 196

Tde HON'BLE MR, P.T. THIRUVENGADANM, ADMINISTRATIVE ¥ibeR

c AND

JHE HON'*BLE MR, P, SURIYAPRAKAS AM, JUDIC IAL MEMBER

AND 1124 OF 1995

Te He Hﬂnavaluw

20 R. Dh&n&ra.‘)

!
? de Po ) Kumar
)
1 == 4, A. Kaliouthy
) § Jde 1.9, Rumash
'] Va.
1 1. Union of Indta rep. by
. Deputy Director,
Department of Yersonnel and
"' Tx‘&mlng,
A ‘ Staff Selecti:n Comnission,
‘ Suuthern Reglon .
) ‘“k :VK Sauwpath Buxiding. IInd Flior,
5 Lullege houd, Madrus-6)d Q0o

agin)
.H”f'i( 38
)

g ORIGINAL APPLICATION 05,1075, 1076, 1099, 1120
! )
1
|

-

Applicant in
0.4.1075/95

Applicant in
0.A.1076/9y
Applicant {n
0.4,1099/9%

Applicant in
0.4,1120/95

Applicant in
0.4,1124/95%

Respondent No,1

in OAs 1075, 1076,
1099, 1120/99
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(M. Borgohaim)
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2+ "Union of India pep, by v
the Heytonal Director, .
Staff Selection

Commission
Southerq Region, - =
“ﬂdras ™ ) ' -

. «e Respondent 1n
' o ' 0401124495
3s  The Director, ' ’
Pos . 3
; 1'231‘%:333%?3&. ** fespendent No,2
No.4, C-In-C. Road, q{"g?g'ﬁ,;gg?:,%
ST ' Madras«600 105, oo ’
"&. The Accountant General
it)=-
(ﬁgdﬁrgagg'“oad, o+ Respondent No.2
. Madra&-boo 006. m 0¢A01120/9:
P T .
Mr, R.‘Malaichamy »o Chunsel for
the applicunts
in 0,4.1075,107¢
1099, 1120/95
M.S. Ramesh - .o P&rty~in~paraon‘
{in 04,1126 /95
)
Mr. M, Veluswanmy e+s Counsel for
‘ ' -the respondents
41 all the 0as
ORDER

(Fronounced by The Hon

'ble Mr. P.T,
Aam;niatrative‘nemb

Thiruvaugadam,
er)

These OAs have been combined since the

dasuasraised are similar

and the reliefs claiwmud g:a
similar,
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'wE&c.Q@mpytitng £xamination
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for recruitment
Yo the cute

g0ories of posts Bentioned would be held

- on 27411.1544, Age lialt Prescribed was 18 to 25

with the concesaion a8 speci-

Liled for 8pecial Groups/Reserved categories. Tne

8pplicaatsf ave applid ta the above postg anx.nad

sougnt relaxation of Upper age limit prgvidéd under

-Paragraph 4(g) of tne advertisement, which reads ags

kg'l.' —f€llows;

g

gsig”gn , T *€e) Upper age limit i1s relaxable upto

”‘*ﬁ‘, . the age of 40 Years (45 years fLor
SBheduled Caste/Schedul ed Tribve
cand{dates)to the depart-ental can-
didates who have rendered not less
than 3 years continuous and regulap
service as on 01,08,1994 provided

(M. Borgohain)

Regional Direcior
3taff Seicction Commission {NER
GUWAHATI
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Regional Director
#raft Setcciion Commission (NEW,
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the Accountant General. The applicants were

] * B2

allowed to appeér in the written examination but .J_\
,the; were den&éd entry %nto'the ne#t stage of
interview.  All the applicants have been served
similarly worded Nemoranda dated 31,8.1995/6,9.5995.

One such Memorandum reads as under:

" MEMORANDUM
Subi Recruitment to the post of Inspec- ‘
tors of Central Lkxcise, Income Tax

- ebc., 19Y94= Cancellation of candi-
dates = Reg.

With reference to his/her candiduture
for tne above recruitment Shri/Smt./Kua.
Manavalagan Roll No.6716562 is hereby informed
that be/she was initially adaitted and
delcared qualified in the Written Part of the

above examination pending detarmination of - ¢
— bis/her eligibility regarding grant of age
— relaxation as a departmental candidate..

However on detailed scrutiny of his/he} app=
lication for the above said rzcruitment it *
s found that he/fshe is ineligible for-grant
of age relaxation as he/she does not satisfy
the nexus criteria as required under para
4(e) of the Co.-mission's Notice to the;said
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On receipt -of the above communication, the

applisants approached this Tribunal and as per

Vi

recruitment, Hence h;a/h‘r candidature
to the above mentioned recruitment 1s
heraeby cancelled forthwith, No further
correspondence will be entertai%zii in
this regard,® |

interim direction, the respondents were directed

*

4o allow the applicants for interview by issuing

'

-4

Call Letteras but the results of th@ interview
were to be ke?tlinfa séaled cpyer and were to
ubide by wes further orders of the Tribuﬁal‘
4. Mr. R. Malgiéhamy appeared for

applicants in 0,A4,1075, 1076, 1099 and 1120 of

as party in pcxaonwaAOQarsued his case.

. A

9 The leamed counsel for the a,plicants

-
-

in the four OAs mentioned above advanced the

following argumentss
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n of
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Consideration of the departmentg]
Candidates to the vacancies under the
8amq Ministry/Departuent seems to be
Wi-necessary, 4cco:ﬂ1ngly. it has been
'decided'that the wordg "and the age
Felaxation will be availablae for the
Posts under the control of the Same
Ministry/nepartment“ appearing in the
last sentence of para 2 of this Depart. ..
Bent's OM dated 20th July, 1976 sha1y
be omitted, '

S All chgg conditions for eligl-
bility to avail of the age concession
8tipulated in the above mentioned OM will
continue to be applicable, he' speciryc
Provisiong relating to age relaxation
already existing in the Recruitment rules
for different Services will continue to
ba QPerative, '

4. Ministries/Departments are
Pequested to bring the above decision to
the notice of 413 the'&ttached/Subordinata
Offices undep their contro} for theip
guidance,® ‘ '

6. It is admitted that age relaxation

Upto 35 years since been further relaxed to 4n Years,

7. It 13 argued that Paragraph 4(e) of

9173 'Bérgohm‘n)

Regiongl Diregtor
Saff Sswection Commlssion (N .
GUOWAHAT
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dated 24.10.1985. K

ence tho 1mpugned lettera of

 31,8.1995/6.9.1995 08 the ground or lack of Aexud
- ) el e .
ure to be quashed. . PR |

instances  where employees simi~

R

lar to the applicants ecrulte .

nad been sgbjectgdftO'r

' an“
pectors nave been aelected.

ment procuss for ins

(c) Trne respondenty have relied“oﬁ”bertain guide-

lines issued by the Chairman, Staff Selectidn Commi=

o ssion 1O various fegional Directorss sonveyed vide
; s letter dated 24.5.1992 (copy of which is &t

A page 29 in O. A.1075/95) These guidelinesd bring

é
1
e
;é , — out that only.tnose working in Income Tax, Customs
ﬁff,f ~= and Central Exclse Department may pe considered as
- gf‘ ; . . . .
eligible for age relaxation in respect of posts in
any of these Departments. It has been held that
.3 éﬂ(d ' l - i .
B | |
~ e employces of other Departments will not be fulfilling
& .., : - _ _ . :
D the nexus criteriae It is contested that these
\
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(M Borgohain)

Regianal Director
wnff $2wection Commission (NER

GUWAHATI.

to the Notification issued in the yeal 1994,
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guidelines cannot be applied retrospactively

8. Toe applicant in 0.A.1124 of 1953

who appesred in person more oOr less advanced

 the same grounds.

The Jearned caunsélafér the respone

N

9.

dents argued that the Staff Selection Commission

had been conferred discretion to take a view

regarding the nexus principle.‘ Ministry of Per-

sonnel in its O.M. dated 7.30,1987 have stated

e

in puragraph 2 as underi

*The Staf£,5eleCt§on Commission
‘maés recruitment to all Group ‘C*
non-technical posts. With a view
to reducing delays in processing

of applications submitted by depart=_ .

mental candidates with reference
to advertisements issued by SSC,

{t bus been decided that it will be

entriely within-the discretion of
the Staff Selection Commission to
take a view whether the nexus prin-
ciple is satisfied or not in

g
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individual cases, Whemever the: . - B
duties of the posts concerned are ' ‘

not clear, the Commission may
consult the organisation in which
the posts in question are located.®

e -

10, ' Further the Chairman of the Staff o

Selection Commission had dealt with the matter

-y AR
; _exnaustively io his note dated 23.5.1995 and | Y
k] a ' , : . .'.3"".- .
‘ o ol
the guldelines evolved by him have been communi- S9N
' . '4‘:“!: 4.
. FA
cuted in Staff Jelection Commission letter dated S A
’ . ! . t‘ “a :"
it I ~ » 3R
i I' _ . 24,5,1995 addressed to various Heglonul Directors. , %f'*?
L 3’::‘ ) . . 1‘: ’:.‘
i o | T
W 1. A3 regards precedents, relating to ;-
s e : : - ’ L
b [‘% 4 ‘ ) ) .‘ .
pge earlier examination, these could have occurred R
_ prior to the adoptien of the new guidelines, : ffg;
12, On the aspects of the guidelines e
4 0
being udopted retrospectively, it was argued that ' R ;
. ! 4
were S
the impugned letters of rejection wikge issued only 3 4
on 31.8.1999/6.9.1995. Inst.uctions of Chairman, l?‘f
[ ’ . \
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staff Selection Commission eonveyed on 24.5,1995
, A L

and at this stage it was qirected that all pending

,

Cases and cases that may crop up in future exunsiae
ided a8 per the guidelines. A8

tions are to be dec
emselves, the app'icants

brought out in the letters th
qualified in

were initially admitted'gnd declarad
the written part of the examination.pendigg deter-

ainstion of the eligibility regarding grant of age

relaxation as departmental candidates. Thus, the
' Jhin .

muttgr'uua pending furtbeb consideration, the revised

guldelines were received in May 1995.

After hearing both sides, we note

13,
on Commission had been vested

that the Staff Selectd
on the nexus principlés -

with the authority to take a vievw
n vide h;s note dated

This has been done by the Chdirma
23.5.1995., Me have-éone though the note and we
, .

find that he has dealt with the 1ssue in an exhaustive

\
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way. Lhes® guldelines restricted conaidgratiog e b
only ﬁoltnu»e who are working witbin the Income
?@&,-Gugtomu and Central LAclse Depurtments and 1 '
were communxcuted on 2ly 541592 to various Reglonak |
, :
» Directors. Wisdom of tne legislatiug policy is 3 §
a1 ' il e e T o
Eh not open 0 judicial review unless 1% is estaplished
;'ih . ' toe e ————— _— ",”/’ . : .‘-o-
%}fﬁ@ff“a- that 4T crenchea upon 8oy of the fundamental.rignts
a (a.L. KALRA Voo THE (AOJECT AND EQUIPMENT CORFORATION :
¥ ‘ , .
3
o OF INDIA LTD. = AIR 1984 SC 136k), In the case ‘
S ~ :
, pefore us W€ nave not peen shown any violation of i
1 ! the Iundamental rightse * ‘
e e ‘A5 regards precedents 6f nolecting '
sipilar cupdiduetus in the past, ¥8 pote froa the
LE reply pf tbe respond ents Lhal 1t 15 possible that
5 . : ‘
i , . A ,
) . ¢pls could have nappened.prior to the issue of the
.  guidelines in May 1995, We also note grom the orders .
“ f \ passed from the Princiyul gench of tpia Pribunal
” ,
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ekamination i

contents £ the noticasof
- been, ,

previous years may'haVeLpunna aifferente For
on for 1992,

example 3n the notice ol examinatl

s of Assistgnt‘and Grade *C!

the categorie
iCley included a3

Stenographers were specif
per age relaxat&on}_-ln_t;

persons eligible for uppe
thuse circumstancesd the 5round regarding pre~

be gustained.

'CQGents cannot
15. On the aspect gr guidelineg ;I
Kay 1992 peing applied 1O Notification ia;ued
the respondents m ve convine

in the yeal 1994,

d the packground. Apart from thia,

cingly explaine
sful candidates

are awverd
‘ wefhe&ékomstVGd that even suoces

~

ot acquire 8

&

do . n Lndefeasible.right to be
appointed. The Constitution pench of the
!

. Court Ln.SHANKARSAN DASH Vs. UNION OF INDIA

|

e

29 &

[l _ .
\ (1991 SCC (L&S) 800) has obseryed as unders

Supreme”

o o it
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W the post, Unle
feCrul tuent rules go indscate, the State

Rusber of vacancles gpe notified fop
4Ppointyent and’adequate Auaber of
cnndldétea'aru found rit, the succge
aszui'éaddxauneb’:cquire
right to be 4ppointed wny
be legitingtuly dented, Ordinarily

an ;nde:eaéihl@
¢h cannot

do not acquire aﬁy right
38 the relevant

or ény'or the Vacancieg, However;‘it
does not Rean that the State has the

16, ¥hile the ubovg i3 the Position even

¥1th regurd T8 the succe

TeCRSiderey, Evolv;ng the ‘guide
. ' M\\ e

[

to be arbltrary.
- \""“—'\u.\\“

17, In the aboye
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8sful candidatea.
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" New Delhi, this the 12th day of Januar
HON'BLE MRS LAKSHMI SWAMINATHAN

.

2,

1.

2,

¥
L3

| Ministry of Howe Affars, North Block, New Delbis

S @\’V\ CENTRAL ADMINISTRATIVE TRIBUNAL - | Q «
a5 PRINGIPAL BENCH o |
Vomess e NEW DELHI - o ﬁﬁ’_

anuary, 1996,
N'BLE MRS LA \THAN, MESBERY)
HON'BLE MR R.KJAHOGIA, MERBER(A) -

sndil Kumar (144/Vig) son of Shri Tika Ram Sharma,

. RO Vill, & P,C. Nangla Ugrasain, ﬁistt.aumndsh‘hmawf’?),
~ presently working as Constable in Delhi Policed

Jitendra Singh(982/5W) son of Shri Bir Pal singh,
‘R/G Vill, Nathugarhi, P.O.Gulavti Disti. ‘Bulapdshahar(UP),
presently working as Constable in Delhi Police, o

Case Applicants.

(  4hrough Mr, Shyam Babu, Advocate )o

A : e
B ' . . : I L N

Staff Gelectiun Commissicn through its Secretary, - "\
OGO Complex, Lodhi Road, New Delni. | | :

Union of I’;nﬁﬁaﬁhmugh the Secretary,

o

( through #r. E.X.Joseph, Advocate ).

smb. bekshmi Sweminathan, Member(J) | o L
This applicatictd has

‘been filed by two, applicants’ under Section

- 10 of the Administrative Tribunals Act. ‘1985, They are aggrieved

by the verbal erder passed by the Staif Selection "Commission(55C)

Respondent No,l dated 19.20,1094, declaring ilat the applicante

are not entitled to 2ppear for ‘the inteLy
Inspecter e D R

view for recruitment of
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 Yef Gentral Excise snd Income Tax ctc. examination, 1993, in A

pursuance of the letter deted 19.9.1994 (AnnexuresCl,

2. The trief fects of the case are that the applicants are

. peqularly working as Tolice Constables with Delhi Police from

1985 and m.awiﬁﬁﬁe respectively, The Post of constable in
‘Delhi Pelice is Grade 'C' post (non-technical). Respondant Ne.l
$.e., S5G had edvertised for holding examination for rocruitment
t¢ the pest of Inspectors of Central Excise & Income Tax etc.,

1693 (Annexure B/Rel). The applicants hed agplied for the above

(5. Berrohoin)

s
Gonce rp
PR

e

post end had sought relaxation of upper age limit provided in
para 4{3) of the advertisement, which reads as follows i=

*4{@) Upper sge. limit is relaxable upto the age of 40
yesrs ( 45 years for scheduled caste/scheduled Tribe
candidates) to the departmental candidites whe heve
rendered not less then 3 years coentinuous and regular
sepvice a8 on 9.8.1993. Provided they aze working in
posts which sre in the same line or eliied cadres snd
whers & relatienship could hy established that the .
service rendered in the department Hwill be useful for
the sufficient discharge of duties ¢f posts for which
the recruitment is belng made by this examination.

g""iibaic'{ﬁmﬁhﬁﬁiﬂf@déﬁﬁ)? :

) aeiice oo ﬁha'&§?1&ﬁﬁﬁﬁﬁﬁ since . they asve working

- af Police Constebles ‘in Delhi Prlice, they asre working
in the same line and sllied csdres and the relaticnship
 petwesn the two posts are fully estsblished and they
are entitled te aye relakatioen, as provided in para 4(e)

centd eeee 3=

~—

AT

A '-',
'e'o"fhuc
~

S

gyali Tomridrer



4, shri Shyam Babu, learned counsel for the applicants

gV

-3~ A

submits that both the ap&li@@nts were allowed to appoar in the
written examiﬂatﬁaﬁ cenducted by respondent No.l and they
qualified the same. On the basis of their gualiiying the fest

they were issued the interview letters dated. 19.9.94 %o appear_

for the persenality test/interview on 19.10,94. There is no
dispute that the applicants have rendered more than 3 yesrs
continuous and rogular service with the Delhi Police as
constables on the cut off date, f.e. 9.6.1993 end the appilcants

.~§@s@,aeg@n¢ the age of 25 years prescribed in the advertisement.

8, The main arquments of Shri Shyam Babu, learned counsel .
- for the apﬁiiaantt are % '

2) It ha@ besn a commbn yxaafi@a to send Delhd Pelice

v#ﬁﬁ@&%ﬁﬁ?i@_@n deputotion to Centrsl Excise Deptts. Bte, Ha,

therefore, cliiims that there is sufficient relationship between

_;‘ihﬁ gorvice rendered by the Constables in the Delhi Police and
in the Depsriment of uenfr&lgﬁxaim@ to come within the Ef@ﬁiﬁiﬂﬁﬁ

of pare 4le) to allow the applicants the relaxaticn in wpper age
limit. He has reised on the office order dated 2.6.95 and 25.1.95
regarding deputation od Pﬁﬁiee Cﬁnatabies te ﬁxczﬁm muﬁﬁxfmﬂn%g
which aro p&aa@d en x@umrﬁ. ‘ '

'h) ?ﬁa_ﬁac@mﬁ‘grﬁﬁﬂﬁ'%akam\hy the applicanis! counsel is

that the respendents are ¢stopped frem denying applicant permissior
te sppoar before the interview Poard as they had alveady '

CGINWARATT

Regional Divertor
Staff Sciwcnion Commission (MER

(M. Eorgg:’zaiﬁ)



&)

Qmalified of the examination.. Accarﬁing& te him, the applicanfs
fulfilled sil the c@néiﬁi@ns, which were xaquired t¢ be c@mplieé
with by the interview letter and the action of respondent No.l
to reject their cancidsture is ;iiegal.'Tha-aﬁ@licanﬁgﬁhen\maﬂe o
a representation to respondent Ne,l, which was not wéspanda@ to.
The applicants alse rely on the circulars issued to them |
{ Annexure £) by which their apﬁlieatian‘were ﬁerwaréed nges 43
and 44 by ihe Pelhsi F@liue. :

6. lh& re#pwnﬁents have filed their reply reﬁisting the

claims ef the applicants. A rejoinder has elso been filed by
the applicants, in which they have more ei'iess"rei%@rateé thelr
grounds taken in the aﬁﬁlicatien ¢laiming that tbey are éniitl@d ;
for the age relakaticn as praviﬁed in para 4{@) above. -

Te vﬁhri k.xsjesagh,'iea:ned~ﬁﬁum5él,fer‘the re&panﬁ@n%;
submits that since both applicants were working as constables .
in the Delhi Police and performed different types of dutirs they

 did not satisfy the condi#ions of rexus criteria, as provided in

‘para 4(e) of the Notice for Recruitment of Inspector of Income

Tax, Central Excise etc. 1993, He submits that in terms of .

BO PRT Q. dated 24,10,85 (R=3) and 7, m.m(M), the 55C can’
 examine the cese to take a decision whether the nexus prﬁnﬁiple -
is satisfied or net in individusl cases, According to him, -
para 4(e) of the advertisement / netice makes it clean that only
d@pa:ﬁmantal candidates who have renﬁered not less fhen %hr@e .
years aanﬁin@eus and regular sexvice

. Contd eaeeBfe
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as on 9.8.1993 and warking 1n posts, which are in the same 1ine

Fad that ‘the

or allied cadres and where relatienship is esiehii

:cervice rﬁndered in the department will be useful for afficl@nt

ﬁiseharge of duties of posts to which recruitment was te be made
and eligible % have the upper age limiyéaiseétaha the age of 40
years. It has 315@ drawn attention tb the duties of constables

{ Executive } in Eélhi Pelice and dutiew 04 Inspector Central
Excise (Rpﬁ and E»&)o He submit that the duties detailed in
%ﬁase Annexure ¢lerly show that the nature of work , duties

etc of Police Constables and these to be performed by Inspector -

Central Excise are entirely ¢i fferent and thexefore,; there ne

“r@laﬁi@nship or nexus b@%waen the two posts. Hence he submits
that the applicants are not entitled to any relief of age
" relaxation as ¢lsimed. He also relise on the judgements of this

Tribunal in GA N@.780/93 (C&icutta Bench) (Biswanath Baidya Vs
tnion of India & ors) datec 28,9,1994 and @.& mm/% (Madmg

gench) { Union of ¢ndia and another Vs.
NS Paul & Faal otc dated 2§.l.i@94 { copies plaa&d on r&card ).-

His, next subwia“i@n is that having regard ta the
Previsian of para 23 of the advertisement/ netice, there is

no bar te the Commission. vex&fyimq the eligibility of the
}applican?s even through they might have been provisiondlly
'allewed to sppear in the examination earlier, He relies on the .

judgemeni in (1996) 14 ATC 766 { Distt, Collector and Chsirman
ete. e@c. Vs M. Tripur Anundurdevi o o o

g et
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: @*3
. @n -zhm case, ho has also «mmmw the wﬁ.gim!, offichsl
| | mcama files Mo, 1228060 anﬁ ,3,?‘%,”3‘4 showing the applicmian
uf m&nﬁ hy r@up&nden% ne.w %hai there is no nﬁxuﬁ between the
o two posts, | |
 ; 9.' o Shri Jmﬁemh futher sﬁhﬂi%@ that “the aampﬂteaﬁ avrh@rity

- te ﬁ@;iﬁ@ tre met er i@ r&$§@nﬁanﬁ bb.? end - wama@n it is awb&%r@ry
unreasonshle or ﬁ!l@gaz. the Court should not set aside the

ﬁeaisimn, ﬁe relies an 1%@ f@ilmw&rg *ag judgments;

10, wWith regard to %h@AQmﬁsﬁiﬁn of the polsce Constables
"gaing.aﬁ:ﬂﬁyufatien a% the Bxcise Bepertment, the 1u&rnpﬂ
~&@mna@l f@z %ka f@spmnman%s Submits thae ise ar@erq rolied
._uﬁ@r by *he amp:icﬁn%ﬁ ﬁi&@!ﬁ @hmwa ié&% gh@ police Constables
| were iﬁﬁéxﬁ' deputed to the Exclse aapaxtment as Fﬁ?ﬁaa ﬁgn&i@blas

’ ”ﬁd nc? as insgécfaxs af the EXﬁi%@ ﬁepaz%m@mi.

Jl, : ‘,'ﬁ% %ave carafuliy Cam«idaxed the amgwﬁamts of bmth the

I learned n@un&al ond the pl&?éiﬂ@@ on record,

iz, The main 1s$ge‘ra35eﬁ imgthiﬁ_@aﬁﬁ is whether the
'éﬁpISQaais are entif&ed Vo age rolaxetion in terms of gaxa ﬁ(e}
of the adverttéoment t which has been reproduced in pers 2 ab@va
from & HBEEYNRY p@xsusal of this p&tugZ@ph it b%&@m&ﬁ clear that the
perewas who &re @@kiﬁg the ege m@laxnikan by virtue of bbing
| "ﬁepartmen%al éaﬁ@idat@s should hsve besn wex%iﬁ@ in post which
aye % in %h&s ssme line or @kli@d cadres %"ﬁ where rels iﬁn&hiw
ﬁwlé be &s&ﬂbliﬁh&d thet ihe~smrvia@ x@nd@red in the éepaxtment
411 be useful for eff{icient digch&xga of duties of posts f@x .
whiah the reczui*m@ni iz being made by the seid @vﬁm%natien.

(M. Borgohain)
ﬁUWAHAgl

Regional Direcior
" 812 Salection Commhulon (]’{}1’,;\ -

~hxmr11y, the sge limi? ‘@r examination wes 38*?5 yemrs ag on
1.8,1993, However, this sge limit hag been reloxed in gase of

depertmental uanﬁidé%es considering the esrlier exporience,



'na§Q§a'bf»ddties, responsibilities etc, Obviously, the age

‘xeiaxafion has only been gigen to such departmantal
candidates who cen show that the duties dischaxged by them

. earlier is go related to the other posts or the dutles to be
rendered in the depsrtment in their ngw posts, if selected,
AN AR EN R XUDAEEEXHENEASEKOXE We have seen the
duties which a Consteble in the Delhi Folice is required to
perfbrm and the dutles t® be performed by the Inspector of
Central Eucise, A mere perusal of the duties att%ched to these
two post show that there is no hexus between the dutles to

~ be performed by the Constabla and those by the Ins petor nor
can they be tarmed to be the in the " seme line or allied
cadres”, We also do not see how the deputation of Police &
Constsbles oven regularly will help the zpmkiexkkam applicants
éecause trey heve failed to establxshw‘ that the Police consta-
bles so deputed in fact worked as Inspectors or in other similer

posts in the Gentrel Excise Department.
13, | We have also seen the files where respondent No,l
took the decission that Constibles in Delhi Police have no
nexus to the duties of Inspectors in Income Tax/Central Excise,
who perform different duties .such assisting the Incore Tax
Og}icers in varifying the claims etc, these are different from
~the dutles performed by & canstab}e in the Delhi Police, We do
not find that the decision of tha respondent in this regarxd
arbitiary or un resonzble which jpstifies any intererence in
the matter, ﬁ
14, We also find no me:iflin the applicants contation
that the respondents are barred by eqitable estoppel because

thay have 2lresdy been allowed toitake the examination. Para

23 of the advertisement makes it hmply clesr that S5C does not

undertake &ny scrutiny of the appﬁlcatlons before the examination
and the result of the written examination are declared only on

pioviaional basis.-
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o
o

exémin#@épn is declared. a8 pravided in pera 23,

llé.w In the facts aﬂd circumsiances of the case, we, ‘therefore
 d0h§t find that the decision taken by the competant au#hozity

s elther arbitrary unresonable ox illegal which justifies &~7

\intexferance in the motter under the power of juﬁﬁcial review,

l?; ’ In the xe&ulﬁ, the applicatian foila and is di&missed.

Mo cxﬂer es t@ costs,

. ,
R | {ﬁrs Lakshmi Swamina%han)
P | o - Namber (J)

. Seal | SR - 12/1/96
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